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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH 

APPEAL NO. 57 (THC)/2018 (WZ) 

(EARLIER APPEAL NO. 32 OF 2018) 

(EARLIER APPEAL NO. 07 OF 2018 (WZ)) 

In the matter between: 

Bhavnaben Y ogeshbhai Khungla & Ors. 

Versus 

Union oflndia & Ors. 

... Appellants 

. .. Respondents 

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO.2 

1. The present additional reply is being filed on behalf of Balkrishna Industries 

Limited, Respondent No.2 (hereinafter referred to as "the Answering 

Respondent") in the captioned Appeal. 

2. At the outset, the Answering Respondent repeats and reiterates what has been 

stated in its Reply to the Appeal dated 30 May 2018 and its Reply to the 

Miscellaneous Application seeking alleged urgent interim reliefs dated 30 May 

2018 ("said Replies"). 

3. The present additional reply is being filed by the Answering Respondent for the 

limited purpose of bringing on record certain additional facts and documents, 

· which are necessary and relevant, for the proper, effective and complete 

adjudication of the present controversy between the parties. The Answering 

Respondent craves leave to file a further affidavit, at a later stage, if so required 

and advised. 

4. The Appellants have filed the present proceedings inter alia seeking a stay on 

the operation of and the setting aside of the environmental clearance dated · 8 

January 2018 ("2018 EC") primarily on the grounds of alleged non-compliance 
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of the previous environmental clearance dated 20 March 2012 ("2012 EC"). The 

Appellants are using the grant of the 2018 EC as a window of opportunity to 

indirectly challenge the 2012 EC. The Appellants cannot raise objections as to 

the alleged non-compliance of the 2012 EC in the present proceedings. Without 

prejudice to the above, the Answering Respondent will show the compliance 

with the 2012 EC to deal with the allegations raised by the Appellants. 

5. Without prejudice to the foregoing and the fact that the 2012 EC is not under 

challenge, the Answering Respondent submits that from the facts and documents 

set out herein, read together with the said Replies, it is evident that the 

Answering Respondent has invested heavily in the project and substantial 

development work has been undertaken by the Answering Respondent in due 

compliance with the conditions of both the 2012 EC and the 2018 EC. The 

Answering Respondent submits that the claim of the Appellants is vexatious and 

frivolous and without any legal basis whatsoever. 

6. The Answering Respondent proposed the addition of a Carbon Black 

manufacturing facility at the existing Tire Plant of the Answering Respondent. 

After complying with all the necessary procedures, the Answering Respondent 

was issued the 2018 EC for the purpose of its Carbon Black manufacturing 

facility. Pursuant to receiving the 2018 EC, the Answering Respondent has taken 

steps to comply with the 2018 EC, as inter alia seen from the following: 

a. Pertinently, pursuant to the issuance of the 2018 EC, a Public Notice 

dated 16 January 2018 ("Public Notice") was issued by the Answering 

Respondent in the Times of India newspaper, recording that the 

Ministry of Environment, Forest and Climate Change, Government of 

India, had accorded environmental clearance to the Answering 

Respondent. The Public Notice was issued by the Answering 
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Respondent in compliance with the relevant conditions of the 2018 EC. 

A copy of the said public notice dated 16 January 2018 is enclosed and 

marked as Annexure R2/l. 

b. Pursuant to an application for amendment of the 2018 EC, the 2018 EC 

was amended by a letter dated 20 May 2019, bearing reference F. No. 

J-11011/162/2017-IA-II (1), the Ministry of Environment, Forest and 

Climate Change ("MOEF") in which MOEF granted its approval to the 

proposed amendments in the 2018 EC. The said letter inter alia 

modified the 2018 EC to state that " ... Greenbelt will be developed in 

an area of 4,00,144 sq. m, covering 33% of the total project area." It is 

pertinent to note that pursuant to the said letter, the Answering 

Respondent has complied with the modified 2018 EC as well. A copy 

of the said letter dated 20 May 2019 is enclosed and marked as 

Annexure R2/2. 

7. The Answering Respondent has complied with and has always been compliant 

with the terms of both the 2012 EC and the 2018 EC, which apart, from the 

information and the documents set out in the said Reply, is further evidenced 

from the following documents: 

I. 2012 EC: 

a. The EC Compliance Report dated 25 June 2018, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 

the months of April 2018 and May 2018. A copy of the said compliance 

report dated 25 June 2018 is enclosed and marked as Annexure R2/3. 

b. The EC Compliance Report dated 1 December 2018, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 

the months of June 2018 to November 2018. A copy of the said 
. I 

I 
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compliance report dated 1 December 2018 is enclosed and marked as 

Annexure R2/4. 

c. The EC Compliance Report dated 1 June 2019, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 

the months of December 2018 to May 2019. A copy of the said 

compliance report -dated 1 June 2019 is enclosed and marked as 

Annexure R2/5. 

d. The EC Compliance Report dated 1 December 2019, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 

the months of June 2019 to November 2019. A copy of the said 

compliance report dated 1 December 2019 is enclosed and marked as 

Annexure R2/6. 

e. The EC Compliance Report for the period between December 2019 to 

May 2020 which records the Answering Respondent's compliance of 

the terms of the 2012 EC for the said period, at internal Page Nos. 1-16. 

A copy of the said compliance report for the period between December 

2019 to May 2020 is enclosed and marked as Annexure R2/7. 

f. The EC Compliance Report dated 1 December 2020, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 

the period between June 2020 to November 2020, at internal Page Nos. 

1-24. A copy of the said compliance report dated 1 December 2020 is 

enclosed and marked as Annexure R2/8. 

g. The EC Compliance Report dated 1 June 2021, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 
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the period between December 2020 to May 2021, at internal Page Nos. 

1-24. A copy of the said compliance report dated 1 June 2021 is 

enclosed and marked as Annexure R2/9. 

h. The EC Compliance Report dated 1 December 2021, which records the 

Answering Respondent's compliance of the terms of the 2012 EC for 

the period between June 2021 to November 2021, at internal Page Nos. 

1-24. A copy of the said compliance report dated 1 December 2021 is 

enclosed and marked as Annexure R2/10. 

II. 2018 EC (including the amendments thereto): 

a. The EC Compliance Report for the period between December 2019 to 

May 2020 which records the Answering Respondent's compliance of 

the terms of the 2018 EC for the · said period, at internal Page Nos. 17-

30. A copy of the said compliance report for the period between 

December 2019 to May 2020 is enclosed and marked as Annexure R2/7. 

b. The EC Compliance Report dated 1 December 2020, which records the 

Answering Respondent's compliance of the terms of the 2018 EC for 

the period between June 2020 to November 2020, at internal Page Nos. 

25-49. A copy of the said compliance report dated 1 December 2020 is 

enclosed and marked as Annexure R2/8. 

c. The EC Compliance Report dated 1 June 2021, which records the 

Answering Respondent's compliance of the terms of the 2018 EC for 

the period between December 2020 to May 2021, at internal Page Nos. 
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25-49. A copy of the said compliance report dated 1 June 2021 is 

enclosed and marked as Annexure R2/9. 

d. The EC Compliance Report dated 1 December 2021, which records the 

Answering Respondent's compliance of the terms of the 2018 EC for 

the period between June 2021 to November 2021, at internal Page Nos. 

25-51. A copy of the said compliance report dated 1 December 2021 is 

enclosed and marked as Annexure R2/10. 

8. Additionally, in relation to the air pollution control systems, the following 

reports issued by the National Productivity Council under the Ministry of 

Commerce & Industry, Government of India ("NPC") demonstrate satisfactory 

performance of the air pollution control equipments installed by the Answering 

Respondent: 

a. The report dated 19 June 2019 titled 'Performance Evaluation of Air 

Pollution Control Equipments' for the Answering Respondent, issued 

by the NPC concludes by stating the following: "The results indicate 

that Particulate Matter concentration at the ESP outlet stacks (attached 

to the Boiler) and Pulse Jet Bag Filter attached with Crusher House 

and Mixer 5 & Mixer 6 respectively are found to be within the 

permissible limits. As far as the flue gases emanating from the Boiler 

(at the ESP outlet) are concerned, the concentration of Sulphur Dioxide 

(SO2) and Nitrogen Oxide (NOx) in emission was found to be well 

within the limits. Based on the monitoringfinding and NPC observation, 

the ESP attached to the Boiler and the Pulsejet Bag Filter attached to 

the Crusher House, Mixer 5 and Mixer 6 were found to be performing 
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satisfactorily. A copy of the said report dated 19 June 2019 is enclosed 

and marked as Annexure R2/11. 

b. Another report dated 25 March 2020 titled 'Performance Evaluation of 

Air Pollution Equipments' for the Answering Respondent, issued by the 

NPC also concludes by stating the following - "The emission 

monitoring findings indicate that the Particulate Matter concentration 

monitored at the ESP outlet stack (attached to the Boiler - 2) and Pulse 

Jet Bag Filters are attached to the Crusher House and Mixer 5 and 

Mixer 6 respectively are found to be well within the GPCB prescribed 

limits. With respect to the flue gases emanating from the Boiler (at the 

ESP outlet) are concerned, the concentration of Sulphur Dioxide and 

Nitrogen Oxide in emissions was found to be well within the GPCB 

prescribed limits. Based on the monitoring findings and NPC 

observations, the ESP attached to the Boiler -2 for 20 MW CPP -

66TPH, Pulsejet Bag Filler attached to the Crusher House, Mixer 5 and 

Mixer 6 were found to be performing satisfactorily. A copy of the said 

report dated 25 March 2020 is enclosed and marked as Annexure 

R2/12. 

c. Another report dated 13 April 2021 titled 'Performance Evaluation of 

Air Pollution Equipments' for the Answering Respondent, issued by the 

NPC also concludes by stating the following - "The emission 

monitoring findings indicate that the Particulate Matter concentration 

monitored at the ESP outlet stack (attached to the Boiler), Pulse Jet Bag 

Filters attached to Mixer 5 and Mixer 6 respectively are found to be 

well within the GPCB prescribed limits" "with respect to the flue gases 

emanating from the Boiler (at the ESP outlet) are concerned, the 
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concentration of Sulphur Dioxide and Nitrogen Oxide in emission was 

also found to be within GPCB prescribe limits. Based on the monitoring 

findings and NPC observations, the ESP attached to the Boiler for 20 

MW CPP- 66 TPH, Pulse Jet Bag Filter attached to Mixer 5 and Mixer 

6 respectively were found to be performing satisfactorily." A copy of 

the said report dated 13 April 2021 is enclosed and marked as Annexure 

R2/13. 

9. A bare reading of the compliance reports (of both the 2012 EC and the 2018 

EC) conclusively reflects that all the recommendations of the Environmental 

Impact Assessment Report have been vigorously implemented and all the 

conditions of the 2012 EC and 2018 EC (along with the amendments to the 

2018 EC) are being complied with by the Answering Respondent. This belies 

the false and wrongful stand of the Appellants that the Answering Respondent 

has been in breach of the terms of the 2012 EC. In fact, from the said 

compliance reports, it is evident that the requirements in relation to the water 

consumption, fly ash utilization and the development of the green belt have 

been thoroughly complied with by the Answering Respondent. Pertinently, as 

on October 2021, a total green belt at area equivalent to 4,12,637 sq. mtrs. i.e. 

103 acres (approx.), consisting of tall and thick foliage including trees and 

herbs suitable for terrain has been developed by the Answering Respondent. 

Brief details of the green belt, as also set out in the EC Compliance Report 

dated 1 December 2021 ( enclosed as Annexure R2/ 10), are captured herein 

below: 

No of trees Area bifurcation 

Description Nos. Description Sq. Mtrs. 

Trees at periphery 41,475 Trees at periphery 1,30,290 
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Trees at plant 16420 Trees, shrubbery and 2,82,347 

premises lawn in side plant 

Total trees 57895 Total Sq. Mtrs. 4,12,637 

One thousand trees per acre, suitable for the Kutch region, have been planted 

by the Answering Respondent. Such trees include Neem, Comocarpus, 

Cajanus Cajan, Bougainvillea, Carissa, Hamelia Patens etc. Aerial photographs 

of the said green belt taken in August 2020 are enclosed and marked as Annexure 

R2/14. 

10. It would also be pertinent to mention that the Answering Respondent has an 

internally constituted and dedicated department of horticulture, which works 

towards ensuring that the activities of the Answering Respondent are carried 

out with due regard to the concerns of environment and biodiversity around the 

Kutch region. 

11. Furthermore, Respondent No. 3 has in its Affidavit in Reply dated 3 July 2018, 

stated that based on the result of stack sampling, during the routine checking 

of the premises of the Answering Respondent, Respondent No. 3 was in the 

process of issuing a Notice of Direction under section 3 l(A) of the Air 

(Prevention and Control of Pollution) Act, 1981. The Answering Respondent 

responded and had immediately summoned the Electrostatic Precipitators 

("ESP") supplier to study the operations of the ESP, which were found to be 

within the parameters, and further in exercise of abundant caution, suggested 

measures for further improvement in their working. Upon the suggestions of 

the ESP supplier, the Answering Respondent installed one more baffle plate 

each at discharge of ESP-1 and ESP-2. And the progress as well as completion 

of work was intimated to Respondent No. 3 from time to time. After such 
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installation, the Respondent No. 3 carried out further inspection and sampling, 

the results of which are as under: 

Visit Date PM (unit- mg/Nm3) 

Limit Result 

24.08.2018 50 32 

17.11.2018 50 37 

31.12.2018 50 29 

19.01.2019 50 42 

19.02.2020 50 33 

26.08.2020 50 30 

31.05.2021 50 27 

Copies of the sample reports dated 24 August 2018; 15 November 2018; 31 

December 2018; 19 January 2019; 19 February 2020; 26 August 2020; and 31 

May 2021 from Respondent No. 3. showing that the results were within the 

permissible limits are enclosed and marked as Annexure R2/15. It can be seen 

from the results of the reports that baffles caused significant influence on the 

efficiency of ESP 1 and ESP 2. 

12. Furthermore, Respondent No. 3 has also from time to time extended the Consent 

to Operate obtained by the Answering . Respondent, without any demur or 

reservations. This further demonstrates that the activities of the Answering 

Respondent have been carried out in compliance with both the 2012 EC and the 

2018 EC. 

It is also pertinent to mention that the Respondent No. 1 Ministry's Regional 

Office in Bhopal, vide a report titled 'Descriptive Report on Status of 
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Compliance to Conditions of Environment Clearance and Environment 

Management' dated 5 February 2020, had provided its observations to the 

compliances mandated under the 2012 EC and the 2018 EC and reached the 

finding that the Answering Respondent herein had complied with the conditions 

barring three which had been partly complied with. All the said partial 

compliances were in relation to the issue of noise emission for which appropriate 

corrective actions had been immediately taken by the Answering Respondent, 

as borne out from the supplementary Action Taken Report circulated by the 

Answering Respondent by its e-mail dated 12 May 2020 addressed to the MoEF 

& CC. By another e-mail dated 25 September 2020, the Answering Respondent 

had also circulated a Noise Monitoring Report dated 25 September 2020 issued 

by a NABL certified laboratory. A copy of the report issued by Respondent No. 

1 dated 5 February 2020 is enclosed and marked as Annexure R2/16. Copies of 

the e-mails dated 12 May 2020 and 25 September 2020 (along with their 

attachments) are enclosed and marked as Annexures R2/17 and Annexure 

R2/18. 

14. Similarly, the Respondent No. 1 Ministry's Regional Office in Bhopal, vide a 

report titled 'Descriptive Report on Status of Compliance to Conditions of 

Environment Clearance and Environment Management' dated 11 February 

2021, had provided its observations to the compliances mandated under the 2012 

EC and the 2018 EC and reached the finding that the Answering Respondent 

herein had complied with all the conditions. A copy of the report as provided by 

the Regional Office of Ministry of Environment, Forests & Climate Change, 

Bhopal dated 11 February 2021 is enclosed and marked as Annexure R2/19. 

From the facts set out herein above read together with the said Replies it is 

evident that the Answering Respondent has dutifully complied with all its 

. i 
I I 
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obligations and responsibilities. On account of such due compliance by the 

Answering Respondent, the present Appeal, which is completely frivolous and 

un-meritorious, has been rendered infructuous and this Hon'ble Tribunal may be 

pleased to dismiss the same and reject every prayer sought therein. 

FILED THROUGH 

On behalf of the Respondent No.2 

Through its authorised representative 

LALANGUPTA 

Mr. Bhawesh Kumar Pathak 

Balkrishna Industries Limited 

SHARDUL AMARCHAND MANGALDAS & CO. 
ADVOCATES FOR RESPONDENT NO.2 

24th FLOOR, EXPRESS TOWER, 
NARIMAN POINT, MUMBAI 400021 

Email: lalan.gupta@amsshardul.com 

SIGNED ON: 24 January 2022 

SIGNED AT: BHUJ, GUJARAT 

FILED ON: 24 January 2022 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH 

APPEAL NO. 57 (THC)/2018 (WZ) 

(EARLIER APPEAL NO. 32 OF 2018) 

(EARLIER APPEAL NO. 07 OF 2018 (WZ)) 

In the matter between: 

Bhavnaben Y ogeshbhai Khungla & Ors. . .. Appellants 

Versus 

Union of India & Ors. ... Respondents 

AFFIDAVIT 

I, Bhawesh Pathak, aged about 45 years, the Deputy General Manager - Health, Safety 

& Environment and the authorised signatory of the Respondent No.2 having its 

registered office at B-66, Waluj MIDC, Waluj Industrial Area, Waluj, Aurangabad-

431136, Maharashtra, presently residing at Dl 1/8 BKT Colony, SH 42, Village 

Paddhar, Taluka-Bhuj, District Kutch, Gujarat-370105 do hereby solemnly affirm 

and say as follows: 

1. 

2. 

That I am duly competent to swear the present Affidavit on behalf of Respondent 

No. 2. D\PAK s. uKAN\ 
NOiAR'i 

ao'.ff. Of \ND\A 

24 J~N 'l.O'l.1. 
That I have read and understood the contents of the accompanying Additional 

Reply to the Appeal and state that the statements made therein, insofar as they 

pertain to the facts of the present case, are true and correct based on the records 
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' NO 

of the case as available with the Respondent No.2 and that the legal submissions 

made therein are based on legal advice received and believed to be true and 

correct and that nothing material has been concealed therefrom. The annexures 

to the present Reply are true copies of their respective originals. 

Solemnly affirmed at Bhuj ) 

On this the 24th day of January 2022 ) 

DEPONENT 

Verification 

I, the Deponent above named do hereby verify that the contents of the above 

affidavit are true and correct and no part of it is false and nothing material has 

been concealed therefrom. 

VERIFIED AT BHUJ ON THIS THE 24rn DAY OF JANUARY 2022 

* c.;,~ BHUJ 
~GUJARAT STA 

REG NO.: 
2119212020 

PIBY DA 

,J ARAT STAT 
: ,aEC 11!0.: 
':!119111lla0 

~ ; 

DEPONENT 
MED 

SOLEMNLY R 
BEF 

c Pl Y OAT 

!~ 
'<."'<•I 

PAK S. UKANI 
NOTARY 

GOVT. OF INDIA 



3517

ANNEXURE R2-1 

11)i : '4W1, <111e) :- '!l"'. P.-c-c◄) :- siu, ~ :- ~'Rid ... ,~,ct \Cilll'llfi s,r,f111 C,Ci5 6~,~ .. ~Sit.ti NIN .. I 1t1l 

"~fql~lolJ ~lil. . 
~•"1 -ne1 Rq111i ~•cl e ~ Bt~ ~)t 

~G<ll~1~crt. ,11~ ~-s S<ilf4~C: VO"'W', ~cfil~ ~1, 
ur.-s211 A1t1 ilitll' c;u.c◄ll'-11 IMJ,ls ,.,i : '-'Ult, e11~s) :­

'!l"', f1.-«i) :- Re, ~ :- ~'nld I'll Oflld \61.-t ,tj 
, '"oo il"1~11 e1ol"or c,c~s '3~1e.111 ~B'f"1 ~Nllft 111! 

'f11fcm?1.0 lilt ~,~c• '1. ~.cf111u1-,i ll>ilsz 
~~~~ilcrt -na1_,,,., toot (~II~) hot "aaf(41et.0 
H-p) ".,. oic.t1 :- V·,,O\\/Ut/?o\c,-~111 ~ 1 ('t) 
dl'1"f :- ~ -n91~ril 10,~ ~RI Molc-t 13. 6'f1)9e1 '\f-,e.O 

-raa ~'nld "'('!!"Ill 9ll(i c.t1s a,.... Pt r.t~.n qoe ~nil 
(http://moef.nic.in) 6'f1 4~"" o. 

~~., ...... ~~~· ~ic•ll Alftt~ q~ - . '-I 

GRANT OF ENVIRONMENT CLEARANCE TO BALKRISHANA 
INDUSTRIES LIMITED FOR SETTING UP CARBON BLACK 
MANUFACTURING UNIT IN EXISTING PLANT AT VILLAGE 
PADDHAR, TALUKA : BHUJ, DISTRICT : KUTCH, GUJARAT FOR 
M / S. BALKRISHNA INDUSTRIES LIMITED . . 

This is to inform to the public that Ministry of 
Environment, Forest and Climate Change, Government 
of India has accorded Environment Clearance to M/s. 
Balkrishna Industries limited for setting up a 11,500 
TPM Carbon Black Manufacturing Facility in their 
existing plant at village : Paddhar, Taluka : Bhuj, District: 
Kutch, State : Gujarat for M/s. Balkrishna Industries 
Limited. The environmental clearance has been granted 
vide letter no. J-11011/162/2017 - IA II (I) dated : 8"' 
January 2018 under Environment Impact Assessment 
Notification, 20()6 (as amended). Copy of environment 
clearance is avallable with Gujarat Pollution Control 
Board and may tlso be seen at website of Ministry at 
http://moef.nic. 

, M/l. BALKRISHNA INDUSTRIES UMrTED 

TRUE COPY 
di." 

ADVOCATE _ 
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To 

ANNEXURE - R2-2 

F.No. J-11011/162/2017-IA-II (I) 
Government of India 

Ministry of Environment, Forest and Climate Change 
(IA-II Section) 

Indira Paryavaran Bhawan 
Jorbagh Road, New Delhi - 3 

Dated: 20th May, 2019 

M/s Balkrishna Industries Limited 
Bhuj-Bhachau Road, SH No. 42 
Village Paddhar, Taluka Bhuj 
District Kutch (Gujarat) 

Sub: Carbon Black manufacturing facility by Mis Balkrishna Industries Limited 
at Village Paddhar, Taluka Bhuj, District Kutch (Gujarat)-Amendment in 
Environmental Clearance- reg. 

Sir, 

This refers to your proposal No. INGJ/I ND2/63420/2017 dated 10th August 2018, 
for amendment in environmental clearance (EC) to the above project. 

2. The Ministry vide letter dated 8th January, 2018 has granted environmental 
clearance in favour of Mis Balkrishna Industries Limited to the project for Carbon Black 
manufacturing facility of capacity 11500 TPM at Village Paddhar, Taluka Bhuj, District 
Kutch (Gujarat). 

3. Now, amendment in the said environment clearance has been sought in respect 
of survey nos, greenbelt area and raw material storage. 

4. The proposal was considered by the Expert Appraisal Committee (lndustry-2) in 
its meetings held on 24-26 September, 2018 & 29-31 January, 2019. The Committee 
has recommended for the proposed amendments in the said environmental clearance 
dated 8th January, 2018, as under:-

(i) Para 2 & 13, Plot No.470,544/1 ,545/1 , 555 to be read as:- Plot No.470, 471, 53911, 
539/2, 541, 543, 544/P1, 547 548/P1,548/P2, 551,552,553, 555, 556/P1, 556/P2, 
558, 559, 560/P1, 560/P2, 560/P3, 560/P4, 561/P1, 562, 563/1, 563/2, 564, 566, 
567/P1/P2, 567/P1/P3, 567/P2, 568/P1, 568/P2, 568/P3, 741/1/P28, 540/P1, 
542/P1, 542/P2, 545/P1, 545/P2, 546, 554, 567/P1/P1, 567/P1/P1/P1, 741/P3, 
544/P2 & 565 at village Paddhar, Taluka Bhuj, District Kutch (Gujarat). 

(ii) Para 3 to be modified as:-

" ....... Greenbelt will be developed in an area of 4,00, 144 sqm, covering 33% of 
the total project area". 

(iii) Para 13 (s) to be read as:-

"In case of raw materials identified as the hazardous one under the MS/HG Rules, 
1989, the statutory provisions contained therein shall continue to be followed. For 
the remaining raw materials, storage shall not exceed 30 days at any point of time '. 

_i 
Page 1 of2 
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5. Based on recommendations of the EAC, the Ministry hereby accords approval 
to the proposed amendments in environmental clearance dated 8th January, 2018, as 
per para 4 above, with all other terms and conditions stipulated therein remaining 
unchanged. 

Copy to: -

(S. K. Srivastava) 
Scientist E 

1. The Additional DG (C), MoEF&CC Regional Office (YVZ), E-5, Kendriya Paryavaran 
Bhawan, E-5 Arera Colony, Link Road-3, Ravishankar Nagar, Bhopal -16 

2. The Secretary, Forests and Environment Department, Government of Gujarat, 
Block 14, 8th Floor, Sachivalaya, Gandhinagar (Gujarat) -10 

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD­
cum-Office Complex, East Arjun Nagar, Delhi - 32 

4. The Member Secretary, • Gujarat Pollution Control Board, Paryavaran Bhavan, 
Sector-10A, Gandhinagar (Gujarat) -10 

5. Guard File/Monitoring File/Website/Record File 

Page 2 of 2 
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... 

o,-ow,NG TOGETH6"" 

ANNEXURE R2-3 

BALKRISHNA INDUSTRIES LIMITED 

VILLAGE:-PADDHAR, TALUKA:-BHUJ, DISTRICT: KACHCHH 

EC NUMBER - SEIAA / GUJ / EC / 1 (D) / 71 2012 DATED 20TH MARCH 2012 

EC Compliance Report 
JUNE 2018 

Fu! copy 

~CATE 
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HSE/BKT /ENV /2017-18/221 DATE: 25-06-2018 

EC Compliance Report 

(June-2018) 
s. Conditions of 

Status 
I 

Status of Compliance No Environment Clearance 

A.l Water 

1 • The fresh water Complied • The fresh water requirement for the project does not exceed 5760 KL/day. Water meter 
requirement for the reading for last 2 months (Apri l'18 to May'l8) showing average water consumption as 3124.48 
project [including Tubes KLD. 
& Tyres plant] shall not *Unit is not working in full capacity 
exceed 5760 KL/day and 
it shall be met only Table -1 : Fresh Water Consumption 
through water supply 
from the GWIL. 

Water Consumption Record 

Sr. No Month Kl/Month Kl/Day 

1 May - 18 92097 2970.87 

2 April - 18 95459 3181.96 

Average Water Consumption (Kl/Day) 3076.41 

• Metering of wat11 shall 
• Water requirement met from the GWIL. 

be done and its records 
shall be maintained. 

• No ground water shall 
be tapped in any case 

• No ground water is tapped . 

for meeting the project 
requirements. 

2 Industrial effluent generation Complied • Industrial effluent generation for the period of April'18 to May'18is avg. 56.005 KLD. 
from the project [induding *Unit is not working in full capacity. 
Tubes and Tyres plant] shall • Effluent generation record of last 2 months (April'18 to May'18) is given . . not exceed 1320 KL/day Table -2: Effluent Generation Record 

Industrial Effluent Generation Record 

Sr. No Month Kl/Month Kl/Day 

1 May-18 17515 565 

2 April-18 16800 560 

Average Effluent Generation (Kl/Day) 562.5 

ADVOCATE 
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3 . • The unit shall install ETP 

consisting adequate 

treatment facilities for 

treatment of industrial 

wastewater. 

• The ETP shall be 

operated regularly and 

efficiently in order to 

achieve the GPCB norms 

at the outlet. 

• RO and MEE shall also 

be installed in the ETP 

scheme for reuse of 

treated effluent during 

high rainy days. 

Complied In compliance of stated conditions we have installed 

• High Rated Solid Contach Clarifier (HRSCC) Technology Based ETP of Capacity 1320 KLD. 

• The ETP comprising of Collection Tanks, HRSCC Tank, Oear Water Storage Tank, Centrifuge 

• We are Operating ETP regularly and effiecintly to treat industrial effluent in order to achieve 
GPCB Norms at the out let. 

• In order to re -use and re-cycle the treated effluent in process, we have install RO & MEE. The 

same is operated and maintained properly from 10th March 2018. 

• ETP Treated water is being sent to RO for re-process & re-use. 

• RO Permeate is being used in process 

• RO Reject is being sent to MEE and Solid from MEE is being sent to TSDF. 

Photographs of ETP, RO & MEE 

4. Out of 1320 KL/day of Complied 1. In order to re -use and re-cycle the treated effluent in process, we have install RO & MEE. The 

5. 

treated industrial effluent 

approximately. 1000 KL/day 

shall be utilized in green belt 

development whereas 

balance 320 KL/day shall be 

utilized in dust suppression 

system and water sprinkling 

on roads & storage yard. 
Hence, there shall be no 

effluent discharge from the 

unit. . During high rainy days, 

treated wastewater shall 

not be utilized for 

plantation/gardening 

and it shall be passed 

through RO plant. 

• The RO permeate water 

shall be completely 

reused in the process 
whereas RO reject 

effluent shall be 
evaporated with help of 

MEE. 

Complied 

same has become operational w.e.f from 10.03.2018. 

• 

. 
• 

We have install RO for reuse / recycling of ETP treated water to the process. RO & MEE units 

are operational for all days including high rainy days also. 

RO Treated water is being used in Process and RO Reject is sent to MEE for evaporation . 

Solid Content after MEE evaporation is being sen: to TDSF sit e for disposal . 

Photographs of ZLD (RO & MEE) 

-:J-ll R, i ' r: r. · ~ r- 1 ' ..... - . - . 
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6 . • 

• 

HSE/BKT /ENV /2017-18/221 

Domestic wastewater Complied 

generation shall not 

exceed 192 Kl/day and 

it shall be treated in the 

STP. 

The treated sewage 

from the STP shall be 

passed through RO Plant 
and RO permeate water 

shall be reused. Hence, 

there shall be no 

discharge of sewage 

from the unit. 

DATE: 25-06-2018 

1. Sewage Generation from CPP alone is around 85 KLD which is well below than the stipulated qty 

of 192 KLD mentioned in EC as well as in EIA report submitted earlier during the EC granting 

process. Sewage generation from CPP is tabulated in Table -3 in support of the sewage generation 
qty. 

2. Sewage generation from both the tire plant (which is not under the preview of issued EC) and 

CPP is tabulated at Table -3 which shows the total sewage generation from the both plants is 
below stipulated qty mentioned in CCA issued by GPCB. 

A. Adequate STP of Capacity 100 KLD is installed at Site for treatment of Domestic Water 

generating from CPP and associated Utility, the treated Sewage is being passed through recently 

installed RO of 5 M3/Hrs and RO Permate water is being used as make up water of Cooling Tower 
and RO Reject is being sent to MEE. 

B. The lire Plant (which not under the preview of issued EC) is generating average 394 KLD of 

sewage (based on data from April'l8 to May'lS), for which 2 nos of 250 KLD Capacity STP is 

installed, operational and treated sewage is being used within the plant premises for gardening and 
dust suppression in accordance to CCA issued by GPCB. 

Thus hence there is no discharge of sewage from the unit. 

Table -4 ( Details of Sewage Generation) 

Month CPP Tore Plant 
Sr.No 

KL/ Month KL/D KL/ Month KL/0 

1 May - 18 2635 85 9455 305 
2 April -18 2460 82 9450 315 

7 
Avg. Sew age Generation 

83 310 KL/Day 

Photograph of STP 

TRUE COPY 
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7 .• The unit shall provide 

adequate Sewage 

Treatment Plant (STP) 

Complied 

8. 

9. 

• 

for treatment of 

domestic wastewater. 

The STP shall be 

operated regularly and 

efficiently so as to 

achieve the GPCB norms 

at the outlet. 

The unit shall provide Complied 

metering facility at inlets and 

outlets of the ETP, STP, MEE 

and RO Plant, maintain 

records of the same and 

furnish it to the GPCB from 

time to time. 

Proper logbooks of ETP, STP, Complied 

RO plant & MEE operation 

and also showing the 

quantity of effluent 

generation, reuse of RO 

permeate, evaporation of 

effluent & RO reject, 

chemical consumption, 

power consumption etc. shall 

be maintained and furnished 

to the GPCB from time to 

time. 

• 

DATE: 25-06-2018 

Moving Bed Bio Reactor (MBBR) Technology based STPs of Total Capacity 600 KLD are installed 

at site. 

We are operating STP regularly and efficiently so as to achieve GPCB norms at the outlet. We 

are doing monthly analysis of STP outlet water at in-house Environmental Cell / Laboratory and 

quarterly monitoring by approved external lab. Summary Analysis of 2 month (April' 2018 to 

May"18) report summary of STP outlet is given as below. 

Table -4 : Summary of STP Analysis Report 

Parameter Unit Limit Result 

Max Min Avg. 

BOD Mg/l 20 19 10 15 

ss Mg/l 30 28 20 22 

Residual Mg/ I 0.5 0.3 0.1 0.2 
Chloride 

Metering facilities are provided at inlets and outlets of the ETP, STP, MEE and RO Plant and records 

of the same are maintained and being furnished to GPCB from time to time in form of monthly e­
patrak. 

Photograph of Meter 

logbooks of ETP, STP, RO Plant & MEE Operation including quantity of effluent generation, reuse of 

RO permeate evaporation of effluent and RO Reject, Chemical consumption etc are maintained and 

submitted to GPCB from time to time in form of monthly e-patrak. 

Photograph of Log-Book 

10. Rain water harvesting of Complied • Harvesting pond of rain water from rooftop, paved area and surface runoff is provided. 
rooftop, paved area and • 

surface runoff shall be 

undertaken as proposed in 
the EIA report of the project 

Subject to availability, we utilize rain water for our project through ETP, RO & ZLD to conserve 
fresh water. 

TRd- COPY\ 
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and the same water shall be 

used for the various activities 

of the project to conserve 

fresh water as well as to 
recharge ground water. 

Before recharging the 

surface runoff, pre-treatment 

must be done to remove 

suspended matter. 

DATE: 25-06-2018 

• We have provided natural recharge system. 

• Photograph of Rainwater Harvesting Pond 

A.2 Air 

11. Indian Coal or Imported Coal Complied • Imported Coal at an average quantity 7785 MT/ Month is used as fuel, against the approved 
quantity of 11,100 MT/Month. and Lignite to the tune of 

17,400 MT/Month or 11,100 • Coal consumption details for period April'l8 to May18 are given in Table - S 
MT/Month and 5,250 

MT/Month respectively shall 

be used as fuels in the CPP. 
Table - 6 : Detail of Coal Consumption 

Coal Consumption Data 

Sr. No Month Imported Coal 

Consumption 

(MT) 

1 May-18 7602.95 

2 April - 18 7983.75 

Average Coal Consumption/month 7793.35 

12. Height of flue gas stack Complied • Stacks of 84 m are installed with AFBC Boilers and 
attached to the AFBC Boilers 

13. 

shall be minimum 83 meters. 

HSD/LDO shall be used as a 

fuel in four no. of standby 

D.G. Set. (250 KVA, 500 

KVA, 600 KVA, 600 KVA). 
The gaseous emissions from 

the D.G. Sets shall conform 

to the standards prescribed 

by GPCB. At no time, the 

emission levels shall go 

Photographs 84 Mtrs High Stacks 

Complied • D.G. Set capacities 500 KVA, 600 KVA X 2 Nos are removed from the site with intimation to 
GPCB. 

Table - 6 : Detail of D.G Sets (Available at Site as per CCA) 

Sr. No Name Capacity Fuel Stack Height 
01 D.G. Set -1 4.2 MW 54 Mtrs 
02 D.G. Set-2 250 'tWA HSD / LOO Muffler 
03 D.G. Set -3 250 'tWA Muffler 
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beyond the stipulated 

standards. The stack height 

of the D.G. Sets shall be 

equal to the height needed 

for the combined capacity of 

all proposed DG sets 

High efficiency Electro Static 

Precipitator (ESP) shall be 

installed as air pollution 

control system for the AFBC 

Boilers and it shall be 

operated efficiently to 

achieve the norms 

prescribed by the GPCB at 

stack outlet. There shall be 

provision of one extra field in 

the ESP to ensure that even 

though one field goes out of 

order, the efficiency of the 

ESP is not affected. 

Complied 

DATE: 25-06-2018 

Mentioned in CTE but not available at Site (i.e. Under Construction) 

. 

. 
• 
• 
• 

Sr. No Name Capacity Fuel Stack Height 
01 D.G. Set -1 2000 'rWA HSD 30 Mtrs 

Stack details were calculated as per formula by CPCB for D.G. Set 

Individual High efficiency Electro Static Precipitators (ESP) is installed as air pollution control 

system for both 66 TPH capacity AFBC Boilers. 

We are operating ESPs efficiently to achieve norms prescribed by GPCB. 

Both ESP are having one extra field as stand by . 

Specification of ESP is attached . 

Photographs of the ESPs. 

15. • Online monitoring Complied • Online Monitoring system for PM, SOx & NOx have installed and operat ional. 

Online system for PM is connected with CPCB server. system shall be installed • 

on the Boiler stacks to 

monitor PM, SOx NOx 
• Connectivity of Online system for SOx / NOx with CPCB is under progress. 

SOx / NOx analyser :- Make - Bhoomi Model No - BI -7000 Agasthya - 2013. 

TRUE coPY 
cA 
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concentrations in the 

flue gas emission. 

This online monitoring 
system shall be interlocked 

with plant DCS system in 
such a manner that if 
concentration of particulate 
matter in flue gas emission 

exceed 100 mg/Nm 3, 
utilization of boiler capacity 
shall reduce accordingly in 

order to bring down the 
particular matter 

concentration below the 100 
mg/Nm3. 

An arrangement shall also be 
done for reflecting the online 
monitoring results on the 
company's server, which can 
be assessable by the GPCB 
on real time basis. 

16. The company shall prepare Complied 

schedule and carry out 
regular preventive 
maintenance of mechanical 
and electrical parts of ESPs 

and assign responsibility of 
preventive maintenance to 
the senior officer of the 
company. 

DATE: 25-06-2018 

PM analyser : - Make - Bhoomi - Model BI - 6000 

The installation online PM analyser is already with CPCB server and can be accessible by all the 
regulatory authorities including GPCB, MoEF& CC with following login details. 

User ID at CPCB Server is bhoomi_bkt 

Password - System. 

Photo of SPM Analyzer --
Photo of Sox / Nox Analyzer Panel -

Regular preventive maintenance of mechanical and electrical parts of ESP is undertaken and a 
Senior Manager (Operation Head) is assigned the responsibility. 

17. Bag filters shall be proposed Complied Bag filters are used as air pollution control systems at coat crushing & grinding operations to 
as air pollution control 
systems for coal crushing & 
grinding operations. Bag 
filters shall be operated 

efficiently to achieve the 
norms prescribed by the 
GPCB at stack outlets. 

18. The fugitive emission in the 

work zone environment shall 
be monitored. The emission 

achieve the norms prescribed by the GPCB. 

Photographs of the Bag Filter 

l 

Complied • Fugitive emission in the work zone environment is regularly monitored and it is ensured that 
the standards prescribed by the concerned authorities are met. 
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shall conform to the 

standards prescribed by the 

concerned authorities from 

time to time (e.g. Directors 

of Industrial Safety & 

Health). Following indicative 

guidelines shall also be 
followed to reduce the 
fugitive emission. 

All handling & transport of 

coal shall be exercised 

through covered coal 

conveyors only. 

Enclosure shall be provided 

at coal loading and 
unloading operations. 

Water shall be sprinkled on 

coal stock piles periodically 

to retain some moisture in 

top layer and also while 
compacting to reduce the 

fugitive emissions. 

Complied • Coals feeding to Greasily Hooper from Coal yard are with the help of JCB and Tractors. From 

Greasily Hopper to Crusher House to Banker at Boiler, the coal is travelling through dosed coal 
conveyor system. 

Photograph of dosed conveyor system 

Complied • Endosure for coal loading & unloading operations provided. 

Photograph is Coal Loading & Unloading Enclosure 

Complied • Water Sprinkler is provided for water sprinkling at Coal Yard. 

All transfer points shall be Complied 

fully enclosed. 
Transfer point at Coal 0-usher House and Transfer Pcint 1 &2 in Coal Feeding Conveyor are fully 
enclosed. 

r-A 
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Adequate dust suppression Complied 
/extraction system, at 

crusher house as well as for 
the coal stock yard shall be 

provided to abate dust 
nuisance. 

DATE: 25-06--2018 

Dust suppression noules and extraction system with Bag Filter are provided at Crusher House and 
Coal Stock yard to abate dust nuisance. 

Accumulated dust on the Complied We are doing regular cleaning of ground & other surface to avoid Dust accumulation. 
ground and other surfaces 

shall be removed / swept 
regularly and water the area 

after sweeping. 

Internal roads shall be either Complied • Concreted / RCC & Paved Internal Roads are Roads provided. 
concreted or asphalted or 
paved properly to reduce the 
fugitive emission during 
vehicular movement. 

Photograph of Internal Road 

Air borne coal dust shall be Complied. We have provided adequate sprinklers at coal yard in the plant. 
controlled 
sprinklers 

with water 
at suitable 

locations in the plant. 

Coal shall be transported Complied. Coal as well as ash is transported through closed trucks only. 
through covered trucks only 

whereas fly ash shall be 
transported through dosed 
trucks only 

TRUE COPY 
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A greenbelt shall be Complied. 

developed all around the 
plant boundary and also 

along the roads to mitigate 

fugitive & t ransport dust 

emission. 

19. Third party performance Complied 

evaluation of the air pollution 

control systems including 

ESP shall be carried out at 

least once in year to check 

its performance and 
efficiency through a reputed 

institute/ organization like 

NPC/ L.D. College of 

Engineering- Ahmadabad or 

such other institutes of 

similar repute and its records 

shall be maintained. 

20. Regular monitoring of Complied 

ground level concentration of 

PM2.5, PMlO, NOx& 502 

shall be carried out in the 

impact zone and its records 

shall be maintained. Ambient 

air quality levels shall not 

exceed the standards 

stipulated by the GPCB. If at 
any stage these levels are 

found to exceed the 
prescribed limits, necessary 

additional control measures 

shall be taken immediately. 

The Location of the stations 

and frequency of monitoring 
shall be decided in 
consultation with the GPCB. 

A.3 Hazardous/Solid waste 

21. The company shall strictly Complied 

DATE: 25-06-2018 

We had developed Greenbelt all around the plant periphery and road marked for CPP & Tire Plant 

consisting of 6300 meter in length and ranging between 1 tolO meter width consist of 15000 Nos. 

of trees to mitigate fugitive transport emission. 

In accordance with the Environmental Clearance for proposed carbon Black manufacturing plant, 

we are planning to develop additional green belt at carbon Black Plant penphery having 900 meters 

length, after completion of construction activities of said new proposed carbon Black Manufacturing 

Unit. 

This year (2018) during monsoon period we are planning for plantation of additional 5800 nos of 

tree at periphery to increase the width. 

Third party performance evaluation of the air pollution control systems induding ESP was carried 

out through NPC for year 2017 is attached as Document - I 

• We are carrying out monthly Ambient Air Quality Monitoring at in-house Environmental L3b and 

quarter1y monitoring by NABL approved external lab. 

• Summary of Analysis reports of Ambient Air Quality Mon toring for period of April'2018 to 

May'2018 are attached as Table - 7 

Table - 7 : Summary of Analysis of Ambient Air Quality Monitoring 

• 

Results (permissible limit) & unit in 
pg/m' 

Location of AAQM 
PM10 PM,.s SOx NOx 
(100) (60) (80) (80) 

Near Max. 63 49 28 17 

Mixing Min. 58 40 20 9 
Plant Average 59 43 25 13 

Max. 71 47 39 19 
Near D.G. 

Min. 51 27 10 
Area 

33 

Average 62 40 29 13 

Near Max. 69 58 28 22 

Switch Min. 57 51 22 11 
Yard area Average 63 54 24 14 

Near Max. 71 47 39 19 

Security Min. 51 25 21 10 
Main Gate Average 62 30 24 12 

Handling and disposal of Hazardous waste is done in accordance with the Hazardous Waste 

COPY 
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comply with the rules and 
regulations with regards to 
handling and disposal of 

Hazardous 
accordance 

Hazardous 
(Management, 

waste in 

with the 
Waste 

Handling and 
Transboundary 
Rules2008, as 

Movement) 
may be 

amended from time to time. 
Authorization from the GPCB 
shall be obtained for 

treatment/ collection/ 
storage/ disposal of 
hazardous wastes. 

DATE: 25-06-2018 

(Management, Handling and Tran's boundary Movement) Rules 2008 amended 2016. 

• The Authorization from GPCB is obtained; copy of CCA No AWH 85243 dated 12.04.2017 valid 
up to 01.12.2021 is attached as Document II 

22. Hazardous waste sludge Complied • A separate hazardous waste storage facility room with impervious bottom and leachate 
collection facility is provided. shall be packed and stored in 

designated 
waste storage 

separate 
hazardous 
facility 
bottom 

with impervious 

and leachate 
collection facility, before its 
disposal. 

Photograph Hazardous Waste Storage Room 

23. ETP sludge shall be sent to Complied • The unit has obtained membership of TSDF site SEPPL. 
the common TSDF. • Membership Certificate of SEPPL is attached 

rL 
OCTOX GI\OUI' 

Certificate 
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24. The used oil/waste shall be Complied The used oil/waste is sold to the registered recyclers/refiners only. 

sold only to the registered 
recyclers/refiners 

25. The discarded containers/ Complied • 
barrels/ bags/ liners shall be 

We are storing used oils in discarded barrels of same oil and selling to registered recyder along 
with use oils. 

sold only to the registered • The discarded containers/ barrels/ bags/ liners are sold only to the registered recycler after 
decontamination. recycler after 

decontamination. 

26. • For storage of fly ash, 

closed silos of accurate 
capacity shall be 
provided. 

• No ash pond shall be 
constructed in the 
project. 

Complied • Closed silos of 1852 M3 X 2 no's for Fly Ash, and 1111 M3 X 1 no's for Bottom Ash are provided 

for storage. 

• Ash Pond not constructed at project. 

• 
Photographs of the silos 

27. The ash shall be supplied to Complied • Fly Ash generated is used for low line filling and construction of internal road. 
the manufacturers of ash 
based products such as 
cement, concrete blocks, 

bricks, panels, etc. The unit 
shall strictly comply with the 

Fly Ash Notification under 
EPA and it shall be ensured 
that there is 100% utilization 
of ash to be generated from 
the unit. 

A.4 Safety 

28. . Fire protection system 

based on National Fire 
Protection Association 
(NFPA) approved 
guidelines shall be 
provided. 

• It shall consist of the fire 
hydrant system all-round 
the plant area and 
storage yards, high 
velocity water spray 
system for transformer, 

• We are giving fly ash to bricks manufacturer. 

• Fly Ash is also supplied to nearby Panchayats for land levelling and other uses on their demand. 

• Fly Ash utilization for year 2017 was 100 % . 

Complied Fire Protection system is provided as per the guideline of TAC. 
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automatic fire detection 

and alarm, manual fire 

alarm system, portable 
fire extinguisher etc. 

29. Personal Protective Complied Personal Protective Equipment provided as per Table - 8 
Equipment shall be provided 

to workers and its usage Table - 8: Details of Personal Protective Equipments 
shall be ensured and 
supervised. Sr. No PPE'S Yes/No 

(a) Goggle Yes 

(b) Gloves Yes 

(c) Gumboot Yes 

. (d) Helmet Yes 

(e) Shoes Yes 

(f) Ear muffs Yes 

(g) Ear plugs Yes 

(h) Safety Belt Yes 

(i) Nose Mask Yes 

30. First Aid Box and required Complied 30 First Aid Boxes are provided in the unit which are made readily available. 
antidotes for the chemicals 

used in the unit shall be 
made readily available in 

adequate quantity at all the 

times. 

31. Hazardous materials storage Complied Hazardous materials storage is at an isolated designated location and all necessary precautions are 
shall be at an isolated taken to mitigate the risk if any associated with it. 
designated location. Storage 

and use of hazardous 

chemicals shall be minimized 

to the extent possible and all 

necessary precautions shall 

be taken to mitigate the risk 

generated out of it. 

32. Storage of hazardous Complied Name of hazardous material with capacity of tank 
chemicals shall be in multiple Table-9 : Storage Tanks Details 
small capacity Sr. No Descriptions Capacity 
tanks/containers instead of 01 HSD 50 KL X 2 Tanks 
one single large capacity 02 LDO 15 KL X 1 Tank 
tank for safety purpose. 03 SPB Solvent (Oass A Petroleum) 50 KL X 3 nos of underground tanks 

Storage of hazardous chemicals is in multiple small capacity tanks/containers. 

TRUE COPY 
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33. All the storage tanks shall be Complied • All the storage tanks are fitted with appropriate controls to avoid any leakages and bund/dyke 
fitted with appropriate 

controls to avoid any 
leakages. Bund/dyke walls 
shall be provided for the 

storage tanks. aose 
handling system for 
chemicals shall be provided. 

walls are provided for the storage tanks. 

Photos of Storage Tank with Bund & Dyke Wall 

34. All transporting routes within Complied All transporting routes within the factory premises are paved roads. 
the factory premises shall 

have paved roads to 
minimize splashes and 
spillages. 

35. Training shall be given to all Complied Safety training is provided on an average 750 workers on daily basis. 

36. 

workers on safety and health 
aspects. 

Occupational health 
surveillance of the workers 
shall be carried out on a 
regular basis and records 
shall be maintained as per 
the Factory Act and Rules. 

Pre-employment and 
periodical medical 
examination for all workers 

shall be undertaken as per 
the statutory requirements. 

A.5 Noise 

Complied 

37. To minimize the noise Complied 
pollution the following noise 
control measures shall be 
implemented: 

Selection of any new plant 
equipment shall be made 
with specification of low 
noise levels. 

Manufacturers/ suppliers of 

major noise generating 
machines/equipments like air 
compressors, feeder pumps, 
turbine generators, etc. shall 
be instructed to make 

Pre-employment and periodical medical examination for all workers is undertaken as per the 
statutory requirements and occupational health surveillance of the workers is carried out on a 
regular basis and records are maintained. 

Noted and Complied 

• Selection of any new plant equipments are being done with specification of low noise levels 

• Manufactures / Supplier of major noise generating machines /equipments like air compressor, 

feeder pumps, turbine generators, etc are being instructed to make required design 
modification whenever possible before supply and installation to mitigate the noise generation 
and to comply with national / international regulatory norms with respect to noise generation 
for individual units. 

• Regular maintenance of machinery and vehicle are being undertaken to reduce the noise 
impact. 
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required design modifications 

whenever possible before 
supply and installation to 

mitigate the noise generation 
and to comply with 
national/international 
regulatory norms with 
respect to noise generation 
for individual units. 

Regular maintenance of 

machinery and vehides shall 

be undertaken to reduce the 
noise impact. 

Noise suppression measures 
such as endosures, buffers 
and/or protective measures 
shall be provided. 

Employees shall be provided 
with ear protection measures 
like earplugs or earmuffs. 

Proper oiling, lubrication and 

preventive maintenance shall 
be carried out of the 
machineries and equipments 

to reduce noise generation. 

Construction equipment 
generating minimum noise 
and vibration shall be 
chosen. 

Ear plugs and/muffs shall be 
made compulsory for the 
construction 

working near 
generating 

workers 

the noise 

activities/ 
machines/ equipments. 

Vehicles and construction 
equipments with internal 
combustion engines without 

proper silencer shall not be 

allowed to operate. 

Construction equipment 

meeting the norms specified 
by EP Act 1985 shall only be 

used. 

Noise control equipment and 
baffling shall be employed 
on generators especially 

when they are operated near 
the residential and sensitive 
areas. 

Noise level shall be reduced 

DATE: 25-06-2018 

• Noise suppression measures such as enclosures, buffers and or or protective measures are 
provided at D.G. Area. 

• We provided Ear Protection measures like ear plug / muffs to employees. 

• Proper oiling, lubrication and preventive maintenance are being carried out of the machineries 
and equipments to reduce noise generation. 

• We have provided silencer to vehicle and construction equipments with internal combustion. 

• Ear plug and muffs are made mandatory for construction workers 

• Engine without proper silencers are is not allowed to operate. 

• We used only construction equipment meeting the norms specified under the Environmental 
Protection Act 1986. 

• Noise suppression measures such as enclosures, buffers and or protective measures are 
provided at D.G. Sets Room. 

TRUE COPY 
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by the use of adequate 

mufflers on all motorized 

equipment. 

38. The overall noise level in and Complied Noise control measures including acoustic insulation, hoods, silencers, vibration dampers etc. Are 

around the plant area shall provided on all sources of noise generation to meet all statutory requirements. 

be kept well within the Summary of Analysis of 2 months (April'2017 to May'2018) report summary of Noise monitoring are 
prescribed standards by given as below -

providing noise control Table - 10: Summary of Analysis Report of Noise Monitoring 
measures induding acoustic 

Location of Noise Results in dB(A) 
insulation, hoods, silencers, Range 
enclosures, vibration 

monitoring Day Night 

dampers etc. on all sources Max. 73 67 
of noise generation. The 

Near Mixing Plant 
Min. 68 61 

ambient noise levels shall Max. 47 41 
conform to the standards Near D.G. Area 

Min. 37 35 
prescribed under the 

Max. 54 SD 
Environment (Protection) Act Near Switch Yard area 
and Rules. Workplace noise Min. 36 39 

levels for workers shall be as Max. 57 48 

the and 
Near Security Main Gate 

Min. 40 37 per Factory Act 
Rules. 

A.7 Greenbelt and other Plantation 

39. The unit shall develop Complied A. Existing green belt as on May 2017 was 1,56,049 sq meter i.e approx 39.01 Acres. 

greenbelt in at least 50 acre B. Green belt developed during period June - Nov 2017 at area equivalent to 1,78,678 sq meter i.e 
area within the premises. equivalent to 44.66 
Greenbelt shall comprise of C. The existing green belt as on date is at area equivalent to 3,34,727 sq meter i.e equivalent to 
rows of varying height tail 83.67 acre sequent 
native trees with thick D. The details of the plantation undertaken during the said process on the survival rate is as 
foliage in the periphery of follows-
the factory premises. E. The greenbelt developed till Nov 2017 is 83.67 acre which is more than the area equivalent to 50 

acre prescribes under conditions for EC for Power Plant 

F. The details of Green belt development area wise in year 2017 are tabulated in Table -10. 
nitile - 1Q: Detail of Greenbelt Development (Area Wise) 

Sr Description Area (Sq Mtrs) 
Up to May June to Nov Total Till Nov To be planted Grand Total 

17 17 17 (D) (C +D) 
(A) (B) C=A+B 

1 Lawn & 1,23,249 1,25,418 2,48,667 55,000 3,03,607 
Shrubbery 

2 Tree at 18,320 41,660 59,980 10,020 70,000 
Periphery 

3 Tree inside Plant 14,480 11,600 26,080 4,400 30,480 
4 Total 1,56,049 1,78,678 3,34,727 69,420 4,04,147 

G. The details of No's ofTree plantated in year 2017 is tabulated in Table - 11. 

We intend to developed additional green belt at area equivalent to 17.35 acre (69,420 sq meters) 

out the of the area marked for new proposed Carbon Plant under the new EC no F-No J-
11011/162/2017-IA-II (I) issued on date 08-01-2018 to meet with the conditions i.e. equivalent to 

101 acre (4,00,147 sq meters) which is 33 % of total area of 12,12,516 sq meters and to be 

developed after completion of construction activities. 
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The unit shall also take up 

adequate plantation at 

suitable open and on road 

sides and other open areas 

in nearby villages or schools 

in consultation with the 

Gram Panchayat/GPCB and 

submit an action plan for the 

same for next three years to 
GPCB. 

Table -11: Detail of Greenbelt Development (Nos of Tree Wise) 
Sr Desaiption Nos of Tees. 

Up to May June to Nov Total Till Nov Plan in year Grand 
17 17 17 2018 Total 
(A) (B) C~A+B (D) (C +D) 

Tree at 4,585 10,415 15,000 4,800 19,800 
Periphery 

2 Tree inside 3,620 2,900 6,520 1,000 7,520 
Plant 

3 Total 8,205 13,315 21,520 5,800 27,320 

Complied • We developed green belt at outside land along the road belong to Forest Department and 

planted 2,500 nos of tree. 

• The nos of Trees Planted outside is given in Table -10 

Action plan for plantation to be undertaken in nearby village in the next three year as following. 

2018-19 = 5000 no's of Trees 

2019-20 = 5000 no's of trees 

2020 -21 = 5000 no's of trees. 

Photos of Green Belt out sjde on open land • 

No's of Trees Planted out side 

Name of Tree No's 

Comocarpus 1800 

Casuarinas 

Coconut 100 

Total 2500 

B. General Conditions 

41. In the event of failure of any Complied 

pollution control system 

adopted by the unit, the unit 

shall be safely closed down 

and shall not be restarted 

until the desired efficiency of 

the control equipment has 

been achieved. 

Noted and complied 

Close down/ Shut down procedure defined and implemented. 

42. The company shall Complied • CREP notification is applicable with Tire & Tube Plant (Non EC plant). 

vigorously follow the • We are doing monitoring as per CREP directive issued by CPCB for Tire Plant and records for 
recommendations mentioned same are maintained. 
in the Charter on Corporate 

Responsibility for 

Environment Protection 

(CREP) published by Central 

Pollution Control Board. 

• Compliance of CREP is tabulated in Table-12 

Table - 12 : Compliance Report of CREP 

Sr. Conditions Stat us 

TRUE COPY 

~ 
ADVOCATE 

Status of Compliance 
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No 

2 

3 

4 

5 

6 

7 

8 

DATE: 25-06-2018 

All rubber industries complied Records Available with Form -37 (Work Place 
irrespective of its size, 
will comply with OSHA 
limits prescribed for 
rubber dust, rubber 
fume and individual 
chemicals. 

Small industries would Complied 
achieve OSHA limits by 
adopting good working 
practice and proper 
ventilation design in 
working rooms as 
quantity of raw material 
for process is small 

environmental Monitoring). 

Require local exhaust Complied Facilities Provided. 

ventilation (LEV) system 

consisting of hood, 

duct, fan and stack at 

strategic location to 

comply with the limits. 

Stack should be at Complied Sampling Port with Suitable Platform facilities 

suitable height and Provided in all Stack. 

equipped with stack 

monitoring facilities. 

In case of SPM limit 

exceeds 150 mg/m3 in 

flue gas stack, control 

unit (filter/ cyclone) has 

to be integrated with 

LEV System. 

Complied As Per CCA Condition issued by GPCB, 5PM Limit is 

SO mg/m3 which is Complied by us. 

Emission limit of VOC Complied We are monitoring the SPM, SOX & Nox Parameter 

from stack should be as Per CCA Condition. 

fixed as SO mg/m3. 

Control measures such N/A 

as activated carbon 

absorber /incineration 

technology to be 

integrated with LEV 

System, if required. 

Emission of SPM and Complied 

voe should be 

periodically monitored 

and analyzed in light of 

new control techniques 

and the techno-

economic feasibility of 

Not applicable to us. 

Records Available with Form -37 (Work Place 

environmental Monitoring) 
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43. All the issues raised and Complied 
commitments made in the 

public hearing held on 

22/11/2011 shall be 

comprehensively addressed 

/compiled with in a time 

bound manner. 

44. A separate Environment Complied 

Management Cell equipped 

with full-fledged laboratory 

facilities and qualified 

personnel shall be set up to 

carry out the environment 

management and monitoring 

functions and a separate 

budget shall be allocated for 

this purpose 

45. The funds earmarked for Complied 

environment protection 

measures shall be 

maintained in a separate 

account and there shall not 

be any diversion of these 

funds for any other purpose. 

A year-wise expenditure on 

environmental safeguards 

shall be reported. 

DATE: 25-06-2018 

its application in India. 

9 Flue gas emission from Complied 

other source such as 

Boiler and DG sets in 
Records Available With us. 

the premises of rubber 

product industries 

should meet the (Monthly & quarterly environment monitoring data 

standard prescribed in 

the emission regulation 

of CPCB. 

• We are doing compliance of issues raised and committed in PH held on 22-11-2011 for CPP. . Compliance report of earlier PH report is attached as Document - III 

• A separate Environment Management Cell equipped with full-fledged laboratory facilities and 

qualified personnel has been provided to carry out the environment management and 
monitoring functions and a separate budget is allocated for this purpose. 

• Details of Environmental management cell & Laboratories are attached as Table - 13 
Table- 13: Detail of Environment Management Cell 

. 

Sr. Designation/ Portfolio Name Qualification Exp 
No (yrs) 
01 AGM (HSE) I Head Mr. Bhawesh B.Sc. (Chemistry) + PDIETM 18 

Environment Cell Pat hak 
02 Dy. Manager (HSE) Mr. Sanjay Barot M.Sc. (Environment) + 08 

PDIETM 

03 Officer - Environment Mr. Poojan Gor B.Sc. (Environment) + M.Sc. 04 
(Water Resources 
Management) + POIS 

04 Senior Officer - Environment Mr. Bhavdeep B.E Environment 04 
Vaishnav 

A separate account for expenditure under environmental safeguard is being maintained, which 

details are mention in below table -14 

Expenditure on environmental safeguards 

Sr. Details of Environment Safe 

No Guards 

1 Coal Yard & Coal/ Fuel 

Handling Unit 

2 Chimney 

3 Ash Silo & Ash Handling Unit 

4 Internal Pacca Road 

5 Online Analyzer for Sox / NOx 

&SPM 
6 Provision of ETP for Industrial 

Waste Water Treatment 

7 RO - MEE for Recycl ing 

TRUE COPY 
~ 

ADVOCATE 

Cost (in Crore) 

11.36 

4 .59 
10.04 
7.75 
0.25 

2 .5 

6.99 
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8 STPs for Domestic Waster 1.5 
Treatment ( 3 Nos) 

9 Hazardous Storage Area 0.65 
10 Provision of Rain Water 0.28 

Harvesting Pond 
-11 Green Belt development l l.74 

11 Set up of Environmental Lab/ 0. 15 
Cell 

12 Total Expenditure 57.8 
46. Pucca flooring/impervious Complied • Pucca flooring/impervious bottom are provided in the work areas, chemical storage areas and 

bottom shall be provided in chemical handling areas. 

the work areas, chemical 

storage areas and chemical 

handling areas to minimize 

soil contamination. 

47. Leakages from the pipes, - Noted and complied 
pumps shall be minimal and 

if occurs, shall be arrested 

promptly. During material 

transfer, spillages shall be 

avoided and garland drain be 

constructed. 

48. The project management Complied • All the recommendations of EIA report are vigorously implemented. 

shall vigorously implement • Compliance status of recommendations of EIA report is attached herewith as Document IY-
the recommendation 

/suggestions stated in EIA 
report of the project. 

49. The company shall carry out Complied • We are carrying out Socio - Economic development/ community welfare activities in 
socio-economic consultation with local Panchayat, District Development Office/District Collector. 
developmental/community 

welfare activities in 

consultation with the District 

Development Officer /District 

Collector. 

50. The project proponent shall Complied Last Half Yearly (June 17 to Nov 17 ) return of EC Compliance report EC conditions is submitted to 
also comply wit h any SEIAA & RO - MOEF& CC in Month of Dec 2017. 
additional condition that may Inward receipt of SEIAA &. receipt of Registry Post to RO - MoEF&.CC ( Bhopal) 
be imposed by the SEAC or 

the SEIAA or any other u -~H .. & ••~•J•..._1-... IT,O 

competent authority for the 
.... "-'- .. - ..... ,_ .... _ .,,, 

....... J'C'1'.UCl'OOO• 

of the 
e:c Compllance Report: 

purpose -·---~··" 
environ mental protection 

-it . l• 
f.ul '" 

and management. ' . 7lt~ 
JP,-ftdt:r; [ - ::;:._ "°"' 

F'l OW COG.fU<U>,IClh!l 
•'"" M• : .. J (ltcMl. ~JM:•16:1/J 

~ ,.!fl.Gt 11-',I( • r+UJ . 
::() y; ,:"I/J;:.,:'()p ,1!<:26 

~ r O'l ....,,_,rr~diAf'Cll,t.qcu.ln,; 

51. No further expansion or - Noted - EC J-11011 I 162 / 2017 -IA II (I) dated 08-01-2018 is obtained for 
modification in the plant expansion (i.e adition of Carbon Black Manufacturing Unit) 
likely to cause environmental 

TRU~ COPYI 

.A.DVOCATE -
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impacts shall be carried out 
without obtaining prior 
Environmental 

from the 
authority. 

Clearance 

competent 

DATE: 25-06-2018 

52. The applicant shall inform Complied • 
the public that the project 

An advertisement was got published in Divya Bhaskar (Gujarati Newspaper) and Times of India 
(English Newspaper) dated 31/03/2012. 

53. 

has been accorded 

environmental clearance by 
the SEIAA and that the 

copies of the clearance letter 
are available with the GPCB 
and may also be seen at the 
Website of 

SEIAA/SEAC/GPCB. This shall 
be advertised within seven 
days from the date of 
clearance letter, in at least 

two local newspapers that 
are widely circulated in the 
region, one of which shall be 

in the Gujarati language and 
the other in English. A copy 
each of the same shall be 
forwarded to the concerned 
Regional Office of the 
Ministry. 

It shall be mandatory for the 
project 
submit 

management to 
half-yearly 

compliance report in respect 

of the stipulated prior 
environmental clearance 
terms and conditions in hard 

and soft copies to the 
regulatory authority 
concerned on 1st June and 
1st December of each 
calendar year. 

Copies of Advertisement 

J 
-<I 

J c.tt«G\o11 &-H~~<-0.){12JJ '4l::1 ~oit.-it.11 !1~ ~1.~ a~<:t '{t~~ ~1, .. ~ 
, "" -i.'<•lfe/l, '<·M<. '<Y< ~~ ,, '<« ~ll -, 

<5 \{~~. \(¥ 8, \ f li.J1 \('d' S: ~ l,U '4f=:: . t 'i: 'tfJH, tU~!;{ : '1"• r~~"'.tl-!~O't:: l r'U<.:~"lltl?. 'll.il·H~-U lttil 
~ ~t1{\ ~tl'! ~~14.1\t.i .t.tt4 ~ l ~~ {1~{1 ~~l,l)( .. i ~\.'i~; 

~~itit'lt--i ~ltt1ail, ~'1'~.l!t '4t<l ~li'1'1 lit3-u ~':( 1'"1.<:;..{~.~­
,-1 "<lU."< . .:V11'ntrl/O . .!l,"(n)1-!>\ /<0l< .. ~ ... , <O 'U'< ,OH ~l"ll 
.,; ,fl ><<1li "U<til'-'! \h;,i\o, '11>11h , ,..; -i.'<31:/\, '<~'<I<, '< t C 

~ 'lfi ~.,rr, q~ \, 'l't~. ,n ~- l.l\t,3,_'«~}. ~:0.1 ,4 7~ ?""~~ "~!· 
rtl<4hl: fi;i~, f"lf(-<tt- ~~f31.t<, ~O ~·'!· ~I ~l~ ::~-1 ~~~~ ttlt~-1 

~ \tt~.:i \.{1.t .. ~ IJri.m.,1 llll ~ -<tlf4.\.I.--Z ~ ;z ~~~<(i{ .. a -=-1.tu.1{\[1"11 
~ 'l~ ~1ft1-t: \( ~l.l'ht~ <005 Q!fJU "t1'1~-11 't.1 J.6'.ll '-l'-llctil<U~-i\ 
~ it·~i'\ q\ 1 \t~ u' .~~~'{~1!:_11 '{~•t'\ :!::1/'lf.-i .~l l:1 
~ '•"'-'" ll'~',l r~q~"' ,,.., ~""""-II. «nS .... ..:i\>l. ,S • ... all 

... /'ii. ,1. :a. o\\ ,l\ .,. ... ~,. ~ ... ~"""" "· ' "'-4 >t,Hl <,;t<iU"II \\-~~:» '1l>fi,~ <trt'l n SD 

•••• 

~VIRONt..1E:NTCl,EAAANCe FQfi: SETTlkGUP 20 M'NCOAl.BASEO 
CAPT VE ~ ER;MA.L POWCR PLANT Ar SUHVE'f ~K) !13~1 S,.;.~12 

5-18:P1. 5-!S ?2 S~? ~ 7 S.5J 5'16 & Sli? VILLAGE PAOOti R TALUK 

6 5-IUJ. DIST~ICT k.UTCi-1 Sl,Q,T[ OU.JARAT roR M1S BA~KRISf-'11. 
1NDUSTRIE,$ L!M1T£0 

This tS to 1nf0tm topl,1!)11(' tnat STATE LfVEl ENVlRONMi:.NT IMPACl 

ASSESMENl AUTHOArTY GUJARAT nas aecot(Jed en"'rcntooo1 

de.a.ranee for sa111ng up 20 mv,.• coat bas.Gd eapi,v-e par.er pl~• Una on 

S1Jf\'ey no 539/1 53.9t2 548/P1, $4.8@2, 552 547, 5~3 546 & 562 

Vtllage • Paddhar, laluk3 8™-IJ OJSt(JCI Kutch, Stal~ Guj3r,u 'Of W-s. 
Salk0$hna lodusltn~s Um,t&CI in1s enviror.m~l dearaoc.e nas be~n Qtven 

vioe l~tte, no.SEIAJVCUJ/E~'1(dY7112012 Da1ed 20 MAR io12 Under 

en~i ronm~ni 1mpactA.\sessment nOOficaocm dalad 14' Sq'.>tembe1 2':l06, 
letter and pnotogra!)M ol lhe atiove en'llronmonc clearatiee are available 
with GUjara1 pollution oonuol board and s31'1"1e- are also avatt.a~ ori the 

w ebsd• of S E IAA 

For, MIS BALKRISHNA INDUSTRIES LIMITED 
SD 

Complied Last Half Yearly (June 17 to Nov 17 ) return of EC Compliance report EC conditions is submitted to 
SEIAA & RO- MOEF& CC in Month of Dec 2017. 

Inward receipt of SEIAA & receipt of Registry Post to RO - MoEF&CC {Bhopal) 

I ('\) 

'IC>7lN 
0<1'>:'i 

rtF CUS.FIKST 
. 11 .. , 1-1,.,d .... {J tlit-»>L ~m,,..,,;:,01, 

:li Pi\TIWC , ~l 
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54. The project authorities shall -
also adhere to the 
stipulations made by Gujarat 
Pollution Control Board. 

DATE: 25-06-2018 

Noted 

55. The project authorities shall 
inform the GPCB, Regional 
Office of MoEF and SEIAA 

about the date of financial 
closure and final approval of 
the project by the concerned 
authorities and date of start 

of the project. 

Complied • Lapsed noted and ensure that we will be submit regular Six Monthly Compliance Report to RO -
MoEF& CC - Bhopal Office for exiting EC and also for new EC 

56. The SEIAA may revoke or -

suspend the clearance, if 
implementation of any of the 
above conditions is not 
found satisfactory 

57. The above conditions will be -
enforced, inter-alia under the 

provisions of the Water 
(Prevention and Control of 
Pollution) Act, 1974, Air 
(Prevention and Control of 

Pollution) Act, 1981, the 
Environment (Protection) 
Act, 1986. Hazardous Wastes 
(Management and Handling) 

Rules, 2003 and the Public 
Liability Insurance Act, 1991 
along with their amendments 
and rules. 

58. This Environmental 
Oearance is valid for five 
years from the date of issue. 

Sr.No Title 
1 Document-I 
2 Document - II 

3 Document - III 
4 Document - IV 

• 

• 

Last Half Yearly (June 17 to Nov 17) return of EC Compliance report EC conditions is submitted 
to SEIAA & RO - MOEF& CC in Month of Dec 2017. 

Inward receipt of SEIAA & receipt of Registry Post to RO - MoEF&CC {Bhopal) are attached • 

The Authorization from GPCB is obtained. Copy Consent to Operate is attached as Document 
- II 

Noted 

• The Authorization from GPCB for Water, Air and Hazardous Waste is obtained, 

• Copy of CCA No AWH 85243 dated 12.04.2017 valid up to 01.12.2021 is attached as 

Document II 

Noted 

List of Attached Document (Soft Copies) 

Description 

Report from NPC for efficiency monitoring of APCM 
CCA No 85243 issued by GPCB dated 12.04.2017 
Updated Compliance Report of Public Hearing. 

Updated Compliance Report of EIA Repot 

TRUE COPY 
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Dorument-I 

Report from NPC for efficiency monitoring of APCM 

Report 

On 

PERK>RMANCB EVALUATION OF AIR POLLUTION 

CONTROLEQUIPMENTS 

For 

moo --
BALKRISHNA INDUSTRIES LIMITED 

Village: . Padhdllar, Taluka: · llhuj 

Dlatrlrt . Kutch, Oujant 

Ph:,(02832)249300 

Submitted by 

(l) ---
NATIONAL PRODUCTMTY COUNCIL 

(Under Ministry of Commerce & Industry, Govt. of lndla) 

E-6, GIDC, Eledronica Eatata 

Sector-26, Gandhinagar - 382 021, Gujarat 

Phones: 079-23287366, 23217"5, Fax: 079-23287.a 
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Repoit on •peffonnance Evaluation of Air Pollutlon Conltal Equlpmenta• 

1. INTRODUCTION 

The office of National Productivity Council (NPC), Gandhinagar, Gujarat, has been 

entrusted a study on "Performance Evaluation of /tJr Pollution Control Equipments" by 

Mis Batl<rishna Industries Ltd., Bhuj. The company manufactures tires and has a Coal 
based Captive Co-getleration Power Plant of 20 MW capacity (i.e. 66 TPH Boilers x 2 
Nos.). 

2. SCOPE AND METHODOLOGY 

The following scope of work and methodology has been adopted for the study: 

1. Source sampling was undertaken at the slack outlet (Location S-3) of the ESP 

attached to the Boller with respect to Temperab.lre, Particulate Matter, Molstu.re 
Content. Oxygen. CaJbon Dioxide, Cart>on Monoxide, Sulphur Dioxide and 
Nitrogen Oxides. The PreS$ure Drop across the ESP could not be determined as 
there was no provision for pressure moniloriJlll at the inlet duct to ESP; 

2. Scuce sampling was undertaken at the stack outlet (Location S-4) of the Pulse 

Jet Bag Filter attached to Vibrating Screen with respect to Temperature and 
Particulate Matter. The Pressure Drop aaoss the Bag FIiter could not be 
determined as there was no provision for monitoring at the inlet duct to Bag 
Alter; 

3. The physical observatJons. with respect to the study, in the company, were noted 
during the field visi1; 

4. Baseline details with respect to Production, Fuel used and Air Pollution Control 
Equipments from the company were sought; 

5. Based on the monitoring findings and physical observations, NPC has arrived at 
suitable conclusion; 

6. Preparation of the report and submission. 

3. PROJECT TEAM 

Team Leader 

Tam Member 

llr. NataraJan Pratap 

Deputy Director, Environment Group 

Mn. Debarati Chowdhury 

Assistant DirectOI', Environment Group 

I m I Envlron-i Group, National PnM1uc11¥11yCounC,. Gan ...... 
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11spe1n on "l'erflllmallce EvlluaClon of Air Polullon Control 0rt1cea• 

C. AIR POLLUTION CONTROL SYSTEMS INSTALLED 

The ftua gas generated from the Captive Powef' Plant Boller(a) pass through the Air 
Preheater end Electrostatic Preapitator (ESP) bel01'8 being let off from the stack. The 
bnef detail I c:A ESP are provided below: 

3. Rapping System T hammer type directly driven by geared 
motDf with microprocessor based controller 

4 . Dutt Hopper . I & Poril (4 Nos.) 

In addilion, the company has installed Plmajet Bag Fllt&ra at the following locations; 

L ClusherHouse 
L Transfer Tower - 1 
ii. Bunker HoU98 

5. EMISSION IIONITORING FINDINGS 

The NPC team has visited tho 1.0mpany duling the period between 18/12/2017 end 
20112/2017 Field study and emission rnorvtorlng wa undeltaken at the stack 0(Jtlet 
from ESP attadled to lhe Boilef and OIAtet l1Jc:t r:I PtJse Jet 6-sJ Fiter ~ lo the 
Cnisher House. There was no provision for ennllon monitoring at the Inlet dud tD ESP 
and Pulse Jet Bag Filter. FI.Wlher. emission monitomg could not be ~ In the 
bag filters attached to the T111nafet Tower-1 and BL.Pker Houae respec:tl11'81y due to the 
non aveilabflty of adeq~ and safe 9aTipling plalfoml. Indonesian coal wa Ul8d • 
fuel in the boiar while Ille oltler boilor was kept as standby. 

The Emission Monitoring details 1ra mentioned hereunder, 

• Tempe,atu,11 - me.mnd using thermocouple; 
• Gas Velocity was measurad umg $-type P-itot Tube; 
• The dust concentratlon measun!lrnenta and $Oz, NO. were canted out Ullng •in. 

stack Sampling Train' c:anprising rl 1timb1e-probe auembly, Cclndanar. Sica 
Gel, Dry Gas Meter. Rotamelllr, Vacuum Pump and conn~ hose pipN; 

• Gatff such II Oxygen, Carbon Dioxide, and Carbon Monoxide in annlorll 
were monitored using c.alilnted Aue Gas Analyzer. 
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Report on •P9ff---Evaluation of Air~ Conlral o..,t~• 

PARTICULARS UNIT VA.LUE 

Date of Monitoring 19 .. December 2017 

Sampling Location s-3 

Stade Temperature re> 131 

Particulate Matter mg/Nm. 6.83 

Moisture Content % 9.2 

Ambient Temperature iC) 20 

Oxygen %v/v 8.1 

Carbon Dioxide % v/v 7.7 

Carbon Monoxide ppm 101 

Sulphur Dioxide ppm 181.22 -
Nitrogen Oxide ppm 1.02 

3 I ffl I EnvlnlnmatGroup, Nllllonal Ptolluctwllyc:.-11, ~ 
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PARTICULARS UNIT VALUE 

Date of Monitoring 20 December 2017 

Sampling Location 8--t 

Staci( Temperature ( ) 33 

Particulale Matter mg/Nm 9.54 

Ambient Temperature C) 20 

6. CONCLUSION 

The results indicate that emission from the ataclt outlet of ESP llltached to 1he boiler and the Pulse Jet Bag Filter attached to the Crusher House are found to be within the permissible limits. Based on the monitoring findings and NPC obeelVationl, Ile ESP attached to the Boiler and the Pulsejet Bag Filter attached to the Crusher Hol.e -re found to be performing satisfactorily. 

4 
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Document - II 
Copy of CCA 85243 

- GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

Sector-10-A, Gandhinagar 382 010 
Phone (079)23222425 

(079) 232321 52 

GPCB Fax (079)23232156 
Website : www.gp~~-~.?>~Ai.i_ 

In exercise or the power conferred under section-25 of the Water (Prevention and 
Control or Pollution) Act-1974. under sectoon-21 of the Air (Prevention and Control of 
Polh.rtion)-1981 and Authorization under rule 6(2) or the Hazardous & Other Waste 
(Management & Transboundary Movement) Rules-2016, framed under the Environmental 
(Protection) Act-1986 The board has granted the consent order no. AWH-71628 vide letter 
No. PC/CCA-KUTCH-825(2VID-29597/323881. dated 11/08/2015 which Is valid up to 

01/12/2016 

And whereas Board has received application inward no. 115208 dated 01/02/2017 
for lhe Renewal Consolidated Consent and Authorization (CC&A) of the Board under the 
provisions / rules of the aforesaid Acts. Consents & Authorization are hereby 9ran1ed as 

under 
CONSENTS AND AUTHORISATION: 
(Under the provisions /rules of the aforesaid environmental acts) 

' :~L r ishna Industries Ltd., 
~; : ::~70, 544/1, 54511, 555, 

Village: Paddhar, Ta. Bhuj, 
Dist. Kutch - 370 105 

1. Consent Order No. AWH-85243 Date of Issue: 12/04/2017. 

2. The consent shall be valid up to 01/12/2021 for manufacturing of following products: 

Sr. 
Product 

No. 
Quantity per Month . 

1. Tyres and Tubes 10000 MT 

2. Elec!r~,ly (Captive Power Plant) 20MW 

Sil'" , CT TO THE FOLLOWltlG SPECIFIC CONOmONS: 

You shall comply with lhe condotions mentioned In letter no. 
SEIAA/GUJ/EC/1(d)n1/2012, dated 20/03/2012 Issued by SEIAA. 

2. No ground Water shall be withdrawal without obtaining pnor permission from 
competent authority 

3. You shall comply MoEF&CC Notification S.O. 3305 (E) dated 7., December. 2015, 

4. You shall comply with Fly Ash Notification. 

3. CONDITIONS UNDER WATER ACT 1974: 

nit shall reduce specif.c water consumpClon up to maximum or 3.5 m'IMWH, 
-=--w:1,...,1,1.,, be achieved by 7" December. 2017 

II' 
~ c:1 Clean Gujarat Green Gujarat 
.! -9001-2008 & 1S0-14001 • 2004 Cert,foed Orgamsat,on Page~ of 7 
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3 2 The water consumption for industrial purpose shall not exceed 5220 KlJday and for 
domes1Jc purpose shal not exceed 540 KUday. 

3 3 The quantity of Industrial effluent generation from manthcluring process and other 
ancilary industrial operations shall not exceed of 1320 KL/day. 3 4 The quantity ol the domesbc waste water (Sewage) shall not exceed 400 KUday. 3.5 The quality of the sewage shall confonn to the following standards: 

PARAMETER PERMISSIBLE UIIIT BOO (3 days al 2~ C) 
20 mall. Suspended Solid 
30 mall ReSldual Chlome 

Minimum 0.5 mgll 3 6 The industrial effluent SNII be treated in ETP followed by 2- Stage R.O. system foloMld by Mu!tJple Effecttve EvaporatOf (MEE). In other words you shall achieve ZIJro Liquid 
0iseharge. 

3.7 The treated sewage shan confirm to standard& mentioned -, 3.-4 aid I .,_ be dischacged on land for gardenng and pfantalian wilhift --- and IIISo i-. fot cut 
suppreu,on. 

3-8 The unit shall instal rneteB at ublities for meaumg categoly wise (Calegoly a givml in Schedule II of "Water (Prevention & Conlrol of PcAmon) Cess Ad-1977") consumpt,on of water 

4 CONDlllONS UNDER AIR ACT 1981: 4. 1 The 
fuel • O G Mt and Boiler: 

followina shall be used as '" Sr. 
Fu.t QU8111kJ 

No. 

'~ 

lignite ..,._ 
52SOIIT- " OR 

11100 MT/Month 
1 Imported Coal 

OR 

17400 MT/Month 
lndioeneous Coal 
For start up of 8oDff and • ldlllCI by_.., tor Boller 

50 KL/Ye..-2 High Speed Oie9el 
ANOIOR 
I onhl Diesel Oi 
FOi' Stand by D.G. s.t 

50 KL/YUi' 3. 
Hlgh Speed Diesel 
"ANDK>R" 

15 Kl./'(-
Liahl Diesel Oil 

4 Fumaceol 2000L,O., 
5. HSD 450 UhoUr 

Furnace 0,1 155 UhoUr 
6. 

Page2d7 
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f - GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

~ Sector-10-A, Gandhinagar 382 010 
~ Phone (079) 23222425 
,~.,, (079) 23232152 

GPCB Fax (079) 23232156 
Website : www.gpcb.gov.in 

4.2 The applicant shall Install & operate air pollution control system in order to achieve flue 

gas emission norms as prescribed below· 
Sr. Stack Permissible 
No Stack attached to height in APCM Parameter 

limit 
Meters 

Boiler-1 
Electrostatic 

1. for 20 MW CPP-66 83 
Preclpitator 

TPH 

Boiler-2 
Electrostatic 

2 for 20 MW CPP-66 83 
Precipitator 

TPH 

3 
Boiler 

40 
Electrostatic 

50 mg/Nm3 
(20 TPHJ Precipilator PM 

Boiler S02 600mg/Nm3 

4. 30 Stacks NOx 300 mg/Nm3 

(2.8 TPH) Mercury(Hg) 0.03 mg/Nm3 

5. Boiler 
11 (1.5 TPHl 

Boller- I Electro 
6 . (20TPH) 40 

Static (stand by} 
Boiler- II Precipitator 

7. (20 TPH) 40 
/stand by) 

Sr. 
Stack attached to 

Stack height Permissible 
No In Meters APCM Parameter 

limit 

8 
O.G. Set 

11 Exhaust 
, (250 KVA) I Muffler 

9 
I D. G. Set 

11 
Exhaust 

(250 KVA} Muffler 
PM 50 mg/Nm3 

D.G.Set Adequate so, 100 mg/Nm3 

10. 
(4.2 MW) 

54 Stack NOx 50 mg/Nm3 

Height 
D.GSet 

Exhaust 11. (2000KVA) 11 
Muffler (stand bv) 

4.3 The applicant shall operate air pollution control system in order 10 achieve process gas 
emiss,on nonns as prescribed below; 

~: ; Stack attached to 

1. I Mixer Plant 

Stack height APCM Pennis.Ible 
In Meiers Parameter limit 

---+-- --l-----J.-~:..:.:.:..___; 
30 Bag Filler PM 150 mg/Nm, 

ISO-9001-2008 & ISO-14001 · 2004 Certified Organlsalion Page 3 of 7 
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4.4 Toe concentration of the following parameters in the ambient air within the premises of 
the industry shall not exceed the limits specified hereunder as per National Ambient Air 
Quality Standards issued by MoEF & CC dated 16th November-2009. 
Sr. 

Pollutant 
Time Weighted Concentration in 

No. Average Ambient air in pg/mJ 

1. Sulphur Dioxide (S~) Annual 50 
24 Hours 80 

2. Nitrogen Dioxide (NOt) Annual 40 
24 Hours 80 

3. Particulate Matter Annual 60 
(Size less than 10 µm) OR PM1a 24 Hours 100 

4. 
Particulate Matter Annual 40 
(Size less than 2.5 µm) OR PM 2 5 24 Hours 60 

4.5 The concentration of Noise in ambient air within the premises of Industrial unit shall not 
exceed following levels· 

Between 6 A.M. to 10 P.M. : 75 dB (A) 
Between 10 P.M. to 6 A.M. : 70 dB (A) 

5 AulhorizaUon under Hazardous & Other Waste {Management, Transboundary 
Movement] Rules, 2016 & amended. 

5. 1 Authorization Number: AWH-!5243 and shall valid up to 01/12/2021 . 
5.2 Mis. Balkrishna Industries Limited, is hereby granted an authorization to operate 

facility for foll0W1ng hazardous wastes on the premises situated at, Plot No. 470, 54411, 
S45f1, 555, Village: Paddhar, Taluka: Bhuj, Dist: Kuteh - 370 105; 

Sr. 
Waste Quantity 

Category I Mode of Disposal No. oerAnnum 
Chemical Sludge Collection, storage, , from waste waler 1450 MT 35.3 Transportation and Disposal at treatment TSDF site 

Collection, storage. 2 Used Oil 371 MT 5.1 Transportation, Disposal by 
selling out to rea1stered recvcler 

Paint and ink Collection, storage. 3 
sludge /residues 0.120MT 21 .1 Transportation, Disposal at 

Common lncmeratlon FacllilY 
Collect1on. storage. 

4 Discarded barrels 
400 Nos. 331 

Transportation, o ,sposal by 
conta1nerslhners selling out to registered 

recvciers 
Waste residue Co1iect1on, storage. 

5 6MT 5.2 Transportation, o,sposal 81 containing 011 TSDF -

--- ---~--------
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GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

Sector-10-A, Gandhinagar 382 0·10 
~ Phone (079)23222425 ,~y, (079)23232152 

GPCB Fax : (079) 23232156 
Website www.apcbaov.in 5.3 The authorization ,s granted to operate a racilily ror collection. storage, W1thIn f'adory 

premises. transportation, and ulbmate disposal or Hazardous wastes by disposal at 
TSDF. common incinerator and selling out to registered recyclers 

5.4 The authorization Is subject to the conditions stated below and such other conditions as 
may be specified in the rules rrom tome to time under the Environment (Protection) Act-
1986 

5 5 TERMS AND CONDITIONS OF AUTHORISATION: 

The authonzed person shall comply with the provisions of the Environment 
(Protection) Act. 1986, and the rules made there under. 

2 The authonza1,on or its renewal shall be produced for inspection at the request of 
an officer authonzed by the State Pollul1on Control Board 

3 The person authorized shall not rent, lend, sell, transfer or otherwise transpor1 the 
hazardous and other wastes except what is permttted through this authorization. 

4 Any unauthonzed change In personnel, equipment or WOfking conditions as 
mentioned in the appl1cahon by the person authorized shall constitute a breach of 
his authonzatoon 

5 The person authorized shall Implement Emergency Response Procedure (ERP) for 
which this authorization ,s being granted considering all site specific possible 
scenanos such as spinages, leakages, fire etc. and their possible impads and also 
carry out mock drill in this regard al regular interval or lime, 

6 The person authorized shall comply with the provIsIons outlined in the Central 
Pollution Control Board guid~lines on "Implementing Liabilities for Environmental 
Damages due to Handling and Disposal of Hazardous Waste and Penalty" 

7 It is the duty or the authonzed person to take prior permIssio:, of the State Pollution 
Control Board to close down the facifity. 

8 The imported hazardout and other wastes shall be fully Insured for transit as well 
as f0< any accidental occurrence and rts clean-up operation 

9 The record or consumplton and fate of the imported hazardous and other wastes 
shall be ma1nta1ned. 

10 The hazardous and other waste which gets generated dunng recycling or reuse or 
recovery or pre-processing or utilization or imported hazardous or other wastes 
shall be treated and dJSposed of as per specific condJtions or authonzatoon 

11 The importer or exporter shall bear the cost or import or export and mitigation of 
damages if any. 

12 An application ror the renewal or an authorizabon shall be made as laid down under 
these Rules 

CreanG~aratGreenG~arat 
IS0-9001-2008 & ISO-14001 - 2004 Certified Organisation 
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. r compliance as per the Guidelines issued by the Ministry Of 13. Any_other cond1t1onst ondr Climate Change or Central Pollution Control Board from Environment. Fores a • 
time to time. 

14_ Annual return shall be filed by June 30th for the period ensuring 31st March of the 
year. 

6. GENERAL CONDmONS: 
6.1 As per "Public liability insurance act-91" company shall get Insurance policy, if 

applicable. 

6.2 Unit shall develop green belt within premises as per the CPCB guidelines. However, if 
the adequate land 1s not available within premises, the unit shaU tie up with local 
agencies like gram panchayat, school, social forestry off'tee etc. for the plantation at 
suitable open land in nearby locality and submit an action plan of plantation for next 
three years to GPCB. 

6.3 Adequate plantation shall be carried out all along the periphery of the Industrial premises 
m such a way that the density of plantation Is at least 1000 trees per acre of land an~ a 
green belt of 10 meters width shall be developed. 

6.4 The applicant shall have to submit the returns In presaibed form regarding Wal/6 
consumption and shall have to make payment of water cess to the Board under the 
Water (Prevention and Control of Pollution) Cess Act- 1977. 

6.5 In case of change of ownership/management the name and address of the fW!W • 
owners/partners/directors/proprietor should inmediately be Intimated to the Board. 

6.6 The applicant shall however, not without the prior consent of the Board bring into use 
any new or altered outlet for the discharge of effluent or gaseous emission or sewage 
waste from the proposed industrial plant. The applicant is required to make appl~ ,..,. c 
to the Board for ttus purpose in the prescribed fonns under the provisions of the W. 
(Prevention and Control of Pollution) Act-1974, ~ Air (Prevention and Control d 
Pollution) Act-1981 and the Environment (Protectlon) Act-1986. 

6.7 The overall noise level in and around the plant area shall be kept we{I within the 
standards by providing noise control measures including engineering control tike 
acoustic insulation hoods, silencers, enclosures etc on all sources of noise generation. 
The ambient noise level shall conform to the standards prescribed under the Noise 
Pollution (Regulation and Control) Rules, 2000 framed under Environment (Protection) 
Act, 1986. 

6.8 Applicant is required to comply with the manufacturing, Storage and Import of Haz.a,douS 
Chemicals Rules-1989 framed under the Environment (Protection) Ad-1986. 

8.9 If it le established by any competent authority that the damage is caused due to thel" 
industrial ac:tivitles to any person or his property in that case they a~ obliged to pay the 
compensation as determined by the competent authority. 

T~OPY 

ADVOCATE 
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--- GUJARAT POLLUTION CONTROL BOARD 
~ - PARYAVARAN BHAVAN 
~ Sector-10-A, Gandhinagar 382 010 
~ Phone (079)23222425 ,1,, (079)23232152 

GPCB Fax (079) 23232156 
. . Website : www.gpcb.gov.in 

6.10 APPiicant shall have to comply with all the guidelines/ directive issued I being issued by 
t,10EF&CC I CPCB I DoEF from time to lime. 

6.11 Environmental cell shall be setup and shall be responsible for the total Environmental 
management. 

5_12Moniloring in respect to Air, Water, Noise level shall be carried out and results shall be 
submitted lo GPCB on quarterly basis. 

For and on behalf of 
GUJARAT POLLUTION CONTROL B D 

NO: PC/ CCA- KUTCH- 825(3)110 29597/ Y 136 q 3 

ISSUED TO: 

Date: So/otj Ff' 

Mis. Balkrishna Industries Limited, 
Plot No No. 470, 544/1, 545/1, 555, 
Village: Paddhar, 
Taluka: Bhuj, 
Dist: Kutch - 370 105. 

Clean Gujarat Green Gujarat 
IS0-9001•2008 & IS0-14001 • 2004 Cel1ified Ori;arnsal!On 
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Document -III 

Updated Compliance of PH 

DATE: 25-06-2018 

UPDATE OF MOM OF PUBLIC HEARING DATED 22/11/2011 @11:30 HRS AT PADDHAR IN CONTEXT OF 20 MW 
COAL BASED CPP 

Name& 
Address of 

Sr person Issues raised 
asking 

uestions 

ShriAhir 
Haribhai 
Devjibhai, Villa 
ge: Dhaneti 

The company 
is proposing a 
20MW Captive 
Coal Based 
Thermal 
Power Plant 
that will 
consume up to 
35000 Metric 
Tonnes of 
Coal every 
month and 
Dhaneti 
Village is only 
4 km away 
from the site. 
Considering 
this what steps 
will be taken 
by the 
Company to 
reduce 
pollution? 

Replies given by 
representative of 

project proponents 

The Company's EIA 
Consultant Shri 
Sang ram Kadam 
informed that dry fly 
ash will be controlled 
through Electrostatic 
Precipitators. While the 
current rules require 
Particulate Matter 
discharged into the 
atmosphere be less 
than 150 mg /nM3, the 
company will install a 
four field system of 
ESPs (One stand by) 
that will ensure that PM 
discharge in to the 
atmosphere will be at a 
level less than 1 00 
mg/nM3 

In practice actual coal 
consumption will likely 
be lower than 35000 
metric tonnes per 
month. This would be 
due to the probable use 
of Indonesian Coal 
(that has a much lower 
ash content) 

Status as on 2018 

At Boilers We had installed four f ield system of ESP 
(one stand by). PM discharge in to the atmosphere is 
avg 40 to 42 mg /nM3 lesser than 50 mg/ Nm3. 

Sample report of Flue Gas Analysis for the last six 
month (Oct 17 to March 18) is tabulated in Table -1 

Table -1 

Summary of Analysis Report 

Parameter - PM Unit - m /Nm3 

Description Min Max 

66 TPH Boiler -1 46 33 

66 TPH Boiler -2 36 44 

Photo of ESP 

Avg 

40 

42 

content. Summary of Coal Consumption for the last 
six months (Oct 17 to Mar 18) is tabulated in Table -2 

Coal 
Consumption 

Table-2 

Unit MT / Month 

Min 

7194.50 

Max Avg 

8537.03 786 
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What would be 
the method of 
wastewater 
collection and 
disposal? 

The Company will build 
an Effluent Treatment 
Plant (ETP) of 2040 
KUD capacity. The 
main source of effluent 
is cooling tower blow 
down. This water will be 
passed through a 
Reverse Osmosis(RO) 
plant and reject RO 
water will be 
evaporated. 

No process wastewater 
will be generated from 
the tubes and tyres 
plant. Only domestic 
wastewater will be 
generated and treated 
in a Sewage Treatment 
Plant (STP) of 
adequate capacity and 
treated domestic 
wastewater will be used 
on land for irrigation. 

DATE: 25-06-2018 

Avg Coal Consumption is lower than the qty 
mentioned in MOM of Public Hearin . 

1.The revised estimated qty of effluent generation of 
1320 KLD was brought in to the notice of SEIM. The 
condition no 2 of issued EC after the conducted PH 
stipulated the qty of effluent generation shall not 
exceed 1320 KLD. 

2. The ETP of Capacity 1320 KLD along with RO of 
Capacity 56 M3/Hrs and MEE of Capacity 7 M3/Hrs 
had been installed and operational. 

3. The treated water is being passed through RO and 
rejects RO water is being passed through MEE for 
eva oration. · 

Photos of ETP, RO & MEE 

1 .. No generation of Process water from the Tubes & 
Tyre Plant. 

2. Only Domestic Sewage is being generating from 
Tire & Tube Plant and for treatment, 2 nos of 250 KLD 
STP are provided and treated domestic waste water 
is being using on land for irrigation. 

Photos of STP 
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Shri Ahir 
Shankarbhai 
Gangabhai, Viii 
age : Paddhar 

Shri Shivjibhai 
Mahadevbhai, 
Village:Kali 
Talavdi 

Shri 
Ranchhodbhai 
Ahir, Village 
Ratnal 

What 
employment 
will be 
provided on a 
permanent 
basis to 
residents of 
Paddhar 
Villa e? 

Area covering 
5km radius 
around the 
Project Site is 
essentially 
agricultural 
land. What 
precautions 
will be taken 
by the 
Company to 
protect 
agriculture? 

Companies in 
the area tend 
to employ 
persons 
outside the 
state in stead 
of Local, 
unemployed 

ersons 

The Company 
has not 
mentioned 
anything in the 
Report about 
employing 
handicapped 

ersons and 

DATE: 25-06-2018 

The Unit's Around 198 persons from local villages, 464 person 
representative Shri from Kutch district and around 961 from Gujarat State 
Dhirendra Dwivedi are working in company. 
informed that the 
Company will employ 
capable local persons 
as per its requirement. 

The Company's EIA 1. The good quality coal from Indonesia having low 
consultant Shri ash content is being use for the CPP. 
Sang ram Kadam 
informed that coal of 2. ESP is provided for control of air pollution and 
good quality will be emission are avg 40 to 41 mg/nM3 lesser than 100 
used for the project and mg I nM3. 

ESPs will be used for 3. Stack of 84 meter height more than 83 meter from 
control of air pollution, ground is provided. 
due to which the 
emission to 
environment will be less 
than100 mg/nm3. 
Further, the stack 
height will be kept at 
83.0 m from ground 
level, and therefore 
question of damage to 
crops/agriculture from 
fly ash will not occur. 
Fly ash collected from 
the captive power plant 
will be stored in silos 
and sent to cement 
manufacturing units. 

The unit's 
representative informed 
that the Unit will follow 
the rules and 
regulations issued by 
the Government of 
Gujarat with respect to 
employment of 
handica ed ersons. 

Shri Dwivedi informed 
that the Company has 
recruited 40 trainee 
engineers through 
Campus Interviews 
from Engineering 
Colleges at Saurashtra 
and Kutch- Shu·. The 

Photo of ESP 

Silos of Capacity (1852 m3x2) (1111 m3x 1) has 
been provided for storage of Fly Ash. And Fly ash are 
being disposed levelling of low line area, internal 
Road construction and sent to bricks manufacture. 

Balkrishna Industries Ltd is following the rules and 
regulation issued by the Government of Gujarat with 
respect to employment of of handicapped persons. 

Balkrishna Industries Ltd is hiring the persons from 
nearby !Tis. 
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Shri Arjanbhai 
Kanjibhai 
Chavda, 
Sarpanch, 
Lakhond Gram 
Panchayat, Viii 
age: Lakhond 

neither has 
any 
reservation 
been kept for 
such ersons. 

Even imported 
coal has dust 

Why is no 
representative 
from the 
Forest 
Department 
not present in 
this Public 
Hearin ? 

Although 
advertisement 
for this Public 
Hearing was 
provided one 
month back, 
the 
advertisement 
should actually 
be issued the 
day before the 

ublic hearin 

How many 
persons have 
been 
employed by 
the project as 
on date? 

The land 
around the 
Company is 
essentially an 
agricultural 

Company is the first 
company in the Kutch­
Bhuj area to organize 
campus interviews and 
selected candidates are 
largely from near about 
the project site. In the 
future also, the 
Company will organize 
such campus interviews 
for selecting candidates 
from !Tis. 

area. The 
main issue in Shri Dwivedi informed 
this area is that the Company 
that of welcomes his 
employment. suggestions. Further, 
Therefore, he assured that the 

project will install how will you 
provide necessary pollution 
benefits to this control equipment so 
area? that no damage occurs 

>---------< to agriculture, 
Will you take 
necessary 
precautions so 
that no 
damage to 
agriculture 
occurs? 

DATE: 25-06-2018 

Adequate Pollution Control measures like ESP, Bag 
Filters, and Fly Ash Silo are provided to control 
pollution so that no damage occurs to agriculture. 

Photos 
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Shri Khungla 
Panchabhai 
Govind Bhai 
Village 
Paddhar 

Persons from 
our area don't 
get 
employment, 
and also that 
priority will be 
given to locals 
in employment 

The chimney 
height should 
be as per rules 
and 
regulations 

The 
Company's 
recruitment 
process 
should involve 
locals 

The land 
around the site 
has been 
shown as 
barren and this 
is wrong, and 
commitment 
should be 
made that 
there will be 
no damage to 
agriculture due 
to the ro·ect. 

Shri Dwivedi informed 
that the Company will 
consider involving 
locals in the committee 
undertaking the 
recruitment process. 
Further, he gave 
assurance that there 
will be no damage to 
agriculture in the 
Pro·ect surroundin s. 

Modern air pollution 
control equipment will 
be installed to control 
air pollution. 

DATE: 25-06-2018 

1 . Organization system and policy is adh 
discipline, we would not entertain outside inte 
in our policy decision of recruitment. 

2. We installed various control equipment to 
damage to agriculture in surrounding of pro· 

3. Photos are marked at Sr. No 5 

1. We installed modern air pollution control 
equipment. 2. Photos are marked at Sr. No 5 

TRUE COPY 
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Shri Mepabhai 
Bhimabhai,Sar 
panch, Gram 
Panchayat, Viii 
age:Paddhar 

About 3000 
persons will be 
employed in 
this plant, due 
to which the 
development, 
of the area will 
take place. 
About 13 
vil lages are 
present in an 
area of 10 km 
around the 
project site. 
Hence the 
locals from 
these 13 
Villages 
should be 
employed by 
the Company. 
Persons out­
of-state should 
not be 
employed by 
the Company. 
Educated 
/skilled 
persons from 
the Villages 
should be 
employed by 
the Company, 
and from 
Paddhar 
Village, one 

from 
family 

be 

person 
each 
should 
provided 
employment. 

Shri Dwivedi informed 
that the Company will 
install suitable 
equipment to control 
pollution and all 
pollution control related 
rules and regulations 
will be followed so that 
there is no pollution in 
surrounding areas 

DATE: 25-06-2018 

1. Balkrishna Industries Ltd had installed suitable 
equipment to control pollution like STPs, ETP & ZLD, 
ESP, Chimney and Bag filters etc so that there ,s no 
pollution in surrounding areas. 

2. Photos of all equipments are already marked in 
previous serial nos. 

3. Balkrishna Industries Ltd is following all pollution 
control related rules and regulation. 
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Paddhar 
Village should 
be provided 
with R.C.C 
roads, 
computers 
provided in the 
Girl's school, 
compound wall 
should be 
provided 
around the 
play ground 
ambulance 
should be 
provided, the 
over flow 
outlet of the 
village pond 
should be 
repaired, and 
other such 
village 
Development 
activities 
should be 
carried out, 
and suitable 
measures 
should be 
taken to 
ensure that 
there is no 
pollution in 
surrounding 
areas. 

The suggestions for 
Village Development 
activities have been 
noted and in this 
regards co-operation 
for development will be 
provided. 

DATE: 25-06-2018 

Balkrishna Industries ltd did village development 
works as committed during public hearing. Details of 
expense did in last five financial year is tabulated in 
table -3. 

Table -3 

Expense details for development of village amenities 

Sr.N Name of 2012- 2013- 2014- 201 
o viallage 13 14 15 16 

Paddhar 12,55 2,78, 80,00 2,4 
,000 000 0 320 
(For (Rural (Tricy (Ci~ 
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Dhaneti 

Vadvara 

Kandherai 

Mokhana 

DATE: 25-06-2018 
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Shri Krishna 
Naran bhai 
Ahir, Village 
Paddhar 

Interviews At the time of 
should be interviews, key persons 
conducted in from the Village will be 
Paddhar kept informed so that 
Village so as local unemployed 
to employ persons can be 

7 Kaniya be 

8 Kali Talavdi 

Tota 12,55 2,30, 88,1 9 
I ,000 000 ,42 

1. Organization system and policy is adhered by 
discipline, we would not entertain outside interference 
in our policy decision of recruitment. 

2. We are informing nearby local unemployed person 
vide various means so that they can be employed. 

locals and employed 
discount 1--~ ~ - -----+------------------- --1 
should be The company's EIA 1.Rain Water Harvesting pond of size 180 mtrs X 5 
given for consultant Shri mtrs X 4.5 mtrs = 4050 M3 had been provided. 

Sang ram Kadnm 
purchasing by informed that the 
tires 
villagers for Company will store up 
agricultural to 2.0 lac KL of rain 
purposes. water every year, out of 

which about 1.5 lac KL 
of rain water will be 
used for fire emergency 
only. The remaining 0.5 
lac KL will be 
recharged into 
groundwater. 

Installation 
percolation 
outside the 
premises 
considered. 

of 
wells 

Company 
will be 

2.Rain water is recharged into underground (natural 
method). 

3. We considered for installation of percolation wells 
outside the company premises and found not feasible. 
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The location 
where 
recharge wells 
shall be 
installed 
should be 
clearly 
indicated and 
should 
preferably be 
outside the 
company 
premises so 
that untreated 
wastewater is 
not discharged 
in to re-charge 
wells. 

Shri C.P 
Nema, 
Resident 
Additional 
Collector and 
Additional 
District 
Magistrate 
Kutch, 
informed that 
normally only 
the previous 
year's 
students get 
the benefits of 
Campus 
Interviews. 
Due to this, 
students who 
have already 
passed out 
should also be 
given the 
benefit of 
campus 
interviews and 
for that 
advertisement 
may be issued 
in local news 
papers due to 
which old as 
well as new 
students get 
the benefit of 
campus 

With regards to the 
request for discount, 
the Company's 
representative informed 
that the issue is 
associated with the 
trust of the customers, 
and therefore the 
matter will be discussed 
with the Company 
management 

The Company 
representative informed 
that the unit will be 
engaged in a 
mechanical process 
and no chemicals will 
be used in the same, 
and therefore the 
question of severe 
pollution does not arise. 
The unit will consume 
Narmada water through 
GWIL. 

In this regards, on 
behalf of the Company, 
the Company 
Representative assured 
that the Company will 
consider the 
Chairman's 
observations 

DATE: 25-06-2018 

The matter has been discussed in management and 
ruled out to sell / or provide discount directly to 
customer and it should be through our retailer only. 

1. No chemical process is being used only 
mechanical process is being used in the unit. 

2. No severe pollution arised. 

3. The unit consumed Narmada water through GWIL. 

We are going for campus interviews for Diploma 
stream, till date we are facing difficulty in absorbing 
apprentice trainees as no candidates are interested. 

\mu~ , 
,.,._J ,; OCATE 
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interviews. 

9 Shri Harihhai The Company 
Devjihhai Ahir, requires 
Village:Dhanet technical 
i persons and 

there may be a 
shortage of 
technical 
persons in the 
nearby 
villages, due to 
which an ITI 
should be set-
up at Dhaneti 
Village. 

Shri C.P. 
Nema,Residen 
t Additional 
Collector and 
Additional 
District 
Magistrate, 
Kutch, 
suggested that 
as the Plant is 
located near 
the Highway 
and therefore 
an ITI in a 
nearby area 
may be 
considered. 

A figure of Rs. 
20-25 lacs for 
social 
development 
is too less, and 
suitable funds 
may be made 
available as 
reauired. 

At the time of 
GPCB site 
visits,2-3 local 
key persons 
may be 
involved. 

DATE: 25-06-2018 

The Company The strengthen of existing ITI at Bhuj will be 
Representative considered by Balkrishna Industries in FY 2018-19. 
informed that keeping 
aside the request for an 
ITI at Dhaneti Village, 
the existing ITI at Bhuj 
may be strengthened. 

T~ OPY 
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3568

10 

11 

12 

HSE/BKT /ENV /2017-18/221 

Shri Naranbhai 
Karahhui 
Danger, Village 
:Dhaneti 

Shri 
Ranchodbhai 
Ahir, 
Village:Ratnal 

Shri 
Shankarbhai 
Gangabhai 
Ahir, 
Village:Paddh 
ar 

The 
Ramakrishna 
Mission runs a 
School in 
Dhaneti 
Village. In 
case the 
company 
decides to 
setup an ITI in 
Dhaneti 
Village, land 
and 
permissions 
will be 
arranged by 
the 
Ramakrishna 
Mission. 

One person 
from each 
village should 
be part of a 
pollution 
control 
committee 
formed by the 
GPCB for 
monitoring the 
Plant. 

Locals working 
at the existing 
project site are 
employed 
through 
contractors, 
there by the 
compensation 
provided to the 
locals is less 
and they are 
exploited by 
the 
contractors. 
The Company 
should 
therefore 
employ 
persons 
directly and 
this should 
also be given 
by the 
Company in 
writinq. 

The Company 
Representative Shri 
Dwivedi said the 
suggestion will be 
considered by the 
Company. 

The Company 
Representative said 
that the Company shall 
follow all rules and 
regulations pertaining 
to pollution control, 
however the matter of 
including locals in the 
committee can only be 
decided by the GPCB 
Head Office. 

The Company 
Representative Shri 
Dwivedi informed that 
the suggestion will be 
thought by the 
Company 

DATE: 25-06-2018 

Management had considered the suggestion and 
ruled out the possibilities for establishment of ITI by 
Balkrishna Industries Ltd because this issue needs to 
be discussed with local civic authorities, organization 
can't comment on this. 

1. Company follow all rules and regulation pertaining 
to Pollution Control. 

2. The matter of including locals in the committee is 
pertaining to GPCB therefore we can't comments 

Suggestion well accepted, and BKT employed 192 
nos of local through his own set of systems and 
policies. No dispute till date registered as mentioned 
by issue raiser. 
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Shri Shivjibhai 
M.Baradia, 
Village:Kali 
Talavdi 

Shri 
Mepabhai, 
Sarpanch of 
Village 
Paddhar 
informed that 
near by 
situated 
Saswat 
International 
Company did 
not pay wages 
to its 
employees 
and this 
should not be 
repeated by 
this Comoany. 

The Company 
has 
considered 
using 
Narmada 
water. 
However, 
Narmada 
water is not 
even available 
for drinking, so 
how does the 
Company 
expect to get 
this water? 
Does the 
Company 
intend to use 
groundwater 
for its 
requirement? 

The Company's EIA 
Consultant Shri 
Sang ram Kadam 
informed that the GWIL 
has given a written 
undertaking to provide 
the Project with 6.5 
MLD of water.GWIL 
provides water 
reserved for industries 
as per the Government 
Policy. 

DATE: 25-06-2018 

The Company's 
representative informed 
that in recent times 
Narmada water supply 
was not adequately 
meeting the 
requirements due to 
unauthorized drawl of 
water between Dhanki 
and Maliya, due to 
which water is not 
reaching Kutch. In this 

Point nos 1 i.e source of Water is self explanatory 

regards, the 
Government has 
prepared a scheme for 
laying a pipeline 
between Dhanki to 
Maliya, due to which 
sufficient water will be 
made available. He 
further informed that 
the work on Radhanpur 
canal is under 
progress. 

~TRUE coPY 
~~ 
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14 Shri 
Panchabhai 
Govindbhai, 

Village:Paddh 
ar 

15 Shri 
Chothabhai 
Karsanbhai 
Ahir, 
Village:Paddh 
ar 

What steps will 
the Company 
ensure that 
Odour 
problems due 
to the 
operation of 
the tubes and 
tyre plant will 
not reach 
outside the 
Company 
oremises? 

Copies of the 
minutes of the 
public hearing 
should be 
made 
available to all 
villagers 

Suitable 
commitment 
with regards to 
grazing land 
may be made 
available 

There 
small 

is a 
pond 

the within 
Company 
premises and 
a similar pond 
may be made 
by the 
Company 
elsewhere 

He also said with 
regards to the odour 
problem, that other 
than ash no other type 
of pollution will occur, 
and the ash will be 
suitable managed. 

Shri K. C. Pancholi, 
Regional Officer, 
GPCB, Bhuj, informed 
that the summary of the 
Public Hearing will be 
made available on the 
GPCB website and 
copies of the same may 
be collected from the 
GPCB Reaional Office. 

The Company's 
representative assured 
that the Company will 
circulate copies of the 
Public hearing 
summary to all Gram 
Panchayats in the 
Area. 

The Company 
Representative 
informed that the 
Company has not 
acquired any grazing 
land 

The Company 
Representative 
informed that there is 
no pond in any of the 
40 survey numbers 
acquired by the 
Company, however, 
this work can be 
considered along with 
the other Village 
Development activities. 

DATE: 25-06-2018 

Point no -2 i.e Odour problem, on other type of 
pollution is occurring except ash. 

Ash handling system provided at site. 

Complied 

We assisted GPCB in circulation of MOM of Public 
Hearing, because this is their responsibility and 
obligation, we as company and project proponent not 
authorized to circulate copies to nearby all gram 
panchayat. 

Self Explanatory 

Self Explanatory 
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Document - IV. 
Compliance of EIA Report - Recommendations. 

Sr. No Potential Impact Action Parameters for Status 
Monitoring 

1 Stack emission from boiler to The ambient air quality Regular 
be optimized and monitored. will confirm to the Monitoring is 

standards for PM, 502, being done. 
and NOx as per 

soecified guidelines. 
2 Ambient air quality within the The ambient air quality Regular 

premises of the proposed unit will confirm to the Monitoring is 
Air Emission to be monitored. standard for PM, SO2 being done. 

and NOx as per 
quidelines of GPCB. 

3 Exhaust from vehicles to be Vehicle logs to be Regular 
minimized by use of fuel- maintained. Monitoring is 
efficient vehicles and well being done. 
maintained vehide having 

PUC. 
4 Vehicle trips to be minimized Vehicle logs. Regular 

to the extent possible. Monitoring is 
being done. 

5 Electrostatic Precipitator will Maintenance of ESP Regular 
be installed. Monitoring is 

being done. 
6 Noise All equipment will be Maintain record of noise Regular 

designed to have noise level generated from various Monitoring is 
not exceeding 75-80 dB {A) equipment. The being done. 

measured at a distance of 1.5 organization should 
m from the equipment. The ensure proper usage of 
ambient noise level at 120 PPE's by workers and 

meters from any part of plant explore methods for 
boundary shall not exceed 63 reducing the coal dust 
dB (A). The enclosure of STG explosion. 
and other major equipment in 

plant area will be designed 
for noise attenuation to be 
reduce noise level to 85 dB 

(A) at 1 m distance. 
7 Generation of Vehicular Noise Maintain Record of Regular 

Vehicles. Monitoring is 
being done. 

No untreated discharge to be No discharge hoses in Regular 
made to surface water, vicinity of watercourses. Monitoring is 
ground water or soil. being done. 

Wastewater Take care in disposal of Discharge norms for Regular 
8 

Discharge wastewater generated such effluents as per Monitoring is 
that soil and ground water GPCB/CPCB guidelines. being done. 
resources are protected. 

TR~y 
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Generated hazardous waste Record of discarded Regular 
will be handed over to container should be Monitoring is 

authorized dealer. maintained. Record of being done. 
Hazardous waste generation of fly ash 

9 generation and handed over to 
Fly ash will be given for cement manufacturing Regular 

cement manufacturing unit unit should be Monitoring is 

maintained. being done. 

10 Ensure drainage system and 
specific design measures are 

Visual inspection of 
Drainage and 

working effectively. 
drainage and record 

Regular 
11 

effluent 
Design to incorporate existing 

thereof. Maintenance of 
Monitoring is 

Management 
drainage pattern and avoid 

rain water harvesting 
being done. 

disturbing the same. 
12 Rain water harvesting system 

pits and storage tank. 

will be installed. 
13 Energy Usage Energy usage to be 

Finding of energy audit 
Regular 

minimized and optimized. Monitoring is 
14 Conduct annual energy audit. 

report. 
being done. 

15 Emergency Fire protection and safety Regular 
Preparedness measures to be taken. Mock drill records, on Monitoring is 

16 Quality control procedure and site emergency plan being done. 
personnel training to avoid and evacuation plan. 

accident. 
17 Environment The Environment A formal letter from the Complied. 

Management Cell / Management Cell / Unit to be management indicating 
Unit set up to ensure formation of 

implementation and Environment 
monitoring environmental Management Cell. 

safeguard. 
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BALKRISHNA INDUSTRIES LIMITED 

VILLAGE:-PADDHAR, TALUKA:-BHUJ, DISTRICT: KACHCHH 

EC NUMBER - SEIAA / GUJ / EC / 1 (D) / 71 2012 DATED 20TH MARCH 2012 

EC Compliance Report 
DECEMBER 2018 

(Period: lune 2018 to November 2018) 
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s. 
No 

Conditions of 

Environment Clearance 

A.1 Water 

Status 

EC Compliance Report 

{DEC-2018) 

DATE: 01-12-2018 

Status of Compliance 

1 • The fresh water Complied • The fresh water requirement for the project does not exceed 5760 KL/day. Water meter 

reading for last 2 months (Oct '18 to Sept'18) showing average water consumption as 2345 

KLD. 

requirement for the 

project [including Tubes 

& Tyres plant] shall not 

exceed 5760 KL/day and 

it shall be met only 

through water supply 

from the GWIL. 

• Metering of water shall 

be done and its records 

shall be maintained. 

• No ground water shall 

be tapped in any case 

for meeting the project 

requirements. 

*Unit is not working in full capacity 

• Water requirement met from the GWIL. 

• No ground water is tapped. 

2 Industrial effluent generation Complied • Industrial effluent generation for the period of Oct '18 to Sept '18 is avg. 834 KLD. 

from the project [including *Unit is not working in full capacity. 

Tubes and Tyres plant] shall 

not exceed 1320 KL/day 

3 .• The unit shall install ETP 

consisting adequate 

treatment facilities for 

treatment of industrial 

wastewater. 

• The ETP shall be 

operated regularly and 

efficiently in order to 

achieve the GPCB norms 

at the outlet. 

• RO and MEE shall also 

be installed in the ETP 

scheme for reuse of 

treated effluent during 

high rainy days. 

Complied In compliance of stated conditions we have installed 

• High Rated Solid Contact Oarifier (HRSCC) Technology Based ETP of Capacity 1320 KLD. 

• The ETP comprising of Collection Tanks, HRSCC Tank, Oear Water Storage Tank, Centrifuge 

• We are Operating ETP regularly and efficiently to treat industrial effluent in order to achieve 

GPCB Norms at the out let. 

• In order to re -use and re-cycle the treated effluent in process, we have install RO & MEE. The 

same is operated and maintained properly from loth March 2018. 

• ETP Treated water is being sent to RO for re-process & re-use. 

• RO Permeate is being used in process 

• RO Reject is being sent to MEE and Solid from MEE is being sent to TSDF. 

Photographs of ETP, RO & MEE 
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4. Out of 1320 KL/day of Complied 

treated industrial effluent 

approximately. 1000 KL/day 

5. 

6. 

shall be utilized in green belt 

development whereas 

balance 320 KL/day shall be 

utilized in dust suppression 

system and water sprinkling 

on roads & storage yard. 

Hence, there shall be no 

effluent discharge from the 

unit. 

• 

• 

. 

• 

During high rainy days, 

treated wastewater shall 

not be utilized for 

plantation/gardening 

and it shall be passed 

through RO plant. 

The RO permeate water 

shall be completely 

reused in the process 

whereas RO reject 

effluent shall be 
evaporated with help of 

MEE. 

Domestic wastewater 

generation shall not 

exceed 192 KL/day and 

it shall be treated in the 

STP. 

The treated sewage 

from the STP shall be 

passed through RO Plant 

and RO permeate water 

shall be reused. Hence, 

there shall be no 

discharge of sewage 
from the unit. 

Complied 

Complied 

DATE: 01-12-2018 

In order to re -use and re-cycle the treated effluent in process, we have install RO & MEE. 

RO & MEE is operational. 

• 

• 
• 

We have install RO for reuse/ recycling of ETP treated water to the process. RO & MEE units 

are operational for all days including high rainy days also. 

RO Treated water is being used in Process and RO Reject is sent to MEE for evaporation . 

Solid Content after MEE evaporation is being sent to TDSF site for disposal. 

Photographs of ZLD (RO & MEE) 

1. Sewage Generation from CPP alone is average 75 KLD which is well below than the stipulated qty 

of 192 KLD mentioned in EC as well as in EIA report submitted earlier during the EC granting 

process. 

2. Adequate STP of Capacity 100 KLD is installed at Site for treatment of Domestic Water 

generating from CPP and associated Utility, the treated Sewage is being passed through RO of 5 

M3/Hrs and RO Permate water is being used as make up water of Cooling Tower and RO Reject is 

being sent to MEE. 

3. The lire Plant (not under the preview of issued EC) is generating average 394 KLD of sewage. 

4. Adequate capacity of STPs provided for treatment of sewage and treated water is being used on 

land for gardening and plantation. Thus no sewage discharges from unit. 

Photograph of STP 
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7 . • The unit shall provide 

adequate Sewage 

Treatment Plant (STP) 

Complied • Moving Bed Bio Reactor {MBBR) Technology based STPs of Total Capacity 600 KLD are installed 
at site. 

8. 

9. 

• 

for treatment of 

domestic wastewater. 

The STP shall be 

operated regularly and 

efficiently so as to 

achieve the GPCB norms 

at the outlet. 

The unit shall provide Complied 

metering facility at inlets and 

outlets of the ETP, STP, MEE 

and RO Plant, maintain 

records of the same and 

furnish it to the GPCB from 

time to time. 

Proper logbooks of ETP, STP, Complied 

RO plant & MEE operation 

and also showing the 

quantity of effluent 

generation, reuse of RO 

permeate, evaporation of 

effluent & RO reject, 

chemical consumption, 

power consumption etc. shall 

be maintained and furnished 

to the GPCB from time to 

time. 

• We are operating STP regularly and efficiently so as to achieve GPCB norms at the outlet. We 

are doing monthly analysis of STP outlet water at in-house Environmental Cell / Laboratory and 

quarterly monitoring by approved external lab. Summary Analysis of 2 month (Oct 2018 & Sept 

18) report summary of STP outlet is given as below. 

Table -1 : Summary of STP Analysis Report 

Parameter Unit Limit Result 

Max Min Avg. 

BOD Mg/L 20 19 10 14 

ss Mg/L 30 26 15 18 

Residual Chloride Mg/ I 0.5 0.3 0.1 0.2 

Metering facilities are provided at inlets and outlets of the ETP, STP, MEE and RO Plant and records 

of the same are maintained and being furnished to GPCB from time to time in form of monthly e­

patrak. 

Photograph of Meter 

Logbooks of ETP, STP, RO Plant & MEE Operation including quantity of effluent generation, reuse of 

RO permeate evaporation of effluent and RO Reject, Chemical consumption etc are maintained and 

submitted to GPCB from time to time in form of monthly e-patrak. 

Photograph of Log-Book 

--__-:: "'f . . _IJ;;;;r ' 
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10. Rain water harvesting of 

rooftop, paved area and 

surface runoff shall be 
undertaken as proposed in 

the EIA report of the project 

and the same water shall be 
used for the various activities 

of the project to conserve 

fresh water as well as to 

recharge 

Before 

ground water. 

recharging the 

surface runoff, pre-treat ment 

must be done to remove 

suspended matter. 

A.2 Air 

Complied • 

• 

Harvesting pond of rain water from rooftop, paved area and surface runoff is provided. 

Subject to availability, we utilize rain water for our project through ETP, RO & ZLD to conserve 
fresh water. 

We have provided natural recharge system . 

Photograph of Rainwater Harvesting Pond 

11. Indian Coal or Imported Coal Complied • Imported Coal at an average quantity 7065 MT/ Month is used as fuel, against the approved 
quantity of 11,100 MT/Month. and Lignite to the tune of 

17,400 MT/Month or 11,100 • Avg consumption based on data of month Oct 18 & Sept 18. 
MT/Month and 5,250 

MT/Month respectively shall 

be used as fuels in the CPP. 

12. Height of flue gas stack 
attached to the AFBC Boilers 

shall be minimum 83 meters. 

13. HSD/LDO shall be used as a 

fuel in four no. of standby 

D.G. Set. (250 KVA, 500 

KVA, 600 KVA, 600 KVA). 
The gaseous emissions from 

the D.G. Sets shall conform 

to the standards prescribed 

by GPCB. At no time, the 

emission levels shall go 

beyond the stipulated 

standards. The stack height 

of the D.G. Sets shall be 

equal to the height needed 

for the combined capacity of 

all proposed DG sets 

Complied • Stacks of 84 mare installed with AFBC Boilers and 

Photographs 84 Mtrs High stacks 

Complied • D.G. Set capacities 500 KVA, 600 KVA X 2 Nos are removed from the site with intimation to 

GPCB. 

Table - 2 : Detail of D.G Sets {Available at Site as per CCA) 

Sr. No Name Capacity Fuel Stack Height 
01 D.G. Set -1 4.2 MW 54 Mtrs 
02 D.G. Set -2 250 K>/A HSD/ LDO Muffler 

03 D.G. Set-3 250 K>/A Muffler 

Mentioned in CTE but not available at Site (i.e. Under Construction) 

Sr. No Name Capacity Fuel Stack Height 
01 D.G. Set -1 2000 K>/A HSD 30 Mtrs 

• Stack details were calculated as per formula by CPCB for D.G. Set. 

14. High efficiency Electro Static Complied • Individual High efficiency Electro Static Precipitators (ESP) is installed as air pollution control 

Precipitator (ESP) shall be system for both 66 TPH capacity AFBC Boilers. 
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installed as air pollution 
control system for the AFBC 
Boilers and it shall be 
operated efficiently to 
achieve the norms 
prescribed by the GPCB at 
stack outlet. There shall be 

provision of one extra field in 
the ESP to ensure that even 
though one field goes out of 
order, the efficiency of the 
ESP is not affected. 

DATE: 01-12-2018 

• We are operating ESPs efficiently to achieve norms prescribed by GPCB. 

• Both ESP are having one extra field as stand by. 

• Specification of ESP is attached. 

Photographs of the ESPs. 

15. • Online monitoring Complied • 
system shall be installed 

Online Monitoring system for PM, Sox & NOx have installed, operational and linked with server 
of CPCB and GPCB. 

on the Boiler stacks to 
monitor PM, SOx NOx 
concentrations in the 
flue gas emission. 

This online monitoring 
system shall be interlocked 
with plant DCS system in 

such a manner that if 
concentration of particulate 
matter in flue gas emission 

exceed 100 mg/Nm3, 
utilization of boiler capacity 

• Online monitoring is linked with DCS system. 

SOX/ NOx analyser :- Make - Bhoomi Model No - BI -7000 Agasthya - 2013. 

PM analyser : - Make - Bhoomi - Model BI - 6000 

Photo of SPM Analyzer Photo of Sox / Nox Analyzer Panel -

--uYY1 ~· \ 
~-F 
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shall reduce accordingly in 
order to bring down the 

particular matter 
concentration below the 100 
mg/Nm3. 

An arrangement shall also be 
done for reflecting the online 
monitoring results on the 

company's server, which can 
be assessable by the GPCB 

on rea I ti me basis. 

PM concentration level is below avg 35 mg/Nm3. 

16. The company shall prepare Complied Regular preventive maintenance of mechanical and electrical parts of ESP is undertaken and a 
schedule and carry out Senior Manager (Operation Head) is assigned the responsibility. 
regular preventive 
maintenance of mechanical 
and electrical parts of ESPs 
and assign responsibility of 
preventive maintenance to 

the senior officer of the 
company. 

17. Bag filters shall be proposed Complied Bag filters are used as air pollution control systems at coal crushing & grinding operations to 
as air pollution control 

systems for coal crushing & 
grinding operations. Bag 
filters shall be operated 

efficiently to achieve the 
norms prescribed by the 
GPCB at stack outlets. 

18. The fugitive emission in the 
work zone environment shall 
be monitored. The emission 
shall conform to the 
standards prescribed by the 

concerned authorities from 
time to time (e.g. Directors 
of Industrial Safety & 

Health). Following indicative 

guidelines shall also be 
followed to reduce the 
fugitive emission. 

achieve the norms prescribed by the GPCB. 

Photographs of the Bag Filter 

Complied • Fugitive emission in the work zone environment is regularly monitored and it is ensured that 

the standards prescribed by the concerned authorities are met. 

TRUE COPY 

~ 
ADVOCATE 
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All handling & transport of 

coal shall be exercised 

through covered coal 

conveyors only. 

Complied • Coals feeding to Greasily Hooper from Coal yard are with the help of JCB and Tractors. From 

Greasily Hopper to Crusher House to Banker at Boiler, the coal is travelling through closed coal 

conveyor system. 

Photograph of dosed conveyor system 

Enclosure shall be provided 

at coal loading and 

unloading operations. 

Complied • Enclosure for coal loading & unloading operations provided. 

Photograph is Coal Loading & Unloading Enclosure 

-

Water shall be sprinkled on 

coal stock piles periodically 

to retain some moisture in 

top layer and also while 

compacting to reduce the 

fugitive emissions. 

Complied • Water Sprinkler is provided fer water sprinkling at Coal Yard. 

All transfer points shall be Complied 

fully enclosed. 

Adequate dust suppression Complied 

/extraction system, at 

crusher house as well as for 

the coal stock yard shall be 

provided to abat e dust 

nuisance. 

Transfer point at Coal Crusher House and Transfer Point 1 &2 in Coal Feeding Conveyor are fully 

enclosed. 

Dust suppression nozzles and ext-action system with Bag Filter are provided at Crusher House and 

Coal Stock yard to abate dust nuisance. 

Accumulated dust on the Complied We are doing regular cleaning of ground & other surface to avoid Dust accumulation. 

ground and other surfaces 

shall be removed / swept 
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regularly and water the area 

after sweeping. 

DATE: 01-12-2018 

Internal roads shall be either Complied • Concreted / RCC & Paved Internal Roads are Roads provided. 
concreted or asphalted or 
paved properly to reduce the 
fugitive emission during 
vehicular movement. 

Photograph of Internal Road 

T 

Air borne coal dust shall be Complied. We have provided adequate sprinklers at coal yard in the plant. 
controlled with water 
sprinklers at suitable 
locations in the plant. 

Coal shall be transported Complied. Coal as well as ash is transported through closed trucks only. 
through covered trucks only 
whereas fly ash shall be 

transported through dosed 
trucks only 

A greenbelt shall be Complied. We had developed Greenbelt all around the plant periphery. As on Nov 2018 total Green Belt 
developed all around the 
plant boundary and also 

along the roads to mitigate 
fugitive & transport dust 
emission. 

developed at area equivalent to 3,57,727 sq mtrs. 

19. Third party performance Complied Third party performance evaluation of the air pollution control systems induding ESP was carried 
out through NPC for year 2017 is attached as Document - I evaluation of the air pollution 

control systems including 

~TRUE COPY 

cf\~ 
ADVOCATE i 
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ESP shall be carried out at 

least once in year to check 

its performance and 

efficiency through a reputed 

institute/ organization like 

NPC/ L.D. COiiege of 

Engineering- Ahmadabad or 

such other institutes of 

similar repute and its records 

shall be maintained. 

20. Regular monitoring of complied • We are carrying out monthly Ambient Air Quality Monitoring at in-house Environmental Lab and 

ground level concentration of quarterly monitoring by NABL approved external lab. 

PM2.5, PM10, NOx& SO2 • Summary of Analysis reports of Ambient Air Quality Monitoring as Table - 2 
shall be carried out in the Table - 2 Summary of Analysis of Ambient Air Quality Monitoring 
impact zone and its records Results (permissible limit) & unit in 
shall be maintained. Ambient 11g/m' 
air quality levels shall not Location of AAQM 
exceed the standards PM10 PM2.s SOX NOx 

stipulated by the GPCB. If at {100) {60) {80) {80) 

any stage these levels are Near Max. 62 50 29 16 
found to exceed the Mixing Min. 55 39 18 8 
prescribed limits, necessary Plant Average 56 42 24 9 
additional control measures 

shall be taken immediately. Max. 70 46 38 18 
Near D.G. 

The Location of the stations 
Area 

Min. 49 32 26 11 

and frequency of monitoring Average 60 39 28 14 
shall be decided in Max. 67 60 27 25 Near 
consultation with the GPCB. 

Switch Min. 55 49 21 14 

Yard area Average 61 53 23 15 

Near Max. 59 46 45 21 

Security Min. 49 24 20 11 

Main Gate Average 60 29 25 14 

A.3 Hazardous/Solid waste 

21. The company shall strictly Complied • Handling and disposal of Hazardous waste is done in accordance with the Hazardous Waste 

comply with the rules and (Management, Handling and Tran's boundary Movement) Rules 2008 amended 2016. 
regulations with regards to • The Authorization from GPCB is obtained; copy of CCA No AWH 85243 dated 12.04.2017 valid 
handling and disposal of up to 01.12.2021 is attached as Document II 
Hazardous waste in 

accordance with the 

Hazardous Waste 

(Management, Handling and 

Transboundary Movement) 

Rules2008, as may be 

amended from time to time. 

Authorization from the GPCB 

shall be obtained for 

collection/ treatment/ 

storage/ disposal of 

hazardous wastes. 
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22. Hazardous waste sludge Complied • 
shall be packed and stored in 
separate designated 

hazardous waste storage 
facility with impervious 

bottom and leachate 
collection facility, before its 
disposal. 

DATE: 01-12-2018 

A separate hazardous waste storage facility room with impervious bottom and leachate 
collection facility is provided. 

23. ETP sludge shall be sent to Complied • The unit has obtained membership of TSDF site SEPPL. 
the common TSDF. • Membership Certificate of SEPPL is attached 

tG 

C ertificate 

S.\UJlA..,'>lrnt.A ll!N\"IRO 1'1UlJl'!t:'l'S P\"T l,.'n). 

24. The used oil/waste shall be Complied The used oil/waste is sold to the registered recyders/refiners only. 
sold only to the registered 
recyclers/refiners 

25. The discarded containers/ Complied • 
barrels/ bags/ liners shall be 

We are storing used oils in discarded barrels of same oil and selling to registered recycler along 
with use oils. 

sold only to the registered • The discarded containers/ barrels/ bags/ liners are sold only to the registered recycler after 
decontamination. recycler 

decontamination. 
after 

26. For storage of fly ash, closed Complied • Closed silos of 1852 M3 X 2 no's for Fly Ash, and 1111 M3 X 1 no's for Bottom Ash are provided 
silos of accurate capacity 

shall be provided. 

No ash pond shall be 
constructed in the project. 

for storage. 

• Ash Pond not constructed at project. 

27. The ash shall be supplied to Complied • Fly Ash generated is used for low line filling and construction of internal road. 
the manufacturers of ash 

based products such as 

cement, concrete blocks, 
bricks, panels, etc. The unit 

shall strictly comply with the 
Fly Ash Notification under 

EPA and it shall be ensured 
that there is 100% utilization 
of ash to be generated from 
the unit. 

• We are giving fly ash to bricks manufacturer. 

• Fly Ash is also supplied to nearby Panchayats for land levelling and other uses on their demand. 

• Fly Ash utilization for year 2017 was 100 %. 



3584

HSE/BKT/ENV/2018-19/249 DATE: 01-12-2018 

A.4 Safety 

28. • Fire protection system Complied Fire Protection system is provided as per the guideline of TAC. 
based on National Fire 

Protection Association 
(NFPA) approved 

guidelines shall be 
provided. 

• It shall consist of the fire 

hydrant system all-round 

the plant area and 
storage yards, high 

velocity water spray 

system for transformer, 

automatic fire detection 

and alarm, manual fire 

alarm system, portable 

fire extinguisher etc. 

29. Personal Protective Complied Personal Protective Equipment provided. 
Equipment shall be provided 

to workers and its usage 

shall be ensured and 
supervised. 

30. First Aid Box and required Complied 30 First Aid Boxes are provided in the unit which are made readily available. 
antidotes for the chemicals 

used in the unit shall be 
made readily available in 

adequate quantity at all the 

times. 

31. Hazardous materials storage Complied Hazardous materials storage is at an isolated designated location and all necessary precautions are 
shall be at an isolated taken to mitigate the risk if any associated with it. 
designated location. Storage 
and use of hazardous 

chemicals shall be minimized 

to the extent possible and all 
necessary precautions shall 

be taken to mitigate the risk 

generated out of it. 

32. Storage of hazardous Complied Name of hazardous material with capacity of tank 
chemicals shall be in multiple Table - 4 : Storage Tanks Details 
small capacity Sr. No Descriptions capacity 
tanks/containers instead of 01 HSD SO KL X 2 Tanks 
one single large capacity 02 LOO 15 KL X 1 Tank 
tank for safety purpose. 

03 SPB Solvent (Class A Petroleum) SO KL X 3 nos of underground tanks 

Storage of hazardous chemicals is in multiple small capacity tanks/containers. 
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33. All the storage tanks shall be Complied 
fitted with appropriate 
controls to avoid any 
leakages. Bund/dyke walls 
shall be provided for the 
storage tanks. aose 
handling system for 
chemicals shall be provided. 

• 

DATE: 01-12-2018 

All the storage tanks are fitted with appropriate controls to avoid any leakages and bund/dyke 
walls are provided for the storage tanks. 

34. All transporting routes within Complied All transporting routes within the factory premises are paved roads. 
the factory premises shall 
have paved roads to 
minimize splashes and 
spillages. 

35. Training shall be given to all Complied Safety training is provided on an average 750 workers on daily basis. 
workers on safety and health 
aspects. 

36. Occupational health Complied Pre-employment and periodical medical examination for all workers is undertaken as per the 
surveillance of the workers 
shall be carried out on a 
regular basis and records 
shall be maintained as per 

the Factory Act and Rules. 
Pre-employment 
periodical 

and 
medical 

examination for all workers 
shall be undertaken as per 
the statutory requirements. 

A.5 Noise 

37. To minimize the noise Complied 
pollution the following noise 
control measures shall be 

implemented: 

Selection of any new plant 

equipment shall be made 
with specification of low 
noise levels. 

Manufacturers/ suppliers of 
major noise generating 
machines/equipments like air 
compressors, feeder pumps, 

turbine generators, etc. shall 
be instructed to make 
required design modifications 
whenever possible before 

supply and installation to 
mitigate the noise generation 
and to comply with 

national/international 
regulatory norms with 
respect to noise generation 
for individual units. 

statutory requirements and occupational health surveillance of the workers is carried out on a 
regular basis and records are maintained. 

Noted and Complied 

• Selection of any new plant equipments are being done with specification of low noise levels 

• Manufactures / Supplier of major noise generating machines /equipments like air compressor, 
feeder pumps, turbine generators, etc are being instructed to make required design 
modification whenever possible before supply and installation to mitigate the noise generation 
and to comply with national / international regulatory norms with respect to noise generation 
for individual units. 

• Regular maintenance of machinery and vehicle are being undertaken to reduce the noise 
impact. 

• Noise suppression measures such as enclosures, buffers and or or protective measures are 
provided at D.G. Area. 

• We provided Ear Protection measures like ear plug/ muffs to employees. 

• Proper oiling, lubrication and preventive maintenance are being carried out of the machineries 
and equipments to reduce noise generation. 

• We have provided silencer to vehicle and construction equipments with internal combustion. 

• Ear plug and muffs are made mandatory for construction workers 

• Engine without proper silencers are is not allowed to operate. 

• We used only construction equipment meeting the norms specified under the Environmental 

Protection Act 1986. 

• Noise suppression measures such as enclosures, buffers and or protective measures are 
provided at D.G. Sets Room. 
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Regular maintenance of 
machinery and vehicles shall 

be undertaken to reduce the 
noise impact. 

Noise suppression measures 

such as enclosures, buffers 
and/or protective measures 
shall be provided. 

Employees shall be provided 

with ear protection measures 
like earplugs or earmuffs. 

Proper oiling, lubrication and 

preventive maintenance shall 
be carried out of the 
machineries and equipments 
to reduce noise generation. 

Construction equipment 
generating minimum noise 
and vibration shall be 
chosen. 

Ear plugs and/muffs shall be 
made compulsory for the 
construction workers 
working near the noise 

generating activities/ 
machines/ equipments. 

Vehicles and construction 
equipments with internal 
combustion engines without 
proper silencer shall not be 
allowed to operate. 

Construction equipment 
meeting the norms specified 
by EP Act 1985 shall only be 
used. 

Noise control equipment and 
baffling shall be employed 
on generators especially 

when they are operated near 
the residential and sensitive 
areas.Noise level shall be 

reduced by the use of 
adequate mufflers on all 
motorized equipment. 

DATE: 01-12-2018 
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38. The overall noise level in and 
around the plant area shall 
be kept well within the 

prescribed standards by 
providing noise control 

measures including acoustic 
insulation, hoods, silencers, 

enclosures, vibration 

dampers etc. on all sources 
of noise generation. The 
ambient noise levels shall 

conform to the standards 
prescribed under the 
Environment (Protection) Act 
and Rules. Workplace noise 
levels for workers shall be as 

per the Factory Act and 
Rules. 

A.7 Greenbelt and other Plantation 

Complied Noise control measures including acoustic insulation, hoods, silencers, vibration dampers etc. Are 
provided on all sources of noise generation to meet all statutory requirements. 

Summary of Analysis of 2 months (April'2017 to May'2018) report summary of Noise monitoring are 
given as below -

Table - 5: Summary of Analysis Report of Noise Monitoring 

Location of Noise Results in dB(A) 
monitoring Range 

Day Night 

Max. 72 65 
Near Mixing Plant 

Min. 60 59 

Near D.G. Area 
Max. 45 39 

Min. 35 33 

Max. 
Near Switch Yard area 

52 47 

Min. 38 37 

Max. 55 46 
Near Security Main Gate 

Min. 38 35 

39. The unit shall develop Complied Green belt developed as on September 2018 is 3, 57,727 sq meter i.e approx 90 Acres. 

greenbelt in at least SO acre Green belt developed in periphery of factory premises. 
area within the premises. 

Greenbelt shall comprise of 

rows of varying height tail 
native trees with thick 
foliage in the periphery of 
the factory premises. 

40. The unit shall also take up Complied • 

adequate plantation at 
suitable open and on road 
sides and other open areas 
in nearby villages or schools 
in consultation with the 

Gram Panchayat/GPCB and 

submit an action plan for the 
same for next three years to 
GPCB. 

B. General Conditions 

We developed green belt at outside land along the road belong to Forest Department and 
planted 2,500 nos of tree. 

Photos of Green Belt out side on open land -

41. In the event of failure of any Complied Noted and complied 
pollution control system 
adopted by the unit, the unit 
shall be safely closed down 

and shall not be restarted 
until the desired efficiency of 

the control equipment has 
been achieved. 

Oose down / Shut down procedure defined and implemented. 

42. The company shall Complied • CREP notification is applicable with lire & Tube Plant (Non EC plant). 

vigorously follow the • We are doing monitoring as per CREP directive issued by CPCB for Tire Plant and records for 
recommendations mentioned 
in the Olarter on Corporate 
Responsibility for 

same are maintained. 

• Compliance of CREP is tabulated in Table-6 

~TRI/JcWfY 
ADVOCATE _I 

--
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Environment Protection 

(CREP) published by Central 

Pollution Control Board. 

DATE: 01-12-2018 

Table - 6 : Compliance Report of CREP 

3 

4 

s 

6 

7 

8 

Sr. 
No 

2 

Conditions Status Status of Compliance 

All rubber industr ies complied Records Available with Form -37 (Work Place 
irrespective of its size, 
will comply w ith OSHA 
limits prescribed for 

rubber dust, rubber 
fume and individual 
chemicals. 

Small industries would 
achieve OSHA limits by 
adopting good working 
practice and proper 
venti iation design in 
working rooms as 
quantity of raw material 
for process is small 

Require local exhaust 

ventilation (LEV) system 

consisting of hood, 

duct, fan and stack at 

strategic locat ion to 

comply with the limits. 

environmental Monitoring). 

Complied 

Complied Facilities Provided. 

Stack should be at Complied Sampling Port with Suitable Platform facilities 

suitable height and Provided in all Stack. 

equipped with stack 

monitoring facilities. 

In case of SPM limit Complied As Per CCA Condition issued by GPCB, SPM Limit is 

exceeds 150 mg/m3 in 

flue gas stack, control 

unit (filter/ cyclone) has 

to be integrated with 

LEV System. 

SO mg/m3 which is Complied by us. 

Emission limit of VOC Complied We are monitoring the SPM, SOX & Nox Parameter 

from stack should be as Per CCA Condition. 

fixed as SO mg/m3. 

Control measures such N/A 

as activated carbon 

absorber /i nci nerati on 

technology to be 

integrated w ith LEV 

Syst em, if required. 

Emission of SPM and Complied 

voe should be 

per iodically monitored 

and analyzed in light of 

new control t echniques 

TR~'APY 

ADVOCATE -

Not applicable to us. 

Records Available with Form -37 (Work Place 

environmenta l Monitoring) 



3589

HSE/BKT/ENV/2018-19/249 DATE: 01-12-2018 

and the tech no-

economic feasibility of 

its application in India. 

9 flue gas emission from Complied 

other source such as 
Boiler and DG sets in Records Avai lable With us. 

the premises of rubber 

product industries 

should meet the 
(Monthly & quarterly environment monitoring data 

standard prescribed in 

the emission regulation 
of CPCB. 

43. All the issues raised and Complied • We are doing compliance of issues raised and committed in PH held on 22-11-2011 for CPP. 
commitments made in the • Compliance report of earlier PH report is attached as Document - III 
public hearing held on 

22/11/2011 shall be 

comprehensively addressed 

/compiled with in a time 

bound manner. 

44. A separate Environment Complied • A separate Environment Management Cell equipped with full-fledged laboratory facilities and 
Management Cell equipped qualified personnel has been provided to carry out the environment management and 
with full-fledged laboratory monitoring functions and a separate budget is allocated for this purpose. 
facilities and qualified • Details of Environmental management cell & Laboratories are attached as Table - 13 
personnel shall be set up to Table- 7: Detail of Environment Management Cell 
carry out the environment Sr. Designation/ Portfol io Name Qualification Exp 
management and monitoring No (yrs) 
fun ct.ions and a separate 01 AGM (HSE) I Head Mr. Bhawesh B.Sc. (Chemistry) + PDIETM 18 
budget shall be allocated for Environment Cell Pathak 
this purpose 02 Dy. Manager (HSE) Mr. Sanjay Barot M.Sc. (Environment) + 08 

PDIETM 

03 Officer - Environment Mr. Poojan Gar B.Sc. (Environment) + M.Sc. 04 
(Water Resources 
Management) + PDIS 

04 Senior Officer - Environment Mr. Bhavdeep B.E Environment 04 
Vaishnav 

45. The funds earmarked for Complied • A separate account for expenditure under environmental safeguard is being maintained, which 

environment protection details are mention in below 

measures shall be 
Expenditure on environmental safeguards 

maintained in a separate 

account and there shall not Sr. Details of Environment Safe Cost (in Crore) 

be any diversion of these No Guards 

funds for any other purpose. 1 Coal Yard & Coal / Fuel 11.36 

A year-wise expenditure on Handling Unit 

environmental safeguards 2 Chimney 4.59 

shall be reported. 3 Ash Silo & Ash Handling Unit 10.04 
4 Internal Pacca Road 7.75 
5 Online Analyzer for SOx / NOx 0.25 

&SPM 

6 Provision of ETP for Industrial 2.5 
Waste Water Treatment 

7 RO - MEE for Recycling 6.99 

TR~;J{y 

ADVOCATE 
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8 STPs for Domestic Waster 1.5 
Treatment ( 3 Nos) 

9 Hazardous Storage Area 0.65 
10 Provision of Rain Water 0.28 

Harvesting Pond 

11 Green Belt development 11.74 
11 Set up of Environmental Lab / 0.15 

Cell 

12 Total Expenditure 57.8 
46. Pucca flooring/impervious Complied • Pucca flooring/impervious bottom are provided in the work areas, chemical storage areas and 

bottom shall be provided in chemical handling areas. 

the work areas, chemical 

storage areas and chemical 

handling areas to minimize 

soil contamination. 

47. Leakages from the pipes, - Noted and complied 

pumps shall be minimal and 

if occurs, shall be arrested 

promptly. During material 

transfer, spillages shall be 
avoided and garland drain be 

constructed. 

48. Toe project management Complied . All the recommendations of EIA report are vigorously implemented. 
shall vigorously implement • Compliance status of recommendations of EIA report is attached herewith as Document IY, 
the recommendation 

/suggestions stated in EIA 

report of the project. 

49. Toe company shall carry out Complied • We are carrying out Socio - Economic development/ community welfare activities in 
socio-economic consultation with local Panchayat, District Development Office/District Collector. 
developmental/community 

welfare activities in 

consultation with the District 

Development Officer /District 

Collector. 

so. Toe project proponent shall Complied Last Half Yearly (Dec 17 to May 18) return of EC Compliance report EC conditions is submitted to 
also comply with any SEIAA & RO - MOEF& CC in Month of June 2018 vide letter no 221 dated 25-06-2018. 
additional condition that may 

be imposed by the SEAC or 

the SEIAA or any other 

competent authority for t he 

purpose of the 

environmental protection 
and management. 

51. No further expansion or - Noted - EC J-11011 / 162 / 2017 - IA II (I) dated 08-01-2018 is obtained for 
modification in the plant expansion (i.e adition of carbon Black Manufacturing Unit) 
likely to cause environmental 

impacts shall be carried out 

without obtaining prior 

Environmental aearance 
from the competent 
authority. -- - \ 
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52. The applicant shall inform Complied 

the public that the project 

has been accorded 

environmental dearance by 

the SEIM and that the 

copies of the dearance letter 

are available with the GPCB 

and may also be seen at the 

Website of 

SEIAA/SEAC/GPCB. This shall 

be advertised within seven 

days from the date of 

clearance letter, in at least 

two local newspapers that 

are widely circulated in the 

region, one of which shall be 

in the Gujarati language and 

the other in English. A copy 

each of the same shall be 

forwarded to the concerned 

Regional Office of the 

Ministry. 

53. It shall be mandatory for the Complied 

project management to submit 
half-yearly compliance report 

in respect of the stipulated 

prior environmental dearance 

terms and conditions in hard 

and soft copies to the 
regulatory authority concerned 

on 1st June and 1st December 

of each calendar year. 

54. The project authorities shall 

also adhere to the stipulations 

made by Gujarat Pollution 
Control Boa rd. 

55. The project authorities shall Complied 
inform the GPCB, Regional 

Office of MoEF and SEIAA 

about the date of financial 

closure and final approval of 

the project by the concerned 

authorities and date of start of 
the project. 

56. The SEIAA may revoke or 

suspend the dearance, if 
implementation of any of the 

above conditions is not found 

satisfactory 

57. The above conditions will be 
enforced, inter-alia under the 

provisions of the Water 

(Prevention and Control of 

DATE: 01-12-2018 

• An advertisement was got published in Divya Bhaskar (Gujarati Newspaper) and Times of India 

(English Newspaper) dated 31/03/2012. 

Copies of Advertisement 

, ... a,i._1111511....,MIIIUl"nl!U~O 

Last Half Yearly (Dec 17 to May 18) return of EC Compliance report EC conditions is submitted to SEIAA & 

RO - MOEF& CC in Month of June 2018 vide letter no 221 dated 25-06-2018. 

Noted 

Last Half Yearly (Dec 17 to May 18) return of EC compliance report EC conditions is submitted to SEIAA & 

RO - MOEF& CC in Month of June 2018 vide letter no 221 dated 25-06-2018. 

Noted 

The Authorization from GPCB for Water, Air and Hazardous Waste is obtained, 

• Copy of CCA No AWH 85243 dated 12.04.2017 valid up to 01.12.2021 is attached as Document II 

TR~f(lpy 

p.ovocAiE 
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Pollution) Act, 1974, Air 

(Prevention and Control of 

Pollution) Act, 1981, the 

Environment (Protection) Act, 
1986. Hazardous Wastes 
(Management and Handling) 

Rules, 2003 and the Public 

Liability Insurance Act, 1991 
along with their amendments 

and rules. 

58. This Environmental Clearance 
is valid for five years from the Noted 
date of issue. 
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Document-I 

Report from NPC for efficiency monitoring of APCM 

Report 

On 

PEJUORMANCE EVALUATION OF AIR. POLLUI1ON 

CONTROLF.QUIPMENTS 

For 

Gl3ii 
....,,,. 'flDCIS1lfat 

BALKRJSHNA INDUSTRIES LIMITED 

Village: • Padhdhar, Talulca: • ll'lhuj 

District • Kutch, Gujarat 

Ph: · (02832) 2"8300 

Submitted by 

U) 
---

NATIONAL PROOUCTMTY COUNCIL 

(Under Ministry of C-& lndust,y, Govt. of lndla) 

E-$, GIDC, Eloctranica Estata 

S♦ctor-26, Gandhinagar - 382 ozt, Gujarat 

Phones: 079-23287~. 23U7:MS, Fax: 079-23287"3 

DATE: 01-12-2018 
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Report on • Parfomiar,ce Evaluation of Alt Pollullon Contl'DI Equlpme.nta• 

1. INTRODUCTION 

The office of National Productivity Council (NPC), Gandhinagar, Gujarat, has been 
entrusted a study on 'Performance Evaluation of Air Pollution Control Equipments• by 
Mis Balkrishna Industries Ltd., Bhuj. The company manufactures tires and has a Coal 
based Captive C~eratlon Powel' Plant of 20 MW capacity (i.e. 66 TPH Boilers x 2 
Nos.). 

2. SCOPE AND METHODOLOGY 

The following scope of work and methodology has been adopted for the study: 

1. Source sampling was undertaken at the stadt outlet (location S-3) of the ESP 
attached to the Boiler with respect to Temperatwe, Particulate Matter, Moisture 
Content, Oxygen, Carbon Dioxide, Carbon Monoxide, Sulphur Dioxide and 
Nitrogen Oxides. The Pressure Drop across the ESP could not be determined as 
there was no provision for pressure monitoring at the inlet duct to ESP; 

2. Sowce sampling was undertaken at the stadt outlet (Location S-4) of the Pulse 
Jet Bag Filter attached to Vibrating Screen with respect to Temperature and 
Partia .. llate Matter. The Pressure Otop act0$$ the Bag Filter could not be 
determined as there was no provision for monitoring at the inlet duct to Bag 
Filter; 

3. The physleal observations, with respect to the study, in the company, were noted 
during the fM!ld visit; 

4. Baseline details with respect to Production, Fuel used and Air Pollutlon Control 
Equipments from the oompany were sought; 

5. Based on the monitoring findings and physical observations, NPC has arrived at 
suitable conclusion; 

6. Preparation of the report and submission. 

3. PROJECT TEAM 

Tum Leader 

Tum Member 

llr. Natara)an Pratap 

Deputy Director, Environment Group 

Mra. Debaratl Chowdhury 

Assistant Director, Envlronmerw Group 
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Rapollot1 •P91'f111111111Ge l:Yllu■"°" or Air Pollullon Oonll'OI DIYlcN• 

,. AIR POLLUTION CONTROl. SYSTEMS INSTA.LLEO 

The flue gas generated from the Captlw Powef' Plant Boller{a) PIii ltvuugh Ille Air 
Preheawr end Electrostatic Precipitator (ESP) before being let otr from the Stadt The 
brief detals of ESP are provided below: 

1. Nos. of Wortting Aeld8 
In series in each aa •s 

2. ESP Area 
3. RaPl)lng System 

4. Oult Hopper 

5400 meters 
Turnblng hammer type direcdy dlM!n by geared 
motor with mlaopocessor based controller 

idal & Point Disdl 4 Nos .. ) 

In addtion, tile company has inslallecl Pl.elejel Bag Fliers at the folowing locations; 

I. Crusher House 
i . Tl'lnllerTower - 1 
i i Bunker House 

5. EMISSION IIONITORING FINDINGS 

The NPC team has llisite<I the company durfng the period between 18/12/2017 and 
20/12/2017. Fteld study and emission monitomg waa undertaken Ill the stack ouht 
tn:,m ESP attadled to lhe Boiler and Ol6tl o.-:t rA Piae Jet Bag Ater a8llched k, the 
Ousher House. There- no provision for tmilllon rnonltomg at 1he Inlet <lid to ESP 
and Pulse Jet Bag Filter. Fla'lher, emlulon monitcmg cauld not be undeitaloen In the 
t>,g filt811 attached to the Transfer Tower-1 and Bunker House teapedlvely due to the 
non availability of adequate and safe sampling plaefonn. lndonnllln coal wa la.I • 
fuel In the boier while the oltler boiler was kep( as mndby. 

The Emission Monitoring details a,e mentioned hereunder, 

• Temperature waa mea,ured ualng thermocouple; 
• Gas Velocity was meastnd UYl!I S-type Pilat Tube; 
• The dust COi 1ee1 itratJu., me&Mnmenla and SOt, No. were canted out Ullng ·1n­

ataek Sampling Train' c;omprislng cl 1himble-probe assembly, Condei-, Sica 
Gel, Dry Gas Meter, Ratameter, Vacuum PUf1'IC) and connecting hou plpN; 

• Gatff auch 11 ~ . Clltlon Dioxide, and Carbon Mouaxlda in ■111Nba 
were monitored uq calibrated Flue GnAnatyr,,. 

2 
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Repolt on •~,_ Evlluallon ot Air Pollution Conlrol °"1Gau 

PARTICULARS UNIT VALUE 

Date of Monitoring 19"' December 2017 

Sampling Location S-3 

Stade Temperature ("C) 131 

Particulate Matter mg/Nm• 6.83 

Moisture Content " 9.2 

Ambient Temperature ("C) 20 

Oxygen %v/v 8.1 

Carbon Dioxide 0.4 v/v 7.7 

Carbon Monoxide ppm 101 

Sulphur Dioxide ppm 181.22 -
Nitrogen Oxide ppm 1.02 

3 



3599

HSE/BKT /ENV /2018-19/249 DATE: 01-12-2018 

Report on•~• Evaluation of NI Pollutton Control Devlen" 

PARTICULARS UNIT VALUE 

Date of Monitoring 20 December 2017 

Sampling Location 5-4 

Stack Temperature ( C) 33 

Particulate Matter mg/Nm 9.54 

Ambient Temperature 20 

6. CONCLUSION 

The results indicate that emission from the stack outlet of ESP attached to the boiler and the Pulse Jet Bag Filter attached to the Crusher House are found to be within the permissible limits. Based on the monitoring firdngs and NPC obeervationl, hi ESP attached to the Boiler and the Pulsejet Bag Riter attached to the Crusher HouN were found to be perfonnlng satisfactorily. 

4 

TR;_;:ry 
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-

Document - II 
Copy of CCA 85243 

- - GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

Sector-10-A, Gandhinagar 362 010 
Phone (079)23222425 

(079) 23232152 

GPCB Fax (079)23232156 
Website : www.gpg~-~.i~Ai.i_ 

In exercise of lhe power conferred under section-25 of the Water (Prevenlion and 
Control or Pollut10n) Act-1974, under sect,on-21 of the Air (Prevenllon and Conlrol of 
Pollutlon)-1961 and Authorization under rule 6(2) of the Hazardous & Other Waste 
(Managemenl & Transboundary Movemenl) Rules-2016, framed under the Environmental 
(Prolection) Act-1986 The board has granted lhe consent order no, AWH-71628 vide letter 
No. PC/CCA-KUTCH-825(2)/ID-29597/323881, dated ll/08/2015 which is valid up to 

01/12/2016 

And wheri,as Board has received apphcation Inward no. 115208 dated 01102/2017 
for the Renewal Consolidated Consent and Authorization (CC&A) of the Board under lhe 
provisions I rules of lhe aforesaid Acts. Consenls & Aulhorizal1on are hereby granted as 

under 
CONSENTS ANO AUTHORISATION: 
(Under tt,e provisions /rules cf lhe aforesaid environmental acts) 

• ~-~Lrishna Industries Ltd., '---fu; :::~470, 544/1, 545/1, S55, 
Village: Paddhar, Ta. Bhuj, 
Dist. Kutch - 370 105 

1. Consent Order No. AWH-85243 Date cl Issue: 1210-4/2017. 

2. The consent shall be valid up to 01/12/2021 for manufacturing of following products· 

Sr. 
Product 

No. 
Quantity per Month 

' 
1. Tyres and Tubes 10000 MT 

2. Electrk1ty iCapti,e Power Flanl) 20MW 

Stf<" .-er TO THE FOLLOWING SPECIFIC CONDITIONS: 

You shall comply with lhe conditions menlioned in letter no 
SEIAA/GUJJEC/l(d)/71/2012. daled 20/03/2012 Issued by SEIAA 

2. No ground Waler shall be withdrawal without obtaining prior permission from 
competent authority 

3. You shall comply MoEF&CC Notiflcat1on S.O. 3305 (E) dated 7" December, 2015. 

4. You shall comply with Fly Ash Notification. 

3. CONDITIONS UNDER WATER ACT 197•: 

..,.,:::::;;:=3~:t'tl!Nlnit shall reduce specific waler consumption up to maximum of 3.5 m'IMWH. 
,r_!!:;:..;---"-'Hf;Oi,l,~ be achieved by 7~ December. 2017 

If\ 
~ G c, Clean Gujarat reen Gujarat 
~I -9001-2008 & 1S0-14001 · 2004 Certified Organ1sa11on 

,_...._.,, • .,,b 

Page 1 ol 7 

eel 
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3.2 The water consumption for industrial pwpose shall not exceed 5220 KUday and for 
domestic purpose shan not exceed 540 KUday. 

3.3 The quantity of mdustnal effluent generation from manufactunng process and other 
ancillary lrldustrial operations shall not exceed ol 1320 KLJday. 3 4 The quantity of the domestic waste water (Sewage) shall not exceed 400 Kl.Jday. 3 5 The quality of the sewage shal conform to the following standards: 

PARAMETER PERIIISSl8LE UIIIT 
20 

Residual Chlorine 
3 6 The ,ndustnal effluent shall be treated In ETP followed by 2· Stage R O. system followed by Mulbple EffectJve Evaporator (MEE). In other words you shal achieve lMo licpd 

Oi$charge. 
3 7 The treated sewage shal confl!TTI to standards menllaned io 3.4 Md I .,_. be 

discharged on land for gardening and plantatillln ....... ..i _, i.-. for cut 
suppreSSIOn. 

3 8 The unrt shall ,nstal meteff at utilibes for "--"111 ~ - (caego,y • eJ-1 
m Schedule II of -Water (Prevention & Cor1rol of Pollution) Ceu Ad-1977") 
consumption of water 

4 CONDITIONS UNDER AIR A<::f 19f1: 4 1 Toe followino shall be used as fuel In D . G and Boler: . Mt \ Sr. 
Fuel Quanltly 

No. 

r~ 

Ugn4e -~= 52'0..,..... ·-OR 

11100 MT/MDl"llh 
1 lmponed Coal 

OR 

17.00 MT/Monlh 
I ·- Coal 
For start up of Boller and a stand by fuel for Bollff 

50Kl/Y-2 High Speed Oiesel 
AND/OR 
I ...,t,t Diesel Oi 
For Stand by D.O. s.t 

SOKL/Y-
HighSpeedOlesel 3. 
'AND/OR' 
1 1nhtOlesef ()i 15Kl/Y-4 Furnace oil 2000 L,O.,, 

5 HSD 
4501.JhDu' 

6 FimaceO. 1SS Uhol.r 

Page 2af7 
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- GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

~ Sector-10-A, Gandhinagar 382 010 
~ Phone (079) 23222425 ,~p, (079)23232152 

GPCB Fax (079)23232156 
Website : www.gpc~.gov.in 

4.2 The applicant shall install & operate air pollution control system In order to achieve nue 

gas emission norms as prescribed below· 

Sr. Stac k Permissible 
No Stac k attached to height in APCM Parameter 

limi t 
Meters 

Boiler-1 
Electrostatic 

1. for 20 MW CPP-66 83 
Precipita tor 

TPH 

Boiler-2 
Electrostatic 

2 for 20 MW CPP-66 83 
Precipitator 

TPH 

3 
Boiler 

40 
Electrostatic 

50 mg/Nm3 
(20 TPH) Precipitator PM 

4 
1 Boiler SO2 600 mg/Nm3 

30 Stacks NOx 300 mg/Nm3 

. (2.B TPH) Mercury/Hg) 0.03mg/Nm3 

5. Boller 
11 11.5 TPHl 

Boller- I Electro 
6. {20 TPH) 40 

Static {stand by) 
Boiler- II Precipitator 

7. (20 TPH) 40 
/stand by) 

Sr. 
Stack attached to 

Stack height Permissible 
No In Meters 

APCM Parameter 
limit 

8 
I D. G. Set 

11 
Exhaust 

1 (250 KVA) I Muffler 
g I D. G. Set 

11 
Exhaust 

• (250 KVA) Muffler 
PM 50 mg/Nm3 

D.G.Set Adequate so, 100 mg/Nm3 

10. 
(4 .2 MW) 

54 Stack NOx 50 mg/Nm3 

Height 
D.G.Set 

Exhaust 
11, (2000KVA) 11 

Muffler (stand bv) 

4.3 The applicant shall operate air pollution control system in order to achieve process gas 
emission norms as prescribed below; 

Sr. 
No I Stack attached to 

1, Mixer Plant 

Stack height 
In Meters 

30 

APCM Parameter 

Bag Filter PM 

IS0-9001-2008 & IS0-14001 · 2004 Certified Organisation 

Permlaslble 
limit 

150 mg/Nm3 

Page 3 of 7 
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4.4 The concentration of the following parameters In the ambient air within the premises of 
the industry shall not exceed the limits specified hereunder as per National Ambient Air 
Quality Standards issued by MoEF & CC dated 16th November-2009. 
Sr. 

Pollutant 
Time Weighted Concentration in 

No. Average Ambient air in pg/m1 

Sulphur Dioxide (S~) Annual 50 1. 
24 Hours 80 

2. Nitrogen Dioxide (N~) Annual 40 
24 Hours 80 

3. 
Particulate Matter Annual 60 
(Size less than 10 µm) OR PM10 24 Hours 100 

4 
Particulate Matter Annual 40 
(Size less than 2.5 µm) OR PM 2 ~ 24 Hours 60 

4.5 The concentration of Noise in ambient air within the premises of industrial unit shall not 
exceed following levels: 

Between 6 A.M. to 10 PM. : 75 dB {A) 
Between 10 P.M. to 6 A.M . . 70 dB (A) 

5 Authoriz.atlon under Hazardous & Other Waste (Management, Transboundary 
Movement] Rules, 2016 & amended. 

5. 1 Authorization Number: AWH-85243 and shall valid up to 01/12/2021. 
5.2 Mis. Balkrishna Industries Limited, is hereby granted an authorization to operate 

lacflity for following hazardous wastes on the premises situated at, Plot No. 470, 54411, 
545/1, 555, Village: Paddhar, Taluka: Bhuj, 01st: Kutch - 370 105; 

Sr. 
Waste Quantity 

Category I Mode of Disposal No. oerAnnum 
Chemical Sludge Collection, storage. 1. from waste waler 1450MT 35.3 Transportation and Disposal a! trealment TSDF site 

Collect,on, storage. 2. Used Oil 371 MT 5.1 Transportation. Disposal by 
selllno out to rea1stered recycler 

Paint and ink Collection, storage. 
3 sludge /residues 0.120 MT 21.1 Transportation. Disposal al 

Common lncinerallon FacllilY. 
Collect1on. storage. 

4 Discarded barrels 
400 Nos. 331 

Transpor1ahon. Disposal by 
containers/liners selling out to registered 

recvciers 
Waste residue Colle<:llon. storage. 

5 6MT 5.2 Transportation. Dtsposal • 1 containing 011 
TSDF -

-----------

TRUE COPY 
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GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

~ Sector-10-A, Gandhinagar 382 0·10 
~ Phone (079)23222425 ,~p, (079) 23232152 

GPCB Fax (079) 23232156 
Website : www.aocb.aov.in 

5.3 The authorization is granted to operate a facility for collection, storage, Within ractory 
premises. transportation. and ultimate disposal or Hazardous wastes by disposal at 
TSOF, common incinerator and selling out to registered recyclers. 

5.4 The authorization is subject to the conditions slated below and such other conditions as 
may be specified in the rules from time to lime under the Environment (Protection) Act-
1986. 

5.5 TERMS ANO CONDITIONS OF AUTHORISATION: 

The authorized person shall comply with the provIs1ons of the Environment 
(Protection) Act, 1986, and the rules made there under. 

2. The authorization or its renewal shall be produced for inspection al the request of 
an officer authorized by the State Pollution Control Board. 

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the 
hazardous and other wastes except what is permitted through this authorization. 

4. Any unaulhonzed change in personnel, equipment or working conditions as 
mentioned In the application by the person authorized shall constitute a breach of 
his authorization. 

5. The person authorized shall implement Emergency Response Procedure (ERP) for 
which this authorization ls being granted considering all site specific possible 
scenarios such as spillages, leakages, fire etc. and their possible impacts and also 
carry out mock dnfi in this regard al regular Interval of time: 

6. The person authorized shall comply with the provisions outlined in the Central 
Pollution Control Board guidelines on •implementing Liabilities for Environmental 
Damages due to Handling and Disposal of Hazardous Waste and Penalty" 

7. II is the duty of the authorized person to take prior permissio:, of the State Pollution 
Control Board to close down the facility. 

8. The imported hazardou~ and other wastes shall be fully Insured for transit as well 
as for any accidental occurrence and Its clean-up operation. 

9. The record of consumption and fate of the imported hazardous and other wastes 
shall be maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or 
recovery or pre-processing or utilization of imported hazardous or other wastes 
shall be treated and disposed of as per specific conditions of authorization. 

11. The importer or exporter shall bear the cost of import or export and mitigation of 
damages if any. 

12. An application for the renewal of an authorization shall be made as laid down under 
these Rules 

Crean Gujarat Green Gujarat 
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation Page 5 of 7 
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dif for complianoe as per the Guidelines issued by the Ministry Of 13. Any other con ionst nd Climate Change Of Central Pollution Control Board from Environment, Fores a . 
time to time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the 
year. 

6. GENERAL CONDITIONS: 
6.1 As per •Public liability insurance act-91 • company shall get Insurance policy, if 

applicable. 

6.2 Unit shall develop green belt within premises as per the CPCB guidellnes. However, if 
the adequate land Is not available within premises, the unit shall tie up with local 
agencies like gram panchayat, school, social forestTy office etc. for the plantation at 
suitable open land in nearby locality and submit an action plan of plantation for next 
three years to GPCB. 

6.3 Adequate plantation shall be carried out all along the periphery of the industrial premises 
in such a way that the density of plantation Is at least 1000 trees per acre of land an~ a 
green belt of 10 meters width shall be developed. 

6.4 The applicant shall have to submit the returns in prescribed form regarding waler 
consumption and shall have to make payment of water cess to the Board under the 
Water (Prevention and Control of Pollution) Cess Act- 1 en. 

6.5 In case of change of ownership/management the name and address of the new 
owners/partners/directors/proprietor should inmediately be Intimated to the Board. 

6.6 The applicant shall however, not without the prior consent of the Board bring Into use 
any new or altered outlet for the discharge of effluent or gaseous emission or sewage 
waste from the proposed ihdustrial plant. The applicant is required to make applicatlanl-• ,.. t 
to the Board for this purpose in the presaibed forms under the provisions of the 'Nall 
(Prevention and Control of Pollution) Act-197◄, the Air (Prevention and Control d 
Pollution) Act-1981 and the Environment (Protection) Act-1986. 

6. 7 The overaU noise level in and around the plant area shall be kept well within the 
standards by providing noise control measures including engineering control tike 
acoustic Insulation hoods, silencers, enclosures etc on all sources of noise generation. 
The ambient noise level shall conform to the standards prescribed under the Noise 
Pollution (Regulation and Control) Rules, 2000 framed under Environment (ProteetiOn) 
Act, 1986. 

6.8 Applicant is required to comply with the manufacturing, Storage and lmport of HazardoUS 
Chemicals Rules-1989 framed under the Environment (Protec:tiofl) Ad-1986. 

6.9 If it la established by any competent authcfity that the danage is caused due lo thei" 
Industrial actNities to any person °' hia property in that case they are obliged to pay the 
compensation as determined by the competent authority. 

Page I af7 
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--- GUJARAT POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN 

~ Sector-10-A, Gandhinagar 382 010 
~ Phone (079)23222425 
, .. ,, (079)23232152 

GPCB Fax (079)23232156 
. Website : www.g_pcb.gov.in 

6.10 Applicant shall have to comply with all the guidelines / directive issued / being issued by 
MoEF&CC I CPCB / DoEF from time to lime. 

6.11 Environmental cell shall be setup and shall be responsible for the total Environmental 
· management. 

6.12Monitoring in respect to Air, Waler, Noise level shall be carried out and results shall be 
submitted to GPCB on quarterly basis. 

For and on behalf of 
GUJARAT POLLUTION CONTROL B 

NO: PC/ CCA- KUTCH- 825(3)1 ID 29597/ '-i 136 'l .3 

ISSUED TO: 
M/s. Balkrishna Industries Limited, 
Plot No No. 470, 544/1, 54511, 555, 
Village: Paddhar, 
Taluka: Bhuj, 
Dist: Kutch - 370 105. 

Senior Environment 

Date: .So/otj ,:f' 

Clean Gujarat Green Gujarat 
IS0-9001-2008 & 1S0-14001 - 2004 Certilied ~an,sabOn 

Page 7 of 7 
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Document - III - Updated Compliance of PH 

UPDATE OF MOM OF PUBLIC HEARING DATED 22/11/2011 @ 11 :30 HRS AT PAODHAR IN CONTEXT OF 20 MW CPP 

Name& Address 
of person asking 
questions 

ShriAhir Haribhai 
Devjibhai, Village : 
Dhaneti 

Shri Ahir 
Shankarbhai 
Gangabhai,Village 
: Paddhar 

Shri Shivjibhai 
Mahadevbhai, 
Village:Kali Talavdi 

Issues raised 

The company is 
proposing a 20MN 
Captive Coal 
Based Thermal 
Power Plant that 
will consume up to 
35000 Metric 
Tonnes of Coal 
every month and 
Dhaneti Village is 
only 4 km away 
from the site. 
Considering this 
what steps will be 
taken by the 
Company to 
reduce pollution? 

What would be the 
method of 
wastewater 
collection and 
disposal? 

W hat employment 
will be provided on 
a permanent basis 
to residents of 
Paddhar Village? 

Area covering 5km 
radius around the 
Project Site is 
essentially 
agricultural land. 
What precautions 
will be taken by the 
Company to 
protect agriculture? 

Replies given by 
representative of project 

proponents 

The Company's EIA 
Consultant Shri Sangram 
Kadam informed that dry fly 
ash will be controlled through 
Electrostatic Predpitators. 
While the current rules require 
Particulate Matter discharged 
into the atmosphere be less 
than 150 mg /nM3, the 
company will install a four field 
system of ESPs (One stand 
by) that will ensure that PM 
discharge in to the 
atmosphere will be at a level 
less than100 mg/nM3 

In practice actual coal 
consumption will likely be 
lower than 35000 metric 
tonnes per month. This would 
be due to the probable use of 
Indonesian Coal {that has a 
much lower ash content) 

The Company will build an 
Effluent Treatment Plant 
(ETP) of 2040 KLJD capacity. 
The main source of effluent is 
cooling tower blow down. This 
water will be passed through a 
Reverse Osmosis(RO) plant 
and reject RO water will be 
evaporated. 

No process wastewater will be 
generated from the tubes and 
tyres plant. Only domestic 
wastewater will be generated 
and treated in a Sewage 
Treatment Plant (STP) of 
adequate capacity and treated 
domestic wastewater will be 
used on land for irrigation. 

The Unit's representative Shri 
Dhirendra Dwivedi informed 
that the Company will employ 
capable local persons as per 
its requirement. 

The Company's EIA 
consultant Shri Sangram 
Kadam informed that coal of 
good quality will be used for 
the project and ESPs will be 
used for control of air 
pollution, due to which the 
emission to environment will 
be less than l OO mg/nm3. 
Further, the stack height will 
be kept at 83.0 m from ground 
level, and therefore question 
of damage to crops/agriculture 
from fly ash will not oocur. Fly 
ash collected from the captive 
power plant will be stored in 
silos and sent to cement 
manufacturina units. 

Status as on 2018 

At Boilers We had installed four field system of ESP (one stand by). 
PM discharge in to the atmosphere is a119 35 mg /nM3 lesser than 
150 mg / Nm3. 

We are using Indonesian Coal having lower ash content. Avg Coal 
Consumption ls lower than the qty mentioned in MOM of Public 
Hearing. 

1. The revised estimated qty of effluent generation of 1320 KLD was 
brought in to the notice ol SEIAA. The condition no 2 of issued EC 
after the conducted PH stipulated the qty of effluent generation shall 
not exceed 1320 KLD. 

2.The ETP of Capacity 1320 KLD along with RO of Capacity 56 
M3/Hrs and MEE of Capacity 7 M3/Hrs have been insta lled and 
operational. 

3. The treated water is being passed through RO and rejects RO 
water is being passed through MEE for evaporation. 

1. No generation of Process water from the Tubes & Tyre Plant. 

2. Only Domestic Sewage is being generating from Tire & Tube Plant 
and for treatment, 2 nos of 250 KLD STP are provided and treated 
domestic waste water is being using on land for irrigation. 

Around 198 persons from local villages. 464 person from Kutch 
district and around 961 from Gujarat State are working in company. 

1. The good quality coal from Indonesia having low ash content is 
being use for the CPP. 

2, ESP is provided for control of air pollution and emission are avg 40 
to 41 mg/nM3 lesser than 100 mg / nM3. 

3. Stack of 84 meter height more than 83 meter from ground is 
provided. 

Silos of Capacity (1852 m3x2) (1111 m3x 1) has been provided for 
storage of Fly Ash. And Fly ash are being disposed leveling of low 
line area, internal Road construction and sent to bricks manufacture. 
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Shri Ranchhodbhai 
Ahir, Village 
Ratnal 

Shri Arjanbhai 
Kanj ibhai Chai.Ida, 
Sarpanch, 
Lakhond Gram 
Panchayat,Village: 
Lakhond 

Companies in the 
area tend to 
employ persons 
outside the state in 
stead of Local, 
unemployed 
oersons 

The Company has 
not mentioned 
anything in the 
Report about 
employing 
handicapped 
persons and 
neither has any 
reservation 
kept lor 
oersons. 

been 
such 

The unit's representative 
informed that the Unit will 
follow the rules and 
regulations issued by the 
Government of Gujarat with 
respect to employment of 
handicaooed persons. 

Shri Dwivedi informed that the 
Company has recruited 40 
trainee engineers through 
Campus Interviews lrom 
Engineering Colleges at 
Saurashtra and Kutch- Bhuj. 
The Company is the first 
company in the Kutch- Bhuj 
area to organize campus 
interviews and selected 
candidates are largely from 
near about the project site. In 

Even imported coal the future also, the Company 
1-h_a_s_d_u_s_t - - - ---1 will organize such campus 

Why is no 
representative 
from the Forest 
Department not 
present in this 
Public Hearina? 

Although 
advertisement for 
this Public Hearing 
was provided one 
month back, the 
advertisement 
should actually be 
issued the day 
before the public 
hearino 

How many persons 
have been 
employed by the 
project as on date? 

The land around 
the Company is 
essentially an 
agricultural area. 
The main issue in 
this area is that of 
employment. 
Therefore, how will 
you provide 
benefits to this 
area? 

Will you take 
necessary 
precautions so that 
no damage to 
agriculture occurs? 

Persons from our 
area don't get 
employment, and 
also that priority 
will be given to 
locals in 
employment 

The chimney 
height should be 
as oer rules 

interviews lor selecting 
candidates from ms. 

Shri Dwivedi informed that the 
Company welcomes his 
suggestions. Further, he 
assured that the project will 
install necessary pollution 
control equipment so that no 
damage occurs to agriculture, 

DATE: 01- 12-2018 

Balkrishna Industries Ltd is following the rules and regulation issued 
by the Government of Gujarat with respect to employment of of 
handicapped persons. 

Balkrishna Industries Ltd is hiring the persons from nearby ITls. 

Adequate Pollution Control measures like ESP, Bag Filters, and Fly 
Ash Silo are provided to control pollution so that no damage occurs to 
agriculture. 
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Shri Khungla 
Panchabhai 
Govind Bhai 
Village • Paddhar 

Shri Mepabhai 
Bhimabhai,Sarpan 
ch, Gram 
Panchayat,Village: 
Paddhar 

The Company's 
recruitment 
process should 
involve locals 

The land around 
the site has been 
shown as barren 
and this is wrong, 
and commitment 
should be made 
that there will be 
no damage to 
agriculture due to 
the oroiect. 

About 3000 
persons will be 
employed in this 
plant, due to which 
the development, 
of the area will 
take place. About 
13 villages are 
present in an area 
of 1 O km around 
the project site. 
Hence the locals 
from these 13 
Villages should be 
employed by the 
Company. Persons 
out-of-state should 
not be employed 
by the Company. 
Educated /skilled 
persons from the 
Villages should be 
em ployed by the 
Company, and 
from Paddhar 
Village, one person 
from each family 
should be provided 
emolovment. 

Paddhar Village 
should be provided 
with R.C.C roads, 
computers 
provided in the 
Gi~'s school, 
compound wall 
should be provided 
around the play 
ground ambulance 
should be 
provided, the over 
flow outlet of the 
village pond should 
be repaired, and 
other such village 
Development 
activities should be 
carried out, and 
suitable measures 
should be taken to 
ensure that there is 
no pollution in 
surroundino areas. 

Shri Owivedi informed that the 
Company will consider 
involving locals in the 
committee undertaking the 
recruitment process. Further, 
he gave assurance that there 
will be no damage to 
agriculture in the Project 
surroundings. 

Modem air pollution control 
equipment will be installed to 
control air pollution. 

Shri Dwivedi informed that the 
Company will install suitable 
equipment to control pollution 
and all pollution control related 
rules and regulations will be 
followed so that there is no 
pollution in surrounding areas 

The suggestions for Village 
Development activities have 
been noted and in this regards 
co-operation for development 
will be provided. 

DATE: 01-12-2018 

1. Organization system and policy is adhered by discipline, we would 
not entertain outside interference in our policy decision of recruitment. 

2. We installed various control equipment to avoid the damage to 
agriculture in surrounding of project. 

3. Photos are marked at Sr. No 5 

We installed modern air pollution control equipment. 

1. Balkrishna Industries Ltd had installed suitable equipment to 
control pollution like STPs, ETP & ZLD, ESP, Chimney and Bag filters 
etc so that there is no pollution in surrounding areas. 

2. Photos of all equipments are already marked in previous serial 
nos. 

3. Balkrishna Industries Ltd is following all pollution control related 
rules and regulation. 

Balkrishna Industries ltd did village development works as committed 
during public hearing 
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Shri Krishna Naran 
bhai Ahir, Village : 
Paddhar 

Interviews should 
be conducted in 
Paddhar Village so 
as to employ locals 
and discount 
should be given tor 
purchasing tires by 
villagers for 
agricultural 
purposes. 

At the time of interviews, key 
persons from the Village will 
be kept informed so that local 
unemployed persons can be 
emolov<><i 

The company's EIA consultant 
Shri Sangram Kadnm 
informed that the Company 
will store up to 2.0 lac KL of 
rain water every year, out of 
which about 1.5 lac KL of rain 
water will be used for fire 
emergency only. The 
remaining 0.5 lac KL will be 
recharoed into i:iroundwater. 

Installation of percolation wells 
outside the Company 
premises will be considered. 

The location where With regards to the request for 
recharge wells discount, the Company's 
shall be installed representative informed that 
should be clearly the issue is associated with 
indicated and the trust of the customers, and 
should preferably therefore the matter will be 
be outside the discussed with the Company 

DATE: 01-12-2018 

1. Organization system and policy is adhered by discipline, we would 
not entertain outside interference in our policy decision of recruilment. 

2. We are informing nearby local unemployed person vide various 
means so that they can be employed. 

1.Rain Water Harvesting pond of size 180 mtrs X 5 mtrs X 4.5 mtrs ; 
4050 M3 had been provided. 

2. Rain water is recharged into underground (natural methoc). 

3. We considered for installation of percolation wells outside the 
company premises and found not feasible. 

The matter has been discussed in management and ruled out to sell 
/ or provide discount directly to customer and it should be through our 
retailer only. 

company premises 1-"m""a"'na"'i"'o"'e""m"'e"'n"-t ------ + ----- - ------- - -------- ---< 
so that untreated 

Shri Harihhai 
Devjihhai Ahir, 
Village:Dhaneti 

wastewater is not 
discharged in to re­
charge wells. 

Shri C.P Nema, 
Resident 
Additional 
Collector 
Additional 
Magistrate 
informed 

and 
District 
Kutch, 

that 
only the 

year's 
get the 

of 

normally 
previous 
students 
benefits 
Campus 
Interviews. Due to 
this, students who 
have already 
passed out should 
also be given the 
benefit of campus 
interviews and for 
that advertisement 
may be issued in 
local news papers 
due to which old as 
well as new 
students get the 
benefit of campus 
interviews. 

The Company 
requires technical 
persons and there 
may be a shortage 
of technical 
persons in the 
nearby villages, 
due to which an ITI 
should be set-up at 
Dhaneti Villaae. 

The Company representative 
informed that the unit will be 
engaged in a mechanical 
process and no chemicals will 
be used in the same, and 
therefore the question of 
severe pollution does not 
arise. The unit will consume 
Narmada water through GWIL. 

In this regards, on behalf of 
the Company, the Company 
Representative assured that 
the Company will consider the 
Chairman's observations 

The Company Representative 
informed that keeping aside 
the request for an ITI at 
Dhaneti Village, the existing 
ITI at Bhuj may be 
strengthened. 

1. No chemical process is being used only mechanical process Is 
being used in the unit. 

2. No severe pollution arised. 

3. The unit consumed Narmada water through GWIL. 

We are going for campus interviews for Diploma stream, till date we 
are facing difficulty in absorbing apprentice trainees as no candidates 
are Interested. 

The strengthen of existing ITI at Bhuj will be considered by Balk·ishna 
Industries in FY 2018-1 9. 

l 
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Shri Naranbhai 
Karahhui 
Danger,Village:Dh 
aneti 

Shri Ranchodbhai 
Ahir , Village:Ratnal 

Shrl Shankarbhai 
Gangabhai Ahir, 
Village:Paddhar 

Shri C.P. 
Nema,Resident 
Additional 
Collector and 
Additional District 
Magistrate, Kutch, 
suggested that as 
the Plant is located 
near the Highway 
and therefore an 
ITI in a nearby 
area may be 
considered. 

A figure of Rs. 20-
25 lacs for social 
development is too 
less, and suitable 
funds may be 
made available as 
reouired. 

At the time of 
GPCB site visits,2-
3 local key persons 
mav be involved. 

The Ramakrishna 
Mission runs a 
School in Dhaneti 
Village. In case the 
company decides 
to setup an ITI in 
Dhaneti Village, 
land and 
permissions will be 
arranged by the 
Ramakrishna 
Mission. 

One person from 
each village should 
be part of a 
pollution control 
committee formed 
by the GPCB for 
monitoring the 
Plant. 

Locals working at 
the existing project 
site are employed 
through 
contractors, there 
by the 
compensation 
provided to the 
locals is less and 
they are exploited 
by the contractors. 
The Company 
should therefore 
employ persons 
directly and this 
should also be 
given by the 
Company in 
writino. 

Shri Mepabhai, 
Sarpanch of 
Village Paddhar 
informed that near 
by situated Saswat 
International 
Company did not 
pay wages to its 
employees and 
this should not be 

The Company Representatiw 
Shri Dwivedi said the 
suggestion will be considered 
by the Company. 

The Company Representatiw 
said that the Company shall 
follow all rules and regulations 
pertaining to pollution control, 
however the matter of 
including locals in the 
committee can only be 
decided by the GPCB Head 
Office. 

The Company Representative 
Shri Dwivedi informed that the 
suggestion will be thought by 
the Company 

DATE: 01-12-2018 

Management had considered the suggestion and ruled out the 
possibilities for establishment of ITI by Balkrishna Industries Ltd 
because this issue needs to be discussed with local civic authorities, 
organization can't comment on this. 

1. Company follow all rules and regulation pertaining to Pollution 
Control. 

2. The matter of including locals in the committee is pertaining to 
GPCB therefore we can't comments 

Suggestion well accepted, and BKT employed 192 nos of local 
through his own set of systems and policies. No dispute till date 
registered as mentioned by issue raiser. 
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Shri Shivjibhai 
M.Baradia, 
Village:Kali Talalldi 

Shri Panchabhai 
Govi ndbhai, 

Village:Paddhar 

Shri Chothabhai 
Karsanbhai Ahir, 
Village:Paddhar 

repeated by this 
Comoanv. 

The Company has 
considered using 
Narmada water. 
However, 
Narmada water is 
not even available 
for drinking, so 
how does the 
Company expect 
to get this water? 
Does the Company 
intend to use 
groundwater for its 
requirement? 

What steps will the 
Company ensure 
that Odour 
problems due to 
the operation of 
the tubes and tyre 
plant will not reach 
outside the 
Company 
premises? 

Copies of the 
minutes of the 
public hearing 
should be made 
available to all 
vil lagers 

Suitable 
commitment with 
regards to grazing 
land may be made 
available 

There is a small 
pond within the 
Company 
premises and a 
similar pond may 
be made by the 
Company 
elsewhere 

The Company's EIA 
Consultant Shri Sangram 
Kadam informed that the 
GWIL has g i\18n a written 
undertaking to provide the 
Project with 6.5 MLD of 
water.GW IL provides water 
reserved for industries as per 
the Government Policy, 
The Company's representative 
informed that in recent times 
Narmada water supply was 
not adequately meeting the 
requirements due to 
unauthorized drawl of water 
between Dhanki and Mali ya, 
due to which water is not 
reaching Kutch.In this regards, 
the Government has prepared 
a scheme for laying a pipeline 
between Dhanki to Maliya, 
due to which sufficient water 
will be made available. He 
further informed that the work 
on Radhanpur canal is under 
oroaress. 

He also said with regards to 
the odour problem, that other 
than ash no other type of 
pol I ution wi II occur, and the 
ash will be suitable managed. 

Shri K. C. Pancholi, Regional 
Officer, GPCB, Bhuj, informed 
that the summary of the Public 
Hearing will be made available 
on the GPCB website and 
copies of the same may be 
collected from the GPCB 
Reoional Office. 

The Company's representative 
assured that the Company will 
circulate copies of the Public 
hearing summary to all Gram 
Panchayats in the Area. 

The Company Representative 
informed that the Company 
has not acquired any grazing 
land 

The Company Representative 
informed that there is no pond 
in any of the 40 survey 
numbers acquired by the 
Company, however, this work 
can be considered along with 
the other Village Development 
activities. 

DATE: 01-12-2018 

Point nos 1 i.e source of Water is self explanatory 

Point no •2 i.e Odour problem, on other type of pollution is occurring 
except ash. 

Ash handling system provided at site. 

Complied 

We assisted GPCB in circulation of MOM of Public Hearing, because 
this is their responsibili ty and obligation, we as company and project 
proponent not authorized to circulate copies to nearby all gram 
panchayat. 

Self Explanatory 

Self Explanatory 
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Document - IV. 
Compliance of EIA Report - Recommendations. 

Sr. No Potential 
Impact 

Action Parameters for Monitoring Status 

1 Stack emission from boiler to be The ambient air quality will confirm to the Regular Monitoring is 
optimized and monitored. standards for PM, SO2, and NOx as per being done. 

specified auidelines. 
2 Ambient air quality within the premises The ambient air quality will confirm to the Regular Monitoring is 

of the proposed unit to be monitored. standard for PM, 502 and NOx as per being done. 
auidelines of GPCB. 

3 Exhaust from vehicles to be minimized Vehicle logs to be maintained. Regular Monitoring is 
Air Emission by use of fuel-efficient vehicles and being done. 

well maintained vehicle havino PUC. 
4 Vehicle trips to be minimized to the Vehicle logs. Regular Monitoring is 

extent oossible. being done. 
5 Electrostatic Precipitator will be Maintenance of ESP Regular Monitoring is 

installed. beino done. 
6 Noise All equipment will be designed to have Maintain record of noise generated from Regular Monitoring is 

noise level not exceeding 75-80 dB (A) various equipment The organization being done. 
measured at a distance of 1.5 m from should ensure proper usage of PPE's by 
the equipment. The ambient noise level workers and explore methods for reducing 
at 120 meters from any part of plant the coal dust explosion. 
boundary shall not exceed 63 dB (A). 
The enclosure of STG and other major 
equipment in plant area will be 
designed for noise attenuation to be 
reduce noise level to 85 dB (A) at 1 m 
distance. 

7 Generation of Vehicular Noise Maintain Record of Vehicles. Regular Monitoring is 
beinq done. 

No untreated discharge to be made to No discharge hoses in vicinity of Regular Monitoring is 
surface water around water or soil. watercourses. beinq done. 

8 
Wastewater Take care in disposal of wastewater Discharge norms for effluents as per Regular Monitoring is 
Discharge generated such that soil and ground GPCB/CPCB guidelines. being done. 

water resources are protected. 

Generated hazardous waste will be Record of discarded container should be Regular Monitoring is 

Hazardous handed over to authorized dealer. maintained. Record of generation of fly being done. 

waste ash and handed over to cement 
manufacturing unit should be maintained. 

9 
generation Fly ash will be given for cement Regular Monitoring is 

manufacturina unit beina done. 
10 Ensure drainage system and specific 

design measures are working 
Drainage and effectively. Visual inspection of drainage and record Regular Monitoring is 

11 effluent Design to incorporate existing drainage thereof. Maintenance of rain water being done. 
Management oattern and avoid disturbing the same. harvesting pits and storage tank. 

12 Rain water harvesting system will be 
installed. 

13 Energy Energy usage to be minimized and Regular Monitoring is 
Usaae oDtimized. Finding of energy audit report. being done. 

14 Conduct annual enerav audit. 
15 Emergency Fire protection and safety measures to Regular Monitoring is 

Preoaredness be taken. Mock drill records, on site emergency plan being done. 
16 Quality control procedure and and evacuation plan. 

oersonnel training to avoid accident. 
17 Environment The Environment Management Cell / A formal letter from the management Complied. 

Management Unit to be set up to ensure indicating formation of Environment 
Cell/ Unit implementation and monitoring Management Cell. 

environmental safeauard. 
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BALKRISHNA INDUSTRIES LIMITED 

VILLAGE:-PADDHAR, TALUKA:-BHUJ, DISTRICT: KACHCHH 

EC NUMBER - SEIAA / GUJ / EC / 1 (D) / 71 2012 DATED 20TH MARCH 2012 

EC Compliance Report 
JUNE 2019 

(Period: December 2018 to May 2019) 
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Conditions of 

Environment Oearance 
Status 

A.1 Water 

1 The fresh water requirement Complied 

for the project [including 
Tubes & Tyres plant] shall 
not exceed 5760 KL/day and 
it shall be met only through 

water supply from the GWIL. 

Metering of water shall be 

done and its records shall be 
maintained. 

No ground water shall be 

tapped in any case for 
meeting the project 
requirements. 

DATE: 01-06-2019 

EC Compliance Report 

Status of Compliance 

The fresh water requirement for the project does not exceed 5760 KL/day. Water meter reading for 
last 6 months showing average water consumption as 2872 KLD. 

Water requirement met from the GWIL. 

No ground water is tapped. 

2 Industrial effluent generation Complied Industrial effluent generation is avg 766 KLD. 
from the project [including 

Tubes and Tyres plant] shall 
not exceed 1320 KL/day 

3. The unit shall install ETP 
consisting adequate 
treatment facilities for 

treatment of industrial 
wastewater. 

The ETP shall be operated 
regularly and efficiently in 
order to achieve the GPCB 
norms at the outlet. 

RO and MEE shall also be 
installed in the ETP scheme 
for reuse of treated effluent 
during high rainy days. 

Complied In compliance of stated conditions we have installed 

High Rated Solid Contact Oarifier (HRSCC) Technology Based ETP of Capacity 1320 KLD. The ETP 

comprising of Collection Tanks, HRSCC Tank, Oear Water Storage Tank, Centrifuge. We are 
Operating ETP regularly and efficiently to treat industrial effluent in order to achieve GPCB Norms at 
the out let. In order to re -use and re-cycle the treated effluent in process, we have install RO & 

MEE. The same is operated and maintained properly. RO Permeate is being used in process and RO 
Reject is being sent to MEE and Solid from MEE is being sent to TSDF. 

Photographs of ETP, RO & MEE 

4. Out of 1320 KL/day of Complied In order to re -use and re-cycle the treated effluent in process, we have install RO & MEE. 

treated industrial effluent 
approximately. 1000 KL/day 

shall be utilized in green belt 
development whereas 

balance 320 KL/day shall be 
utilized in dust suppression 
system and water sprinkling 

RO & MEE is operational. 
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on roads & storage yard. 

Hence, there shall be no 

effluent discharge from the 

unit. 

5. During high rainy days, Complied 

treated wastewater shall not 

be utilized for 

plantation/gardening and it 

shall be passed through RO 

plant. The RO permeate 

water shall be completely 

reused in the process 

whereas RO reject effluent 

shall be evaporated with 

help of MEE. 

DATE: 01-06-2019 

We have install RO for reuse / recyding of ETP treated water to the process. RO & MEE units are 
operational for all days including high rainy days also. 

RO Treated water is being used in Process and RO Reject is sent to MEE for evaporation. 

Solid Content after MEE evaporation is being sent to TDSF site for disposal. 

6. Domestic wastewater Complied Sewage Generation from CPP alone is average 65 KLD which is well below than the stipulated qty of 
generation shall not exceed 

192 KL/day and it shall be 

treated in the STP. 

The treated sewage from the 

STP shall be passed through 

RO Plant and RO permeate 

water shall be reused. 

Hence, there shall be no 

discharge of sewage from 

the unit. 

7. The unit shall provide Complied 

adequate Sewage Treatment 

8. 

Plant (STP) for treatment of 

domestic wastewater. 

The STP shall be operated 

regularly and efficiently so as 

to achieve the GPCB norms 

at the outlet. 

The unit shall provide Complied 

metering facility at inlets and 

outlets of the ETP, STP, MEE 

and RO Plant, maintain 

records of the same and 

furnish it to the GPCB from 

time to time. 

192 KLD mentioned in EC, Adequate STP of Capacity 100 KLD is installed at Site for treatment of 

Domestic Water generating from CPP and associated Utility, the treated Sewage is being passed 

through RO of 5 M3/Hrs and RO Permate water is being used as make up water of Cooling Tower 

and RO Reject is being sent to MEE. 

The Tire Plant (not under the preview of issued EC) is generating average 418 KLD of sewage. 

Adequate capacity of STPs provided for treatment of sewage and treated water is being used on 

land for gardening and plantation. Thus no sewage discharges from unit. 

Photograph of STP 

Moving Bed Bio Reactor (MBBR) Technology based STP5 of Total Capacity 600 KLD are installed at 

site. We are operating STP regularly and efficiently so as to achieve GPCB norl1"5 at the outlet. We 

are doing monthly analysis of STP outlet water at in-house Environmental Ce I / laboratory and 

quarterly monitoring by approved external lab. Summary of Analysis reports of STP outlet is given 

as below. Table -1 : Summary of STP Analysis Report 

Parameter Unit Lim t Result 

Max Min Avg. 
BOD Mg/L 20 19 10 14 
ss Mg/L 30 26 15 18 

Residual Chloride Mg / I 0.5 0.3 0.1 0.2 

Metering facil ities are provided at inlets and outlets of the ETP, STP, MEE and RO Plant and records 

of the same are maintained and being furnished to GPCB from time to time. 

Photograph of Neter 

I T~WE CCPY 
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9. Proper logbooks of ETP, STP, Complied Logbooks of ETP, STP, RO Plant & MEE Operation including quantity of effluent generation, reuse of 
RO plant & MEE operation RO permeate evaporation of effluent and RO Reject, Chemical consumption etc are maintained and 
and also showing the submitted to GPCB from time to time in form of monthly e-patrak. 
quantity of effluent 
generation, reuse of RO 
permeate, evaporation of 
effluent & RO reject, 

chemical consumption, 

power consumption etc. shall 

be maintained and furnished 

to the GPCB from time to 

time. 

10. Rain water harvesting of Complied • Harvesting pond of rain water from rooftop, paved area and surface runoff is provided. 
rooftop, paved area and • Subject to availability, we utilize rain water for our project through ETP, RO & ZLD to conserve 
surface runoff shall be fresh water. 
undertaken as proposed in • 
the EIA report of the project 

We have provided natural recharge system . 

and the same water shall be 

used for the various activities 

of the project to conserve 

fresh water as well as to 

recharge ground water. 

Before recharging the 

surface runoff, pre-treatment 

must be done to remove 
suspended matter. 

A.2 Air 

11. Indian Coal or Imported Coal Complied Imported Coal at an average quantity 7936 MT/ Month is used as fuel, against the approved 
and Lignite to the tune of quantity of 11,100 MT/Month. 
17,400 MT/Month or 11,100 

MT/Month and 5,250 

MT/Month respectively shall 

be used as fuels in the CPP. 

12. Height of flue gas stack Complied Stacks of 84 m are installed with AFBC Boilers 
attached to the AFBC Boilers 

shall be minimum 83 meters. 

13. HSD/LDO shall be used as a Complied D.G. Set capacities 500 K:vA, 600 K:vA X 2 Nos are removed from the site with intimation to GPCB. 
fuel in four no. of standby Table - 2 : Detail of D.G Sets (Available at Site as per CCA) 
D.G. Set. (250 KVA, 500 Sr. No Name capacity Fuel stack Height 
K:vA, 600 K:vA, 600 KVA). 01 D.G. Set -1 4.2 MW 54 Mtrs 
The gaseous emissions from 02 D.G. Set-2 250 'rWA HSD/ LOO Muffler 
the D.G. Sets shall conform 03 D.G. Set-3 250 KVA Muffler 
to the standards prescribed • Stack details were calculated as per formula by CPCB for D.G. Set. 
by GPCB. At no time, the 

emission levels shall go 

beyond the stipulated 

standards. The stack height 

of the D.G. Sets shall be 

equal to the height needed 

for the combined capacity of 

all proposed DG sets 

if' 
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14. High efficiency Electro Static Complied 
Precipitator (ESP) shall be 

installed as air pollution 
control system for the AFBC 
Boilers and it shall be 
operated efficiently to 
achieve the norms 

prescribed by the GPCB at 
stack outlet. There shall be 
provision of one extra field in 
the ESP to ensure that even 
though one field goes out of 
order, the efficiency of the 
ESP is not affected. 

DATE: 01-06-2019 

Individual High efficiency Electro Static Predpitators (ESP) is installed as air pollution control system 
for both 66 TPH capacity AFBC Boilers. We are operating ESPs efficiently to achieve norms 
prescribed by GPCB. Both ESP are having one extra field as stand by. 

Photographs of the ESPs. 

15. Online monitoring system Complied • Online Monitoring system for PM, SOx & NOx have installed, operational and linked with server 
of CPCB and GPCB. shall be installed on the 

Boiler stacks to monitor PM, 
sox NOX concentrations in 
the flue gas emission. 

This online monitoring 
system shall be interlocked 
with plant DCS system in 
such a manner that if 

concentration of particulate 
matter in flue gas emission 
exceed 100 mg/Nm 3, 
utilization of boiler capacity 

shall reduce accordingly in 
order to bring down the 
particular matter 

concentration below the 100 
mg/Nm3. An arrangement 
shall also be done for 
reflecting the on line 
monitoring results on the 
company's server, which can 

be assessable by the GPCB 
on real time basis. 

• Online monitoring is linked with DCS system. 

SOx / NOx analyser :- Make - Bhoomi Model No - BI -7000 Agasthya - 2013. 

PM analyser : - Make - Bhoomi - Model BI - 6000 

Photo of SPM Analyzer Photo of Sox / Nox Analyzer Panel -

PM concentration level is below avg 35 mg/Nm3. 

16. The company shall prepare Complied Regular preventive maintenance of mechanical and electrical parts of ESP is undertaken and a 
schedule and carry out Senior Manager (Operation Head) is assigned the responsibility. 
regular preventive 
maintenance of mechanical 
and electrical parts of ESPs 
and assign responsibility of 
preventive maintenance to 
the senior officer of the 
company. 

ADVOCATE 
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17. Bag filters shall be proposed Complied Bag filters are used as air pollution control systems at coal crushing & grinding operations to 
as air pollution control 

systems for coal crushing & 

grinding operations. Bag 

filters shall be operated 

efficiently to achieve the 

norms prescribed by the 

GPCB at stack outlets. 

18. Toe fugitive emission in the 

work zone environment shall 

be monitored. Toe emission 

shall conform to the 

standards prescribed by the 

concerned authorities from 

time to time (e.g. Directors 

of Industrial Safety & 

Health). Following indicative 

guidelines shall also be 
followed to reduce the 

fugitive emission. 

All handling & transport of 

coal shall be exercised 
through covered coal 

conveyors only. 

Enclosure shall be provided 

at coal loading and 

unloading operations. 

Water shall be sprinkled on 

coal stock piles periodically 

to retain some moisture in 

achieve the norms prescribed by the GPCB. 

Photographs of the Bag Filter 

Complied Fugitive emission in the work zone environment is regularly monitored and it is ensured that the 

standards prescribed by the concerned authorities are met. 

Complied Coals feeding to Greasily Hooper from Coal yard are with the help of JCB and Tractors. From 

Greasily Hopper to Crusher House to Banker at Boiler, the coal is travelling through closed coal 
conveyor system. 

Photograph of dosed conveyor system 

Complied Endosure for coal loading & unloading operations provided. 

Complied Water Sprinkler is provided for water sprinkling at Coal Yard. 
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top layer and also while 
compacting to reduce the 

fugitive emissions. 

DATE: 01-06-2019 

All transfer points shall be Complied Transfer point at Coal Crusher House and Transfer Point 1 &2 in Coal Feeding Conveyor are fully 
fully enclosed. enclosed. 

Adequate dust suppression Complied Dust suppression nozzles and extraction system with Bag Filter are provided at Crusher House and 
/extraction system, at 
crusher house as well as for 
the coal stock yard shall be 

provided to abate dust 
nuisance. 

Coal Stock yard to abate dust nuisance. 

Accumulated dust on the Complied We are doing regular cleaning of ground & other surface to avoid Dust accumulation. 
ground and other surfaces 
shall be removed / swept 

regularly and water the area 
after sweeping. 

Internal roads shall be either Complied • Concreted / RCC & Paved Internal Roads are Roads provided. 
concreted or asphalted or 
paved properly to reduce the 
fugitive emission during 

vehicular movement. 

Air borne coal dust shall be 
controlled with 
sprinklers at 

locations in the plant. 

water 
suitable 

Coal shall be transported 
through covered trucks only 

Complied. 

Complied. 

Photograph of Internal Road 

We have provided adequate sprinklers at coal yard in the plant. 

Coal as well as ash is transported through closed trucks only. 

!TRUE COPY 
c/).IVV 

f,DVOCATE 
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whereas fly ash shall be 
transported through dosed 
trucks only 

A greenbelt shall be Complied. We had developed Greenbelt all around the plant periphery. As on Nov 2018 total Green Belt 
developed all around the developed at area equivalent to 3,57,727 sq mtrs. 
plant boundary and also 
along the roads to mitigate 

fugitive & transport dust 
emission. 

19. Third party performance Complied Third party performance evaluation of the air pollution control systems including ESP was carried 
evaluation of the air pollution out through NPC. 
control systems including 

ESP shall be carried out at 

least once in year to check 
its performance and 

efficiency through a reputed 

institute/ organization like 

NPC/ L.D. College of 

Engineering- Ahmadabad or 
such other institutes of 

similar repute and its records 

shall be maintained. 

20. Regular monitoring of Complied • We are carrying out monthly Ambient Air Quality Monitoring at in-house Environmental Lab and 
ground level concentration of quarterly monitoring by NABL approved external lab. 
PM2.S, PMl0, NOx& 502 • Summary of Analysis reports of Ambient Air Quality Monitoring as Table - 2 
shall be carried out in the Table - 2 Summary of Analysis of Ambient Air Quality Monitoring 
impact zone and its records 

Results (permissible limit) & unit in 
shall be maintained. Ambient 1,1g/m3 
air quality levels shall not Location of AAQM 
exceed the standards PM10 PM:z.s SOX NOX 

stipulated by the GPCB. If at (100) (60) (80) (80) 

any stage these levels are Near Max. 62 so 29 16 
found to exceed the Mixing Min. 55 39 18 8 
prescribed limits, necessary Plant Average 56 42 24 9 
additional control measures 
shall be taken immediately. Max. 70 46 38 18 

Near D.G. 
The Location of the stations Min. 49 32 26 11 

Area 
and frequency of monitoring Average 60 39 28 14 
shall be decided in 

Near Max. 67 60 27 25 
consultation with the GPCB. 

Switch Min. 55 49 21 14 
Yard area Average 61 53 23 15 

Near Max. 59 46 45 21 

Security Min. 49 24 20 11 
Main Gate Average 60 29 25 14 

A.3 Hazardous/Solid waste 

21. The company shall strictly Complied Handling and disposal of Hazardous waste is done in accordance with the Hazardous Waste 
comply with the rules and (Management, Handling and Tran's boundary Movement) Rules 2008 amended 2016. 
regulations with regards to The Authorization from GPCB is obtained; copy of CCA No AWH 85243 dated 12.04.2017 valid up to 
handling and disposal of 
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Hazardous waste in 

accordance with the 

Hazardous Waste 
(Management, Handling and 
Transboundary Movement) 
Rules2008, as may be 
amended from time to time. 
Authorization from the GPCB 
shall be obtained for 

collection/ treatment/ 
storage/ disposal of 
hazardous wastes. 

Hazardous waste sludge 

shall be packed and stored in 
separate designated 
hazardous waste storage 
facility with impervious 
bottom and leachate 

collection facility, before its 
disposal. 

ETP sludge shall be sent to 
the common TSDF. 

Complied 

Complied 

DATE: 01-06-2019 

01.12.2021 

A separate hazardous waste storage facility room with impervious bottom and leachate collection 
facility is provided. 

The unit has obtained membership of TSDF site SEPPL. Membership Certificate of SE PPL is attached 

oc; ------
Certlnc.tc 

1:-%--,~· .. - ------ - --

24. The used oil/waste shall be Complied The used oil/waste is sold to the registered recyclers/refiners only. 
sold only to the registered 

recyclers/refiners 

25. The discarded containers/ Complied 
barrels/ bags/ liners shall be 
sold only to the registered 

recycler after 
decontamination. 

We are storing used oils in discarded barrels of same oil and selling to registered recycler along 
with use oils. 

The discarded containers/ barrels/ bags/ liners are sold only to the registered recycler after 
decontamination. 

26. For storage of fly ash, closed Complied Closed silos of 1852 M3 X 2 no's for Fly Ash, and 1111 M3 X 1 no's for Bottom Ash are provided for 
silos of accurate capacity 
shall be provided. 

No ash pond shall be 

constructed in the project. 

storage. 

Ash Pond not constructed at project. 

27. The ash shall be supplied to Complied Fly Ash generated is used for low line filling and construction of internal road. 
the manufacturers of ash 
based products such as 
cement, concrete blocks, 

We are giving fly ash to bricks manufacturer. 

Ay Ash is also sell to Fly Ash vendors for their uses. 

Fly Ash utilization for year 2018-19 was 98 % . 
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bricks, panels, etc. The unit 

shall strictly comply with the 

Fly Ash Notification under 

EPA and it shall be ensured 

that there is 100% utilization 

of ash to be generated from 
the unit. 

A.4 Safety 

28. Fire protection system based Complied Fire Protection system is provided as per the guideline of TAC. 
on National Fire Protection 

Association (NFPA) approved 

guidelines shall be provided. 

It shall consist of the fire 

hydrant system all-round the 

plant area and storage 

yards, high velocity water 
spray system for 

transformer, automatic fire 

detection and alarm, manual 

fire alarm system, portable 

fire extinguisher etc. 

29. Personal Protective Complied Personal Protective Equipment provided. 
Equipment shall be provided 

to workers and its usage 

shall be ensured and 
supervised. 

30. First Aid Box and required Complied 30 First Aid Boxes are provided in the unit which are made readily available. 
antidotes for the chemicals 

used in the unit shall be 

made readily available in 

adequate quantity at all the 

times. 

31. Hazardous materials storage Complied Hazardous materials storage is at an isolated designated location and all necessary precautions are 

shall be at an isolated taken to mitigate the risk if any associated with it. 

designated location. Storage 

and use of hazardous 

chemicals shall be minimized 

to the extent possible and all 
necessary precautions shall 

be taken to mitigate the risk 

generated out of it. 

32. Storage of hazardous Complied Name of hazardous material with capacity of tank 

chemicals shall be in multiple Table - 4 : Storage Tanks Details 
small capacity Sr. No Descriptions capacity 
tanks/containers instead of 01 HSD 50 KL X 2 Tanks 
one single large capacity 02 LDO 15 KL X 1 Tank 
tank for safety purpose. 03 SPB Solvent (Class A Petroleum) 50 KL X 3 nos of underground tanks 

Storage of hazardous chemicals is in multiple small capacity tanks/containers. 
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33. All the storage tanks shall be Complied 
fitted with appropriate 
controls to avoid any 
leakages. Bund/dyke walls 
shall be provided for the 
storage tanks. aose 
handling system for 
chemicals shall be provided. 

. 

DATE: 01-06-2019 

All the storage tanks are fitted with appropriate controls to avoid any leakages and bund/dyke 
walls are provided for the storage tanks. 

34. All transporting routes within Complied All transporting routes within the factory premises are paved roads. 
the factory premises shall 

have paved roads to 
minimize splashes and 
spillages. 

35. Training shall be given to all Complied Safety training is provided on an average 750 workers on daily basis. 
workers on safety and health 
aspects. 

36. Occupational health Complied 

surveillance of the workers 
shall be carried out on a 
regular basis and records 
shall be maintained as per 
the Factory Act and Rules. 
Pre-employment 
periodical 

and 
medical 

examination for all workers 
shall be undertaken as per 
the statutory requirements. 

A.5 Noise 

37. To minimize the noise Complied 
pollution the following noise 
control measures shall be 

implemented: 

Selection of any new plant 
equipment shall be made 

with specification of low 
noise levels. 

Manufacturers/ suppliers of 

major noise generating 
machines/equipments like air 
compressors, feeder pumps, 
turbine generators, etc. shall 
be instructed to make 
required design modifications 

whenever possible before 
supply and installation to 
mitigate the noise generation 
and to comply with 
national/international 
regulatory norms with 
respect to noise generation 

for individual units. 

Pre-employment and periodical medical examination for all workers is undertaken as per the 

statutory requirements and occupational health surveillance of the workers is carried out on a 
regular basis and records are maintained. 

Noted and Complied 

• Selection of any new plant equipments are being done with specification of low noise levels 

• Manufactures/ Supplier of major noise generating machines /equipments like air compressor, 

feeder pumps, turbine generators, etc are being instructed to make required design 

modification whenever possible before supply and installation to mitigate the noise generation 
and to comply with national / international regulatory norms with respect to noise generation 
for individual units. 

• Regular maintenance of machinery and vehicle are being undertaken to reduce the noise 
impact. 

• Noise suppression measures such as enclosures, buffers and or or protective measures are 
provided at D.G. Area. 

• We provided Ear Protection measures like ear plug / muffs to employees. 

• Proper oiling, lubrication and preventive maintenance are being carried out of the machineries 
and equipments to reduce noise generation. 

• We have provided silencer to vehicle and construction equipments with internal combustion. 

• Ear plug and muffs are made mandatory for construction workers 

• Engine without proper silencers are is not allowed to operate. 

• We used only construction equipment meeting the norms specified under the Environmental 
Protection Act 1986. 

• Noise suppression measures such as enclosures, buffers and or protective measures are 
provided at D.G. Sets Room. 
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Regular maintenance of 
machinery and vehicles shall 

be undertaken to reduce the 
noise impact. 

Noise suppression measures 

such as enclosures, buffers 
and/or protective measures 
shall be provided. 

Employees shall be provided 
with ear protection measures 
like earplugs or earmuffs. 

Proper oiling, lubrication and 
preventive maintenance shall 
be carried out of the 

machineries and equipments 
to reduce noise generation. 

Construction equipment 
generating minimum noise 
and vibration shall be 
chosen. 

Ear plugs and/muffs shall be 
made compulsory for the 
construction workers 
working near the noise 

generating activities/ 
machines/ equipments. 

Vehicles and construction 

equipments with internal 
combustion engines without 
proper silencer shall not be 

allowed to operate. 

Construction equipment 
meeting the norms specified 
by EP Act 1985 shall only be 
used. 

Noise control equipment and 

baffling shall be employed 
on generators especially 

when they are operated near 
the residential and sensitive 
areas.Noise level shall be 
reduced by the use of 
adequate mufflers on all 
motorized equipment. 

DATE: 01-06-2019 
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38. The overall noise level in and Complied 

around the plant area shall 
be kept well within the 
prescribed standards by 
providing noise control 

measures including acoustic 
insulation, hoods, silencers, 
enclosures, vibration 
dampers etc. on all sources 
of noise generation. The 
ambient noise levels shall 

conform to the standards 
prescribed under the 
Environment (Protection) Act 
and Rules. Workplace noise 
levels for workers shall be as 
per the Factory Act and 
Rules. 

A.7 Greenbelt and other Plantation 

DATE: 01-06-2019 

Noise control measures including acoustic insulation, hoods, silencers, vibration dampers etc. Are 
provided on all sources of noise generation to meet all statutory requirements. 

Summary of Analysis reports of Noise monitoring are given as below -

Table - 5: Summary of Analysis Report of Noise Monitoring 

Location of Noise Results in dB(A) 
monitoring Range 

Day Night 

Max. 72 65 
Near Mixing Plant 

Min. 60 59 

Near D.G. Area 
Max. 45 39 

Min. 35 33 

Near Switch Yard area 
Max. 52 47 

Min. 38 37 

Max. 55 46 
Near Security Main Gate 

Min. 38 35 

39. The unit shall develop Complied Green belt developed as on November 2018 is 3, 57,727 sq meter i.e approx 90 Acres. 

40. 

greenbelt in at least 50 acre Green belt developed in periphery of factory premises. 
area within the premises. 
Greenbelt shall comprise of 
rows of varying height tail 
native trees with thick 

foliage in the periphery of 
the factory premises. 

The unit shall also take up 
adequate plantation at 
suitable open and on road 
sides and other open areas 
in nearby villages or schools 
in consultation with the 
Gram Panchayat/GPCB and 
submit an action plan for the 
same for next three years to 

GPCB. 

Complied We developed green belt at outside land along the road belong to Forest Department and 
planted 2,500 nos of tree. 

Photos of Green Belt out side on open land -

B. General Conditions 

41. In the event of failure of any Complied Noted and complied 

pollution control system Close down / Shut down procedure defined and implemented. 
adopted by the unit, the unit 
shall be safely closed down 

and shall not be restarted 
until the desired efficiency of 

the control equipment has 
been achieved. 

42. The company shall Complied CREP notification is applicable with Tire & Tube Plant (Non EC plant). 

vigorously follow the We are doing monitoring as per CREP directive issued by CPCB for Tire Plant and records for same 
recommendations mentioned 
in the Charter on Corporate 

are maintained. 
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Responsibility for 
Environment Protection 

(CREP) published by Central 

Pollution Control Board. 

43. All the issues raised and Complied We are doing compliance of issues raised and committed in PH held on 22-11-2011. 
commitments made in the 

public hearing held on 

22/11/2011 shall be 

comprehensively addressed 

/compiled with In a time 

bound manner. 

44. A separate Environment Complied A separate Environment Management Cell equipped with full-fledged laboratory facilities and 
Management Cell equipped qualified personnel has been provided to carry out the environment management and monitoring 
with full-fledged laboratory functions and a separate budget is allocated for this purpose. 
facilities and qualified 
personnel shall be set up to Table- 6: Detail of Environment Management Cell 
carry out the environment 

Sr. Designation Name Qualification Exp 
management and monitoring No (yrs) 
functions and a separate 01 AGM (HSE) I Head Mr. Bhawesh B.Sc. (Chemistry)+ PDIETM 18 
budget shall be allocated for Environment Cell Pathak 
this purpose 02 Manager (HSE) Mr. Sanjay M.Sc. (Environment) + 08 

Barot PDIETM 

03 Officer - Environment Mr. Poojan Gar B.Sc. (Env) 04 
04 Senior Officer Mr. Bhavdeep B.E Environment 04 

Environment Vaishnav 

45. The funds earmarked for Complied A separate account for expenditure under environmental safeguard is being maintained, which 
environment protection details are mention in below 

measures shall be Expenditure on environmental safeguards 
maintained in a separate 

account and there shall not Sr. Details of Environment Safe Cost (in Cr.) 

be any diversion of these No Guards 

funds for any other purpose. 1 Coal Yard & Coal / Fuel 11.36 

A year-wise expenditure on Handling Unit 

environmental safeguards 2 Chimney 4.59 

shall be reported. 3 Ash Silo & Ash Handling Unit 10.04 
4 Internal Pacca Road 7.75 
5 Online Analyzer for SOx / NOx 0.25 

&SPM 
6 Provision of ETP for Industrial 2.5 

Waste Water Treatment 

7 RO - MEE for Recycling 6.99 
8 STPs for Domestic Waster 1.5 

Treatment ( 3 Nos) 

9 Hazardous Storage Area 0.65 
10 Provision of Rain Water 0.28 

Harvesting Pond 

11 Green Belt development 11.74 
11 Set up of Environmental Lab/ 0.15 

Cell 

12 Total Expenditure 57.8 
46. Pucca flooring/impervious Complied Pucca flooring/impervious bottom are provided in the work areas, chemical storage areas and 

bottom shall be provided in chemical handling areas. 
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the work areas, chemical 
storage areas and chemical 

handling areas to minimize 
soil contamination. 

47. Leakages from the pipes, -
pumps shall be minimal and 
if occurs, shall be arrested 

promptly. During material 
transfer, spillages shall be 
avoided and garland drain be 
constructed. 

DATE: 01-06-2019 

Noted and complied 

48. The project management Complied All the recommendations of EIA report are vigorously implemented. 
shall vigorously implement 
the recommendation 

/suggestions stated in EIA 
report of the project. 

49. The company shall carry out Complied 
socio-economic 

developmental/community 
welfare activities in 
consultation with the District 

Development Officer /District 
Collector. 

50. The project proponent shall Complied 

51. 

also comply with any 
additional condition that may 

be imposed by the SEAC or 
the SEIAA or any other 
competent authority for the 
purpose of the 
environmental protection 
and management. 

No further expansion or 
modification in the plant 
likely to cause environmental 

impacts shall be carried out 
without obtaining prior 
Environmental 
from the 
authority. 

aearance 
competent 

-

52. The applicant shall inform Complied 

the public that the project 
has been accorded 
environmental dearance by 
the SEIM and that the 
copies of the dearance letter 
are available with the GPCB 
and may also be seen at the 
Website of 
SEIAA/SEAC/GPCB. This shall 

be advertised within seven 

We are carrying out Socio - Economic development/ community welfare activities in consultation 
with local Panchayat, District Development Office/District Collector. 

Last Half Yearly (June to Nov 2019) return of EC Compliance report is submitted vide letter no HSE 
/ BKT / ENV / 2018-19 / 249 dated 01-12-2018. 

Noted - EC J-11011 / 162 / 2017 -IA II (I) dated 08-01-2018 is obtained for 

expansion (i.e adition of carbon Black Manufacturing Unit) 

An advertisement was published in Divya Bhaskar (Gujarati Newspaper) and Times of India (English 
Newspaper) dated 31/03/2012. 

TRUE COPY 

M 
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days from the date of 
clearance letter, in at least two 
local newspapers that are 
widely circulated in the region, 
one of which shall be in the 
Gujarati language and the 

other in English. A copy each 
of the same shall be forwarded 
to the concerned Regional 

Office of the Ministry. 

53. It shall be mandatory for the Complied 

project management to submit 
half-yearly compliance report 

in respect of the stipulated 
prior environmental dearance 
terms and conditions in hard 
and soft copies to the 
regulatory authority concerned 
on 1st June and 1st December 
of each calendar year. 

54. The project authorities shall -
also adhere to the stipulations 
made by Gujarat Pollution 
Control Board. 

55. The · project authorities shall Complied 
inform the GPCB, Regional 
Office of MoEF and SEIAA 
about the date of financial 
closure and final approval of 
the project by the concerned 

authorities and date of start of 
the project. 

56. The SEIAA may revoke or -
suspend the clearance, if 
implementation of any of the 
above conditions is not found 
satisfactory 

57. The above conditions will be -
enforced, inter-alia under the 
provisions of the Water 
(Prevention and Control of 
Pollution) Act, 1974, Air 
(Prevention and Control of 
Pollution) Act, 1981, the 
Environment (Protection) Act, 

1986. Hazardous Wastes 
(Management and Handling) 

Rules, 2003 and the Public 
Liability Insurance Act, 1991 
along with their amendments 
and rules. 

DATE: 01-06-2019 

Last Half Yearly (June to Nov 2019) return of EC Compliance report is submitted vide letter no HSE 

/ BKT / ENV / 2018-19 / 249 dated 01-12-2018. 

Noted 

Last Half Yearly (June to Nov 2019) return of EC Compliance report is submitted vide letter no HSE 

/ BKT / ENV / 2018-19 / 249 dated 01-12-2018. 

Noted 

. . The Authorization from GPCB for Water, Air and Hazardous Waste is obtained, 

CCA No AWH 85243 dated 12.04.2017 valid up to 01.12.2021 

58. This Environmental Oearance is valid for five years from the date of issue. 
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VILLAGE:-PADDHAR, TALUKA:-BHUJ, DISTRICT: KACHCHH 

EC NUMBER - SEIAA / GUJ / EC / 1 (D) / 71 2012 DATED 20TH MARCH 2012 

EC Compliance Report 
REPORTING MONTH - DEC 2019 
(REPORTING PERIOD : JUNE - NOVEMBER 2019) 
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Conditions of 
Environment Clearance 

Status 

A.1 Water 

1 The fresh water requirement Complied 
for the project [including 

Tubes & Tyres plant) shall 
not exceed 5760 KL/day and 

it shall be met only through 
water supply from the GWIL. 

Metering of water shall be 
done and its records shall be 
maintained. 

No ground water shall be 

tapped in any case for 
meeting the project 
requirements. 

DATE: 01-12-2019 

EC Compliance Report 

Status of Compliance 

The fresh water requirement for the project does not exceed 5760 KL/day. Water meter reading for 
last 6 months showing average water consumption as 2372 KLD. 

Water requirement met from the GWIL. 

No ground water is tapped. 

2 Industrial effluent generation Complied Industrial effluent generation is avg 457 KLD. 
from the project [including 

Tubes and Tyres plant) shall 
not exceed 1320 KL/day 

3. The unit shall install ETP 
consisting adequate 
treatment facilities for 
treatment of industrial 
wastewater. 

The ETP shall be operated 
regularly and efficiently in 
order to achieve the GPCB 
norms at the outlet. 

RO and MEE shall also be 

installed in the ETP scheme 
for reuse of treated effluent 

during high rainy days. 

Complied In compliance of stated conditions we have installed 

High Rated Solid Contact Clarifier (HRSCC) Technology Based ETP of capacity 1320 KLD. The ETP 
comprising of Collection Tanks, HRSCC Tank, aear Water Storage Tank, Centrifuge. We are 

Operating ETP regularly and efficiently to treat industrial effluent in order to achieve GPCB Norms at 
the out let. In order to re -use and re-cyde the treated effluent in process, we have install RO & 

MEE. The same is operated and maintained properly. RO Permeate is being used in process and RO 
Reject is being sent to MEE and Solid from MEE is being sent to TSDF. 

Photographs of ETP, RO & MEE 

4. Out of 1320 KL/day of Complied In order to re -use and re-cycle the treated effluent in process, we have install RO & MEE. 

treated industrial effluent 
approximately. 1000 KL/day 
shall be utilized in green belt 
development whereas 

balance 320 KL/day shall be 
utilized in dust suppression 
system and water sprinkling 

RO & MEE is operational. 
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on roads & storage yard. 

Hence, there shall be no 

effluent discharge from the 
unit. 

DATE: 01-12-2019 

5. During high rainy days, Complied We have install RO for reuse / recycling of ETP treated water to the process. RO & MEE units are 

6. 

7. 

8. 

treated wastewater shall not operational for all days including high rainy days also. 

be utilized for RO Treated water is being used in Process and RO Reject is sent to MEE for evaporation. 
plantation/gardening and it 

shall be passed through RO 

plant. The RO permeate 

water shall be completely 

reused in the process 

whereas RO reject effluent 

shall be evaporated with 

help of MEE. 

Domestic wastewater Complied 

generation shall not exceed 
192 Kl/day and it shall be 

treated in the STP. 

The treated sewage from the 

STP shall be passed through 

RO Plant and RO permeate 

water shall be reused. 

Hence, there shall be no 

discharge of sewage from 

the unit. 

The unit shall provide Complied 

adequate Sewage Treatment 

Plant (STP) for treatment of 

domestic wastewater. 

The STP shall be operated 

regularly and efficiently so as 

to achieve the GPCB norms 

at the outlet. 

The unit shall provide 

metering facility at inlets and 

outlets of the ETP, STP, MEE 

and RO Plant, maintain 
records of the same and 

furnish it to the GPCB from 

time to time. 

Complied 

Solid Content after MEE evaporation is being sent to TDSF site for disposal. 

Sewage Generation from CPP alone is average 42 KLD which is well below than the stipulated qty of 

192 KLD mentioned in EC, Adequate STP of Capacity 100 KLD is installed at Site for treatment of 

Domestic Water generating from CPP and associated Utility, the treated Sewage is being passed 
through RO of 5 M3/Hrs and RO Permate water is being used as make up water of Cooling Tower 

and RO Reject is being sent to MEE. 

The 1ire Plant (not under the preview of issued EC) is generating average 419 KLD of sewage. 

Adequate capacity of STPs provided for treatment of sewage and treated water is being used on 

land for gardening and plantation. Thus no sewage discharges from unit. 

Photograph of STP 

Moving Bed Bio Reactor (MBBR) Technology based STPs of Total capacity 600 KLD are installed at 

site. We are operating STP regularly and efficiently so as to achieve GPCB norms at the outlet. We 

are doing monthly analysis of STP outlet water at in-house Environmental Cell / Laboratory and 

quarterly monitoring by approved external lab. Summary of Analysis reports of STP outlet is given 
as below. Table -1 : Summary of STP Analysis Report 

Parameter Unit Limit Result 

Max Min Avg. 
BOD Mg/L 20 17.4 9.6 13.4 
5S Mg/L 30 22.5 13.8 18.68 

Residual Chloride Mg/ I Mini 0.5 0.59 0.5 0.53 

Metering facilities are provided at inlets and outlets of the ETP, STP, MEE and RO Plant and records 

of the same are maintained and being furnished to GPCB from time to time. 

Photograph of Meter 
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9. Proper logbooks of ETP, STP, Complied Logbooks of ETP, STP, RO Plant & MEE Operation including quantity of effluent generation, reuse of 
RO plant & MEE operation RO permeate evaporation of effluent and RO Reject, O,emical consumption etc are maintained and 
and also showing the submitted to GPCB from time to time in form of monthly e-patrak. 
quantity of effluent 
generation, reuse of RO 

permeate, evaporation of 
effluent & RO reject, 

chemical consumption, 

power consumption etc. shall 

be maintained and furnished 

to the GPCB from time to 

time. 

10. Rain water harvesting of Complied • Harvesting pond of rain water from rooftop, paved area and surface runoff is provided. 
rooftop, paved area and • Subject to availability, we utilize rain water for our project through ETP, RO & ZLD to conserve 
surface runoff shall be fresh water. 
undertaken as proposed in • We have provided natural recharge system . 
the EIA report of the project 

and the same water shall be 
used for the various activities 

of the project to conserve 

fresh water as well as to 

recharge ground water. 
Before recharging the 

surface runoff, pre-treatment 

must be done to remove 

suspended matter. 

A.2 Air 

11. Indian Coal or Imported Coal Complied Imported Coal at an average quantity 6235 MT/ Month is used as fuel, against the approved 

and Lignite to the tune of quantity of 11,100 MT/Month. 

17,400 MT/Month or 11,100 

MT/Month and 5,250 

MT/Month respectively shall 

be used as fuels in the CPP. 

12. Height of flue gas stack Complied Stacks of 84 m are installed with AFBC Boilers 

attached to the AFBC Boilers 

shall be minimum 83 meters. 

13. HSD/LDO shall be used as a Complied D.G. Set capacities 500 KVA, 600 KVA X 2 Nos are removed from the site with intimation to GPCB. 

fuel in four no. of standby Table - 2 : Det ail of D,G Sets (Available at Sit e as per CCA} 
D.G. Set. (250 t<:VA, 500 Sr. No Name Capacity Fuel stack Height 
KV A, 600 t<:V A, 600 KVA). 01 D.G. Set -1 4.2 MW 54 Mtrs 
The gaseous emissions from 02 D.G. Set-2 250 'rWA HSD / LOO Muffler 
the D.G. Sets shall conform 03 D.G. Set-3 250 'rWA Muffler 
to the standards prescribed . Stack details were calculated as per formula by CPCB for D.G. Set. 
by GPCB. At no time, the 

emission levels shall go 

beyond the stipulated 

standards. The stack height 

of the D.G. Sets shall be 
equal to the height needed 

for the combined capacity of 

all proposed DG sets 
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14. High efficiency Electro Static Complied 
Precipitator (ESP) shall be 

installed as air pollution 
control system for the AFBC 

Boilers and it shall be 
operated efficiently to 
achieve the norms 
prescribed by the GPCB at 
stack outlet. There shall be 
provision of one extra field in 

the ESP to ensure that even 
though one field goes out of 
order, the efficiency of the 
ESP is not affected. 

DATE: 01-12-2019 

Individual High efficiency Electro Static Predpitators (ESP) is installed as air pollution control system 

for both 66 TPH capacity AFBC Boilers. We are operating ESPs efficiently to achieve norms 
prescribed by GPCB. Both ESP are having one extra field as stand by. 

Photographs of the ESPs. 

15. Online monitoring system Complied • 
shall be installed on the 

Online Monitoring system for PM, SOx & NOx have installed, operational and linked with server 
of CPCB and GPCB. 

Boiler stacks to monitor PM, 
SOx NOx concentrations in 

the flue gas emission. 

This online monitoring 
system shall be interlocked 
with plant DCS system in 
such a manner that if 

concentration of particulate 
matter in flue gas emission 
exceed 100 mg/Nm3, 
utilization of boiler capacity 
shall reduce accordingly in 
order to bring down the 
particular matter 

concentration below the 100 
mg/Nm3. An arrangement 
shall also be done for 
reflecting the online 

monitoring results on the 
company's server, which can 
be assessable by the GPCB 
on real time basis. 

16. The company shall prepare Complied 
schedule and carry out 
regular preventive 
maintenance of mechanical 
and electrical parts of ESPs 

and assign responsibility of 
preventive maintenance to 

the senior officer of the 
company. 

• Online monitoring is linked with DCS system. 

sax/ NOx analyser :- Make - Bhoomi Model No - BI -7000 Agasthya - 2013. 

PM analyser : - Make - Bhoomi - Model BI - 6000 

Photo of 5PM Analyzer Photo of Sox / Nox Analyzer Panel • 

'"' LJ 
PM concentration level is below avg 35 mg/Nm3. 

Regular preventive maintenance of mechanical and electrical parts of ESP is undertaken and a Asst 
General Manager (Operation Head) is assigned the responsibility. 
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17. Bag filters shall be proposed Complied 

as air pollution control 
Bag filters are used as air pollution control systems at coal crushing & grinding operations to 
achieve the norms prescribed by the GPCB. 

systems for coal crushing & 

grinding operations. Bag 

filters shall be operated 

efficiently to achieve the 

norms prescribed by the 

GPCB at stack outlets. 

18. The fugitive emission in the 

work zone environment shall 

be monitored. The emission 

shall conform to the 

standards prescribed by the 

concerned authorities from 

time to time ( e.g. Directors 

of Industrial Safety & 
Health). Following indicative 

guidelines shall also be 
followed to reduce the 

fugitive emission. 

All handling & transport of 

coal shall be exercised 

through covered coal 

conveyors only. 

Enclosure shall be provided 

at coal loading and 
unloading operations. 

Water shall be sprinkled on 

coal stock piles periodically 

to retain some moisture in 

Photographs of the Bag Filter 

Complied Fugitive emission in the work zone environment is regularty monitored and it is ensured that the 

standards prescribed by the concerned authorities are met. 

Complied Coals feeding to Greasily Hooper from Coal yard are with the help of JCB and Tractors. From 

Greasily Hopper to Crusher House to Banker at Boiler, the coal is travelling through closed coal 
conveyor system. 

Photograph of dosed conveyor system 

Complied Enclosure for coal loading & unloading operations provided. 

Complied Water Sprinkler is provided for water sprinkling at Coal Yard. 
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top layer and also while 
compacting to reduce the 

fugitive emissions. 

All t ransfer points shall be Complied 
fully endosed. 

Adequate dust suppression Complied 

/extraction system, at 
crusher house as well as for 
the coal stock yard shall be 
provided to abate dust 
nuisance. 

DATE: 01-12-2019 

Transfer point at Coal Crusher House and Transfer Point 1 & 2 in Coal Feeding Conveyor are fully 
endosed. 

Dust suppression nozzles and extraction system with Bag Filter are provided at Crusher House and 
Coal Stock yard to abate dust nuisance. 

Accumulated dust on the Complied We are doing regular cleaning of ground & other surface to avoid Dust accumulation. 
ground and other surfaces 
shall be removed / swept 

regularly and water the area 
after sweeping. 

Internal roads shall be either Complied • Concreted / RCC & Paved Internal Roads are Roads provided. 
concreted or asphalted or 
paved properly to reduce the 
fugitive emission during 

vehicular movement. 

Photograph of Internal Road 

-- -

Air borne coal dust shall be Complied We have provided adequate sprinklers at coal yard in the plant. 
controlled 
sprinklers 

with water 
at suitable 

locations in the plant. 

Coal shall be transported Complied Coal as well as ash is transported through closed trucks only. 
through covered t rucks only 

TRUE COPY 
JJw,,f 

ADVOCATE 
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whereas fly ash shall be 
transported through closed 
trucks only 

A greenbelt shall be C.Omplied We had developed Greenbelt all around the plant periphery. As on Nov 2019 total Green Belt 
developed all around the developed at area equivalent to 4,03,227 sq mtrs. 
plant boundary and also 

along the roads to mitigate 

fugitive & transport dust 

emission. 

19. Third party performance C.Omplied Third party performance evaluation of the air pollution control systems including ESP was carried 
evaluation of the air pollution out through NPC. 
control systems including 

ESP shall be carried out at 

least once in year to check 

its performance and 

efficiency through a reputed 

institute/ organization like 

NPC/ L.D. College of 

Engineering- Ahmadabad or 

such other institutes of 

similar repute and its records 

shall be maintained. 

20. Regular monitoring of Complied • We are carrying out monthly Ambient Air Quality Monitoring at in-house Environmental Lab and 
ground level concentration of quarterly monitoring by NABL approved external lab. 
PM2.5, PMlO, NOx& 502 . Summary of Analysis reports of Ambient Air Quality Monitoring as Table - 2 
shall be carried out in the Table - 2 Summary of Analysis of Ambient Air Quality Monitoring 
impact zone and its records 

Results (permissible limit) & unit in 
shall be maintained. Ambient pg/ m3 
air quality levels shall not Location of AAQM 
exceed the standards PM10 PM2.s SOx NOx 

stipulated by the GPCB. If at (100) (60) ( 80) ( 80) 

any stage these levels are Max. 59.4 29.63 22.6 16.5 
found to exceed the AAQM -1 Min. 54.8 24.06 19.6 13.8 
prescribed limits, necessary 

Average 57.4 26.94 20.7 14.7 
additional control measures 

shall be taken immediately. Max. 54.5 29.3 24.5 16.3 

The Location of the stations AAQM -2 Min. 41.7 24.6 17.8 11.6 

and frequency of monitoring Average so 27.35 21.2 14.0 
shall be decided in Max. 49.2 26.5 21.0 16.4 
consultation with the GPCB. 

AAQM -3 Min. 41.4 23.8 16.8 12.6 

Average 45.6 25.01 15.S 13.7 

A.3 Hazardous/Solid waste 

21. The company shall strictly C.Omplied Handling and disposal of Hazardous waste is done in accordance with the Hazardous Waste 
comply with the rules and (Management, Handling and Tran's boundary Movement) Rules 2008 amended 2016. 
regulations with regards to 

handling and disposal of The Authorization from GPCB is obtained; copy of CCA No AWH 85243 dated 12.04.2017 valid up to 
Hazardous waste in 01.12.2021 
accordance with the 

Hazardous Waste 
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(Management, Handling and 
Transboundary Movement) 

Rules2008, as may be 
amended from time to time. 
Authorization from the GPCB 
shall be obtained for 

collection/ treatment/ 
storage/ disposal of 
hazardous wastes. 

DATE: 01-12-2019 

22. Hazardous waste sludge Complied A separate hazardous waste storage facility room with impervious bottom and leachate collection 
shall be packed and stored in facility is provided. 
separate designated 
hazardous waste storage 

facility with impervious 
bottom and leachate 
collection facility, before its 
disposal. 

23. ETP sludge shall be sent to Complied The unit has obtained membership of TSDF site SEPPL. Membership Certificate of SEPPL is attached 
the common TSDF. 

r.L -----·-

1::c--·---- ------
24. The used oil/waste shall be Complied The used oil/waste is sold to the registered recyclers/refiners only. 

sold only to the registered 
recyclers/refiners 

25. The discarded containers/ Complied 
barrels/ bags/ liners shall be 
sold only to the registered 
recycler after 
decontamination. 

We are storing used oils in discarded barrels of same oil and selling to registered recycler along 
with use oils. 

The discarded containers/ barrels/ bags/ liners are sold only to the registered recycler after 
decontamination. 

26. For storage of fly ash, dosed Complied Oosed silos of 1852 M3 X 2 no's for Fly Ash, and 1111 M3 X 1 no's for Bottom Ash are provided for 
silos of accurate capacity 
shall be provided. 

No ash pond shall be 

constructed in the project. 

storage. 

Ash Pond not constructed at project. 

27. The ash shall be supplied to Complied Fly Ash generated is used for low line filling and construction of internal road. 
the manufacturers of ash 

based products such as 
cement, concrete blocks, 
bricks, panels, etc. The unit 
shall strictly comply with the 
Fly Ash Notification under 

We are giving fly ash to bricks manufacturer. 

Fly Ash is also sell to Fly Ash vendors for their uses. 

Fly Ash utilization for year 2018-19 was 98 %. 
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EPA and it shall be ensured 

that there is 100% utilization 

of ash to be generated from 

the unit. 

A.4 Safety 

28. Fire protection system based Complied Fire Protection system is provided as per the guideline of TAC. 
on National Fire Protection 

Association (NFPA) approved 

guidelines shall be provided. 

It shall consist of the fire 

hydrant system all-round the 

plant area and storage 

yards, high velocity water 
spray system for 
transformer, automatic fire 

detection and alarm, manual 

fire alarm system, portable 
fire extinguisher etc. 

29. Personal Protective Complied Personal Protective Equipment provided. 
Equipment shall be provided 

to workers and its usage 

shall be ensured and 
SU pervised. 

30. First Aid Box and required Complied 30 First Aid Boxes are provided in the unit which are made readily available. 
antidotes for the chemicals 

used in the unit shall be 

made readily available in 

adequate quantity at all the 

times. 

31. Hazardous materials storage Complied Hazardous materials storage is at an isolated designated location and all necessary precautions are 
shall be at an isolated taken to mitigate the risk if any associated with it. 
designated location. Storage 

and use of hazardous 

chemicals shall be minimized 

to the extent possible and all 

necessary precautions shall 

be taken to mitigate the risk 
generated out of it. 

32. Storage of hazardous Complied Name of hazardous material with capacity of tank 

chemicals shall be in multiple Table - 4 : Storage Tanks Details 
small capacity Sr. No Descriptions Capacity 
tanks/containers instead of 01 HSD 50 KL X 2 Tanks 
one single large capacity 02 LOO 15 KL X 1 Tank 
tank for safety purpose. 03 SPB Solvent (Oass A Petroleum) 50 KL X 3 nos of underground tanks 

Storage of hazardous chemicals is in multiple small capacity tanks/containers. 
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33. All the storage tanks shall be Complied 
fitted with appropriate 
controls to avoid any 
leakages. Bund/dyke walls 
shall be provided for the 
storage tanks. Close 
handling system for 
chemicals shall be provided. 

DATE: 01-12-2019 

All the storage tanks are fitted with appropriate controls to avoid any leakages and bund/dyke walls 
are provided for the storage tanks. 

34. All transporting routes within Complied All transporting routes within the factory premises are paved roads. 
the factory premises shall 

have paved roads to 
minimize splashes and 
spillages. 

35. Training shall be given to all Complied Safety training is provided on an average 650 workers on daily basis. 

36. 

workers on safety and health 
aspects. 

Occupational health 
surveillance of the workers 
shall be carried out on a 
regular basis and records 

shall be maintained as per 
the Factory Act and Rules. 
Pre-employment 
periodical 

and 
medical 

examination for all workers 
shall be undertaken as per 
the statutory requirements. 

A.5 Noise 

Complied 

37. To minimize the noise Complied 
pollution the following noise 

control measures shall be 

implemented: 

Selection of any new plant 
equipment shall be made 
with specification of low 
noise levels. 

Manufacturers/ suppliers of 

major noise generating 
machines/equipments like air 
compressors, feeder pumps, 
turbine generators, etc. shall 
be instructed to make 
required design modifications 

whenever possible before 
supply and installation to 
mitigate the noise generation 
and to comply with 
national/international 
regulatory norms with 
respect to noise generation 
for individual units. 

Pre-employment and periodical medical examination for all workers is undertaken as per the 

statutory requirements and occupational health surveillance of the workers is carried out on a 
regular basis and records are maintained. 

Noted and Complied 

• Selection of any new plant equipments are being done with specification of low noise levels 

• Manufactures / Supplier of major noise generating machines /equipments like air compressor, 

feeder pumps, turbine generators, etc are being instructed to make required design 

modification whenever possible before supply and installation to mitigate the noise generation 
and to comply with national / international regulatory norms with respect to noise generation 
for individual units. 

• Regular maintenance of machinery and vehicle are being undertaken to reduce the noise 
impact. 

• Noise suppression measures such as enclosures, buffers and or or protective measures are 
provided at D.G. Area. 

• We provided Ear Protection measures like ear plug / muffs to employees. 

• Proper oiling, lubrication and preventive maintenance are being carried out of the machineries 
and equipments to reduce noise generation. 

• We have provided silencer to vehicle and construction equipments with internal combustion. 

• Ear plug and muffs are made mandatory for construction workers 

• Engine without proper silencers are is not allowed to operate. 

• We used only construction equipment meeting the norms specified under the Environmental 
Protection Act 1986. 

• Noise suppression measures such as enclosures, buffers and or protective measures are 
provided at D.G. Sets Room. 
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Regular maintenance of 
machinery and vehicles shall 

be undertaken to reduce the 
noise impact. 

Noise suppression measures 

such as enclosures, buffers 
and/or protective measures 
shall be provided. 

Employees shall be provided 
with ear protection measures 

like earplugs or earmuffs. 

Proper oiling, lubrication and 
preventive maintenance shall 
be carried out of the 
machineries and equipments 

to reduce noise generation. 

Construction equipment 
generating minimum noise 
and vibration shall be 
chosen. 

Ear plugs and/muffs shall be 
made compulsory for the 

construction workers working 
near the noise generating 

activities/ machines/ 
equipments. 

Vehicles and construction 
equipments with internal 
combustion engines without 
proper silencer shall not be 
allowed to operate. 

Construction equipment 
meeting the norms specified 
by EP Act 1985 shall only be 
used. 

Noise control equipment and 
baffling shall be employed on 
generators especially when 

they are operated near the 
residential and sensitive 
areas.Noise level shall be 
reduced by the use of 
adequate mufflers on all 
motorized equipment. 

DATE: 01-12-2019 
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38. The overall noise level in and Complied 
around the plant area shall 

be kept well within the 
prescribed standards by 
providing noise control 
measures induding acoustic 
insulation, hoods, silencers, 
enclosures, vibration 
dampers etc. on all sources 
of noise generation. The 
ambient noise levels shall 

conform to the standards 
prescribed under the 
Environment (Protection) Act 
and Rules. Workplace noise 

levels for workers shall be as 
per the Factory Act and 
Rules. 

A. 7 Greenbelt and other Plantation 

DATE: 01-12-2019 

Noise control measures including acoustic insulation, hoods, silencers, vibration dampers etc. Are 

nrovided on all sources of noise generation to meet all statutory requirements. 

Summary of Analysis reports of Noise monitoring are given as below -

Table - S: Summary of Analysis Report of Noise Monitoring 

Location of Noise Results in dB(A) 
monitoring Range 

Day Night 

Max. 65.4 57.2 

AAQM -1 Min. 55.9 51.4 

Average 61.2 54.5 

Max. 68.4 58.2 

AAQM -2 Min. 62.3 50.1 

Average 65.10 56.7 

Max. 71.4 66.4 

AAQM -3 Min. 68.7 55.S 

Average 69.8 62.26 

39. The unit shall develop Complied As on Nov 2019 total Green Belt developed at area equivalent to 4,03,227 sq mtrs. 
greenbelt in at least SO acre 
area within the premises. 

Greenbelt shall comprise of 
rows of varying height tail 

native trees with thick 

foliage in the periphery of 
the factory premises. 

40. The unit shall also take up Complied • We developed green belt at outside land along the road belong to Forest Department and 
adequate plantation at planted 2,500 nos of tree. 
suitable open and on road 

sides and other open areas 
in nearby villages or schools 
in consultation with the 
Gram Panchayat/GPCB and 
submit an action plan for the 
same for next three years to 

GPCB. 

B. General Conditions 

Photos of Green Belt out side on open land -

41. In the event of failure of any Complied Noted and complied 

pollution control system Oose down/ Shut down procedure defined and implemented. 
adopted by the unit, the unit 
shall be safely dosed down 

and shall not be restarted 
until the desired efficiency of 
the control equipment has 
been achieved. 

42. The company shall Complied CREP notification is applicable with 1ire & Tube Plant (Non EC plant). 

vigorously follow the We are doing monitoring as per CREP directive issued by CPCB for 1ire Plant and records for same 
recommendations mentioned 
in the Charter on Corporate 

are maintained. 
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Responsibility for 

Environment Protection 

(CREP) published by Central 
Pollution Control Board. 

43. All the issues raised and Complied We are doing compliance of issues raised and committed in PH held on 22-11-2011. 
commitments made in the 

public hearing held on 

22/ 11/2011 shall be 

comprehensively addressed 
/compiled with in a time 
bound manner. 

44. A separate Environment Complied A separate Environment Management Cell equipped with full-fledged laboratory facilities and 
Management Cell equipped qualified personnel has been provided to carry out the environment management and monitoring 
with full-fledged laboratory functions and a separate budget is allocated for this purpose. 
facilities and qualified 

personnel shall be set up to Table- 6: Detail of Environment Management Cell 
carry out the environment 

Sr. Designation Name Qualification Exp 
management and monitoring No (yrs) 
functions and a separate 01 AGM (HSE) / Head Mr. Bhawesh B.Sc. (Chemistry) + PDIETM 18 
budget shall be allocated for Environment Cell Pathak 
this purpose 02 Manager (HSE) Mr. Sanjay M.Sc. (Environment) + 08 

Barot PDIETM 

03 Officer - Environment Mr. Poojan Gar B.Sc. (Env) 04 
04 Senior Officer - Mr. Bhavdeep B.E Environment 04 

Environment Vaishnav 

45. The funds earmarked for Complied A separate account for expenditure under environmental safeguard is being maintained, which 
environment protection details are mention in below 

measures shall be 
Expenditure on environmental safeguards 

maintained in a separate 

account and there shall not Sr. Details of Environment Safe Cost (in Cr.) 

be any diversion of these No Guards 

funds for any other purpose. 1 Coal Yard & Coal / Fuel 11.36 

A year-wise expenditure on Handling Unit 

environmental safeguards 2 Chimney 4.59 

shall be reported. 3 Ash Silo & Ash Handling Unit 10.04 
4 Internal Pacca Road 7.75 
5 Online Analyzer for SOx / NOx 0.25 

&SPM 

6 Provision of ETP for Industrial 2.5 
Waste Water Treatment 

7 RO - MEE for Recycling 6.99 
8 STPs for Domestic Waster 1.5 

Treatment ( 3 Nos) 

9 Hazardous Storage Area 0.65 
10 Provision of Rain Water 0.28 

Harvesting Pond 

11 Green Belt development 11.74 
11 Set up of Environmental Lab/ 0.15 

Cell 

12 Total Expenditure 57.8 
46. Pucca flooring/impervious Complied Pucca flooring/impervious bottom are provided in the work areas, chemical storage areas and 

bottom shall be provided in chemical handling areas. 
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the work areas, chemical 
storage areas and chemical 

handling areas to minimize 
soil contamination. 

47. Leakages from the pipes, -
pumps shall be minimal and 
if occurs, shall be arrested 

promptly. During material 
transfer, spillages shall be 
avoided and garland drain be 
constructed. 

DATE: 01-12-2019 

Noted and complied 

48. The project management Complied All the recommendations of EIA report are vigorously implemented. 
shall vigorously implement 

the recommendation 
/suggestions stated in EIA 
report of the project. 

49. The company shall carry out Complied We are carrying out Socio - Economic development/ community welfare activities in consultation 
socio-economic with local Panchayat, District Development Office/District Collector. 
developmental/community 
welfare activities in 
consultation with the District 
Development Officer /District 
Collector. 

50. The project proponent shall Complied Last Half Yearly (Dec 2018 to May 2019) return of EC Compliance report is submitted vide letter no 

also comply with any HSE / BKT / ENV / 2019-20 / 10 dated 01-06-2019. 
additional condition that may 

be imposed by the SEAC or 
the SEIAA or any other 
competent authority for the 

purpose of the 
environmental 
and management. 

protection 

51. No further expansion or -
modification in the plant 
likely to cause environmental 

impacts shall be carried out 
without obtaining prior 
Environmental 
from the 
authority. 

Oearance 

competent 

52. The applicant shall inform Complied 
the public that the project 
has been accorded 
environmental dearance by 
the SEIAA and that the 
copies of the clearance letter 
are available with the GPCB 
and may also be seen at the 
Website of 
SEIAA/SEAC/GPCB. This shall 

be advertised within seven 

Noted - EC J-11011 / 162 / 2017 - IA II (I) dated 08-01-2018 is obtained for 
expansion (i.e. addition of Carbon Black Manufacturing Unit) 

An advertisement was published in Divya Bhaskar (Gujarati Newspaper) and Times of I ndia (English 
Newspaper) dated 31/03/2012. 

TRUE COPY 

dvrr 
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days from the date of 
clearance letter, in at least two 
local newspapers that a re 
widely circulated in the region, 
one of which shall be in the 
Gujarati language and the 
other in English. A copy each 
of the same shall be forwarded 
to the concerned Regional 
Office of the Ministry. 

53. It shall be mandatory for the Complied 
project management to submit 
half-yearly compliance report 
in respect of the stipulated 
prior environmental clearance 
terms and conditions in hard 
and soft copies to the 
regulatory authority concerned 
on 1st June and 1st December 
of each calendar year. 

54. The project authorities shall -
also adhere to the stipulations 
made by Gujarat Pollution 
Control Board. 

55. The project authorities shall Complied 
inform the GPCB, Regional 

56. 

Office of MoEF and SEIAA 
about the date of financial 
closure and final approval of 
the project by the concerned 

authorities and date of start of 
the project. 

The SEIAA may revoke or 
suspend the clearance, if 
implementation of any of the 
above conditions is not found 
satisfactory 

57. The above conditions will be -

enforced, inter-alia under the 
provisions of the Water 
(Prevention and Control of 
Pollution) Act, 1974, Air 
(Prevention and Control of 
Pollution) Act, 1981, the 

Environment (Protection) Act, 
1986. Hazardous Wastes 
(Management and Handling) 
Rules, 2003 and the Public 
Liability Insurance Act, 1991 
along with their amendments 
and rules. 

-···· 

DATE: 01-12-2019 

Copies of Advertisement 

c,,,..,..,.....,C<t"""'-.. ,, .iw• ..,;i,;t- ..... cu,,,.-..K 
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-. ... u- ,..._",,. .... ~ .. ,.l-1,.. , __ ...... ,..,,.,... , __ -.~od .. .- ..,.. .._ ....... .,.., ___ ,... ___ .... __ _ 
... _hSLM.ot.Jt loh,./• .t,•J°""" ,.IMl',..,'l,._.._ _ _. ________ ,.. ..,..__ --~---------:::::::~=----_,-.. .., 

'«-lin-~JIIOUSTIUl.'51.11,qffo .. 
Last Half Yearly (June to Nov 2019) return of EC Compliance report is submitted vide letter no HSE 

/ BKT / ENV / 2018-19 / 249 dated 01-12-2018. 

Noted 

Last Half Yearly (Dec 2018 to May 2019) return of EC Compliance report is submitted vide letter no 

HSE / BKT / ENV / 2019-20 / 10 dated 01-06-2019. 

Noted 

• The Authorization from GPCB for Water, Air and Hazardous Waste is obtained, 

• CCA No AWH 85243 dated 12.04.2017 valid up to 01.12.2021 

58. This Environmental Clearance is valid for five years from the date of issue. 

... 
•·· 
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ANNEXURE R2-7 

CDC3i1 BALKRISHNA INDUSTRIES LIMITED 

VILLAGE:-PADDHAR, TALUKA:-BHUJ, DISTRICT: KACHCHH CIROWIHO 'rOOli!TH&R 

COMBINED EC COMPLIANCE REPORT 

Sr, 

1 

2 
~ 

3 

(REPORTING PERIOD : DEC 2019 - MAY 2020) 

EC Issued by EC No 

State Level Environment Impact SEIAA / G UJ / EC / 1 
Assessment Authority- Gujarat. (d) / 71 / 2012 

Ministry of Environment Forest and J- 11011/162/2017-
Oimate Change - New Delhi 

I 

IA -II (I) 

TRUE COPY 

~~ 
ADVOCATE 

Issued Date 

20-03-2012 

08-01-2018 

20-05-2019 

Remarks 

EC issued for 20 MW 

Power Plant 

EC issued for 11,500 TPM 
Carbon Black Plant 

Amendment in EC issued 
vide date 08-01-2018 
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A-1 Water 

1 

2 

3 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIM/ GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
Status of Compliance 

SEIAA/GUJ/EC/l(d)/71/2012 

The fresh water requirement for the project Complied 
[including Tubes & Tyres plant] shall not Avg consumption of fresh is 2018 KLD. Daily maximum, minimum 
exceed 5760 KL/day, and it shall be met only and avg consumption month wise are tabulated in Table -1. 
through water supply from the GWIL. Metering 
of water shall be done and its records shall be Table -1 {Unit - KLD} 
maintained. No ground water shall be tapped Dec-19 Jan-20 
in any case for meeting the project Max I Min Ava Max Min I Ava 
requirements. 2893 11689 1852 2753 1422 I 1880.7 

Feb-20 Mar-20 
Max I Min Ava Max Min I Ava 

l-:i414 110,n IJo:::ao Q 1-:i&:'JO 1705 I 1000::: 1 
A",_'Jn M~u-Jn 

Max I Min Avg Max Min I Avg 
3222 1621 822 4520 2587 I 2968.35 

No ground water is tapped.Fresh water is supplied by GWIL. Copy of 
permission is attached as Document no -1. 

Industrial effluent generation from the project Complied 
[including Tubes and Tyres plant] shall not Avg generation of Industrial effluent from the project (including 
exceed 1320 KL/day Tubes and lire Plant) is 566 KLD. Daily maximum, minimum and 

avgas generation month wise are tabulated in Table -2. 
Table -2 {Unit - KLD) 

Dec-19 Jan-20 
Max I Min Ava Max Min I Ava 
725 I 625 659 780 650 I 707.6 

Feb-20 Mar-20 
Max I Min Ava Max Min I Ava 
705 I 545 663.4 665 395 I 515.8 

Aor-20 May-20 

Max I Min Avg Max Min I Avg 

305 I 108 240 1009 355 I 611.11 
The unit shall install ETP consisting adequate Complied. 
treatment facilities for treatment af industrial We have installed High Rated Solid Contact Clarifier (HRSCC) 
wastewater. The ETP shall be operated Technology Based ETP of capacity 1320 KLD. Photographs of ETP, 
regularly and efficiently in order to achieve the RO & MEE is as below. 
GPCB norms at the outlet. RO and MEE shall 
also be installed in the ETP scheme for reuse of The ETP consisting of adequate treatment facility like Collection 
treated effluent during high rainy days. Tanks, HRSCC Tank, Clear Water Storage Tank, Centrifuge, second 

stage RO & MEE to treat and recycle of industrial waste water. 
Descriptions of ETP, RO & MEE is attached Document - 2. 
We are operating RO & MEE all around the year including high rainy 
dav« to r""'cled the treated water into orocess. 

Out of 1320 KL/day of t·eated industrial Complied. 
effluent approximately. 1000 KL/day shall be Average qty of treated effluent is below the stipulated limit and 
utilized in green belt development whereas tabulated in Table - 2. We are re-cycling treated industrial effluent to 
balance 320 KL/day shall be utilized in dust process after passing through RO & MEE. There is no effluent 
suppression system and water sprinkling on discharge from the unit. Daily maximum, minimum qty of recycle 
roads & storage yard. Hence, there shall be no water month wise are tabulated in Table - 3 
effluent discharge from the unit. Table -3 {Unit - KLD) 

4 
Dec-19 Jan-20 Feb-20 

Max I Min Max Min Max I Min 

725 I 625 780 650 705 I 545 

Mar-20 Apr-20 May-20 

Max I Min Max Min Max I Min 

665 I 395 305 180 1009 I 355 

----~-::-"::-::-?Igel 

TRt~OP 

ADVOCATE 
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5 

6 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/1(d)/71/2012 

During high rainy days, treated wastewater 
shall not be utilized for plantation/gardening 
and it shall be passed through RO plant. The 
RO permeate water shall be completely reused 
in the process whereas RO reject effluent shall 
be evaporated with help of MEE. 

Status of Compliance 

Compiled 
We have install RO and MEE (ZLD) system attached with ETP. We 
are passing ETP treated water through RO, and completely re-using 
RO permeate water into the process, and evaporating RO reject 
water with the help of MEE. RO & MEE units are operational for all 
days induding high rainy days also. Description of ETP, RO & MEE is 

D m n -2. 

Domestic wastewater generation shall not Complied 
exceed 192 KL/day and it shall be treated in the Overall sewage generation from CPP alone is 14 KLD, which is well 
STP. 

The treated sewage from the STP shall be 
passed through RO Plant and RO permeate 
water shall be reused. Hence, there shall be no 
discharge of sewage from the unit. 

Photographs of STP 

The unit shall provide adequate Sewage 
Treatment Plant (STP) for treatment of 
domestic wastewater. 

below than the stipulated qty of 192 KLD mentioned in EC. Adequate 
STP of Capacity 100 KLD is installed at Site for treatment of Domestic 
Water generating from CPP and associated Utility, the treated 
Sewage is being passed through RO of 5 M3/Hrs and RO Permeate 
water is being used as make up water of Cooling Tower and RO 
Reject is being sent to MEE. 
The Tire Plant (not under the preview of issued EC) is generating 
over all average 304 KLD sewage. Adequate capacity of STPs (250 
KLD X 2 nos+ 100 KLD X 1 no) have provided for treatment of 
sewage and treated water is being used on land for gardening and 
plantation. Thus no sewage discharges from unit. Record of Sewage 
Generation. Maximum, minimum and avgas generation is tabulated 
in Table-4 

Table -4 Unit - KLD 
Source Plant : CPP 

Dec-19 
Max Min Av Max Av 
19 8 12 39 27.6 

Feb-20 
Max Min Av Max Min Av 
25 17 15 29 10 12 

A r-20 Ma -20 
Max Min Av Max Min Av 

5 1 3 30 8 15 
Source Plant : Tire & Tube Plant 

Dec-19 Jan-20 
Max Min Av Max Min Av 
305 275 290 290 230 250 

Feb-20 Mar-20 
Max Av Max Min Av 
315 290 345 285 310.9 

Ma -20 

Complied 
We provided STPs adequate capacity and facility for treatment of 
domestic waste water. Description of STPs is attached as Document 
No -3. We are doing analysis of treated sewage at internal lab and 
NABL accredited External Lab name Greenleaf Envirotech Pvt Ltd, 
Certificate no TC-5446, valid up to 12-01-2021. Copy of accreditation 
is attached as Document no -4. Summary of STP Analysis Report is 
tabulated in Table -5 

ocA1E 
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A-2- Air 

11 

12 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/ 162/ 2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l (d)/ 71/2012. 

Condition of EC no 
SEIAA/ GUJ/ EC/ l (d) /71/2012 

The STP shall be operated regularly and 
efficiently so as to achieve the GPCB norms at 
the outlet. 

The unit shall provide metering facility at inlets 
and outlets of the ETP, STP, MEE and RO Plant, 
maintain records of the same and furnish it to 
the GPCB from time to time. 

Proper logbooks of ETP, STP, RO plant & MEE 
operation and also showing the quantity of 
effluent generation, reuse of RO permeate, 
evaporation of effluent & RO reject, chemical 
consumption, power consumption etc. shall be 
maintained and furnished to the GPCB from 
time to time. 

Rain water harvesting of roo~op, paved area 
and surface runoff shall be undertaken as 
proposed in the EIA report of the project and 
the same water shall be used for the various 
activities of the proj ect to conserve fresh water 
as well as to recharge ground water. Before 
recharging the surface runoff, pre-treatment 
must be done to remove suspended matter. 

Indian Coal or Imported Coal and Lignite to the 
tune of 17,400 MT/Month or 11,100 MT/Month 
and 5,250 MT/Month respectively shall be used 
as fuels in the CPP. 

Height of flue gas stack attached to the AFBC 
Boilers shall be minimum 83 meters. 

TRUE COPY 
~In 

ADVOCATE 

Status of Compliance 

Table-5 

STPNo Parameter Unit Results 

Limit Max Min 
STP 1 7.3 7.1 
STP 2 pH 6.5 to 9.0 7.3 7.01 
STP 3 7.08 6.9 
STP 1 27.1 20 
STP 2 BOD mg/L 30 23.4 19 
STP 3 18.9 15.3 
STP 1 89.4 22 
STP 2 55 mg/L 100 22 15 
STP3 30.3 19 
STP 1 Facal 475 405 
STP2 MPN /ml 1000 /100 415 320 
STP3 Coliform 

255 205 
Complied 
Metering facilities are provided at inlets and outlets of the ETP, STP, 
MEE and RO Plant and records of the same are maintained and being 
furnished monthly data to GPCB through e-patrak. Zerox of Log book 
of ETP, STP, MEE and RO are attached as Document No- 5. 

Photo2raoh of Flow Meter installed at ETP, STPs 

~ ..,. .. .... 
~-~ - """"'iJ 

Complied 
Logbooks of ETP, STP, RO Plant & MEE Operation including quantity 
of effluent generation, reuse of RO permeate evaporation of effluent 
and RO Reject, Chemical consumption etc are maintained and 
submitted to GPCB from time to time in form of monthly e-patrak. 

Complied 
Zerox of Log book of ETP, STP, MEE and RO are attached as 
Document No - 5. 

Complied 
Harvesting pond of rain water from rooftop, paved area and surface 
runoff is provided. 
We used rain water for the various activities of plant / project to 
conserve fresh water. We have provided natural recharge system. 

Complied 
Imported Coal is used and consumption of Coal is below the 
permissible limit of 11,100 MT/Month. Month-wise Consumption of 
Coal in unit MT is tabulated under Table -6 
Table - 6 (Unit - MT/Month) 

Dec-19 Jan-20 Feb-20 Mar-20 Apr-20 May-20 
5065.9 6003.26 4535.64 3500.57 2467.95 5571 

Complied 
Stacks of 84 m are installed with each AFBC Boilers. Photographs of 
Chimney. 

Page 3 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/1(d)/71/2012 status of Compliance 

HSD/LDO shall be used as a fuel in four no. of Complied 
standby D.G. Set (250 KVA, 500 !(!.IA, 600 !(!.IA, D.G Set 250 KVA is available at site and HSD is used as Fuel. D.G 
600 !(!.IA). The gaseous emissions from the D.G. Sets of capacity 500 KVA, 600 !(!.IA X 2 nos are not available at site. 
Sets shall conform to the standards prescribed We are doing analysis of emission from D.G.Set at internal lab and 
by GPCB. At no time, the emission levels shall NABL accredited External Lab name Greenleaf Envirotech Pvt Ltd, 
go beyond the stipulated standards. The stack Certificate no TC-5446, valid up to 12-01-2021. Copy of accreditation 
height of the D.G. Sets shall be equal to the is attached as Document no -4. 
height needed for the combined capacity of all Emission levels are below the stipulated limit mentioned in Consent to 
proposed DG sets Operate issued by GPCB.11 mtrs stack is provided at 250 KVA D.G 

Sets in accordance to requirement mentioned in Consent to Operate 
issued by GPCB. 
D.G.Set 250 !(!.IA is on stand by mode, only trial run diid in month of 
Feb 2020 and analysis done during trial run. Analysis report for the 
month of Feb 2020 is tabulated in Table no -7. 

Table-7 

Parameter & Unit 
Result 

Limit Feb-20 
Nox + HC (g/kW-hr) s4.0 2.92 
CO (g/kW-hr) s 3.5 2.06 
PM (g/ kW-hr) s 0.2 0.106 
Smoke limit 

Li ht absorbtion Coefficient m·1 s0.7 0.18 

High efficiency Electro Static Precipitator (ESP) Complied 
shall be installed as air pollution control system Individual High efficiency Electro Static Precipitators (ESP) is installed 
for the AFBC Boilers and it shall be operated as air pollution control system for both 66 TPH capacity AFBC Boilers. 
efficiently to achieve the norms prescribed by We are operating ESPs efficiently to achieve norms prescribed by 
the GPCB at stack outlet. There shall be GPCB. Both ESP are having one extra field. 
provision of one extra field in the ESP to ensure 
that even though one field goes out of order, 
the efficiency of the ESP is not affected. 

Online monitoring system shall be installed on 
the Boiler stacks to monitor PM, SOx NOx 
concentrations in the flue gas emission. 
This online monitoring system shall be 
interlocked with plant DCS system in such a 
manner that if concentration of particulate 
matter in flue gas emission exceed 100 
mg/Nm3, utilization of boiler capacity shall 
reduce accordingly in order to bring down the 
particular matter concentration below the 100 
mg/Nm3. An arrangement shall also be done 
for reflecting the online monitoring results on 
the company's server, which can be assessable 
by the GPCB on real t ime basis. 

Photograph of ESP. 
Complied 
Online Monitoring system for PM, SOx & NOx have installed, 
operational and linked with server of CPCB and GPCB. Also Online 
monitoring is linked with DCS system. SOx / NOx analyser:- Make -
Bhoomi Model No - BI -7000 Agasthya, PM analyser : - Make -
Bhoomi - Model BI - 6000. PM concentration level is below avg 35 
mg/Nm3. Reading of online SPM /SOX/ NOx analyser is attached as 
Document No- 6 t 

Photograph of Online Analysers 

-dJt: C...,PY Page 4 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/ 162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l (d)/ 71/2012. 

Condition of EC no 
SEIAA/ GUJ/ EC/ l (d) /71/ 2012 

The company shall prepare schedule and carry 
out regular preventive maintenance of 
mechanical and electrical parts of ESPs and 
assign responsibility of preventive maintenance 
to the senior officer of the company. 

Bag filters shall be proposed as air pollution 
control systems for coal crushing & grinding 
operations. Bag filters shall be operated 
efficiently to achieve the norms prescribed by 
the GPCB at stack outlets. 

The fugitive emission in the work zone 
environment shall be monitored. The emission 
shall conform to the standards prescribed by 
the concerned authorities from time to time 
(e.g. Directors of Industrial Safety & Health). 
Following indicative guidelines shall also be 
followed to reduce the fugitive emission. 

All handling & transport of coal shall be 
exercised through covered coal conveyors only. 

Status of Compliance 

Complied 
Regular preventive maintenance of mechanical and electrical parts of 
ESP is undertaken and Asst General Manager (Operation Head) is 
assigned the responsibility. 

Complied 
We have installed Bag Filters as air pollution control systems at coal 
crushing & grinding operations. We are operating Bag Filters 
efficient1y to achieve the norms prescribed by the GPCB at stack 
outlet. We are doing analysis of emission from D.G.Set at internal lab 
and NABL accredited External Lab name Greenleaf Envirotech Pvt Ltd, 
Certificate no TC-5446, valid up to 12-01-2021. Copy of accreditation 
is attached as Document No -4. Summary of analysis of emission 
report for the period Dec -2019 to May 2020 from Bag Filter attached 
with Coal Crusher is tabulatedjo_Table -

Photograph of Bag Filter at Coal Crusher 

Table-8 

Parameter Limit Max Min 
PM 150 29.58 23.4 

Complied 
Work zone environment (Form 37) monitoring done in month of Feb 
2020. Results are tabulated in Table -9. Emission level is below the 
stipulated limits. 

Table -9 Unit - m /M3 
Locations 

Raw Materials Storage 

Mixing 

Parameter Limit 
10 
10 

Results A 
6.36 

6.12 RSPM 
Extruder 10 5.28 
Coal Crusher 10 7.48 
Complied 
Closed / covered conveyor has provided for transport of coal from 
Greasily Hooper (Coal yard) to Feeding Bunker. 

Enclosure shall be provided at coal loading and Complied 
unloading operations. Enclosure has provided at coal loading & unloading operations area. 

Pages 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ 1(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/l(d)/71/2012 Status of Compliance 

Water shall be sprinkled on coal stock piles Complied 
periodically to retain some moisture in top layer We are doing periodical water sprinkling on coal stock piles to retain 
and also while compacting to reduce the some moisture in top layer to control fugitive emission during 
fugitive emissions compacting and handling of coal. 

All transfer points shall be fully enclosed. 

Photograph of Water Sprinklers at Coal Yard 

Complied 
All Transfer Points are fully enclosed. Photograph of Close Coal 
Transfer Pointas 

Adequate dust suppression /extraction system, Complied 
at crusher house as well as for the coal stock Effective dust suppression /extraction system has provided at crusher 
yard shall be provided to abate dust nuisance. house and coal stock yard to abate dust nuisance. 

Accumulated dust on the ground and other Complied 
surfaces shall be removed / swept regulat1y and We are doing regular cleaning of ground & other surface to avoid 
water the area after sweeping. Dust accumulation. 

Internal roads shall be either concreted or 
asphalted or paved property to reduce the 
fugitive emission during vehicular movement. 

Complied 
Concreted / RCC & Paved Internal Roads are Roads provided. 

Air borne coal dust shall be controlled with Complied 
water sprinklers at suitable locations in the We have provided adequate sprinklers at coal yard in the plant. 

lant. Photo ra h of Water S rinklers at Coal Yard is as above 
Coal shall be transported through covered Complied 
trucks only whereas fly ash shall be transported Coal as well as ash is transported through closed trucks only. 
throu h closed trucks onl • 
A greenbelt shall be developed all around the 
plant boundary and also along the roads to 
mitigate fugitive & transport dust emission. 

Third party performance evaluation of the air 
pollution control systems including ESP shall be 
carried out at least once in year to check its 
performance and efficiency through a reputed 
institute/ organization like NPC/ L.D. College of 
Engineering- Ahmadabad or such other 
institutes of similar repute and its records shall 
be maintained. 

Complied 
We have developed greenbelt all around the plant boundary and 
along with roads to mitigate fugitive emission & transport dust 
emission. Details of Green belt development is also mentioned at sr 

Complied 
Third party performance evaluation of the air pollution control 
systems including ESP was carried out through NPC. Report of NPC 
March 2020 is attached as Document No-7 
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20 

Combine Six Monthly EC Compliance Report for period Dec 2019 to M ay 2020 for 

EC No - J-11011/162/ 2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l (d)/ 71/ 2012. 

Condition of EC no 
SEIAA/ GUJ/ EC/ l ( d)/ 71/2012 

Status of Compliance 

Regular monitoring of ground level Complied 
concentration of PM2.S, PM10, NOx& 502 shall We are doing regular monitoring of ground level concentration of PM 
be carried out in the impact zone and its 2.5, PM 10, NOx & 502 in accordance to limit stipulated by GPCB 
records shall be maintained. Ambient air quality vide issued CCA No 104067 Dated 19/09/2019 & AWH 85243 dated 
levels shall not exceed the standards stipulated 12.04.2017 valid up to 01.12.2021. Copy of both CCA is attached as 
by the GPCB. If at any stage these levels are Document no 8 & Document 8 A respectively. 
found to exceed the prescribed limits, We have provide three numbers of AAQMS and int imated to GPCB 
necessary additional control measures shall be vide letter no BKT/HSE/ENV/2019-20/47 dated 17-12-2019. Copy of 
taken immediately. The Location of the stations letter is attached as Document No -12. We are doing analysis of 
and frequency of monitoring shall be decided in Ambient Air Quality at internal lab and NABL accredited External Lab 
consultation with the GPCB. name Greenleaf Envirotech Pvt Ltd, Certificate no TC-5446, valid up 

to 12-01-2021. Copy NABL Accreditation Certificate is attached as 
Document no -4 

Emission levels are below the stipulated limit mentioned in Consent to 
Operate issued by GPCB. Three nos of AAQMS station are provided. 
2 nos of Sample per location carried out and summary of AAQM 
monitoring results for period Dec 19 to May 2020 are tabulated in 
Table -10. 

Tabl -10 Unit -

Location Pollutant Unit Results 
Limit Max Min 

MS 1 80 15.2 14.1 
MS2 502 µg/mJ so 19.27 17.2 
MS3 17.9 16.8 
MS 1 80 18.23 15.3 
MS2 NO2 µg/mJ 

40 15.23 14.2 
MS3 22.4 20.3 
MS 1 100 55.42 52.3 
MS 2 PM 10 µg/mJ 

60 
58.14 53.4 

MS3 52.3 50.3 
MS 1 60 26.79 22.9 
MS2 PM 2.5 µg/mJ 

40 30.65 28.6 
MS3 28.16 26.8 

A - 3 Hazardous Solid Waste 
The company shall strictly comply with the rules Complied 
and regulations with regards to handling and Handling and disposal of Hazardous waste is done in accordance with 
disposal of Hazardous waste in accordance with the Hazardous Waste (Management, Handling and Tran's boundary 
the Hazardous Waste (Management, Handling Movement) Rules 2008 amended 2016. The Authorization from GPCB 

21 and Transboundary Movement) Rules2008, as is obtained vide CCA No AWH 85243 date of issued 12-04-2017 
may be amended from time to t ime. amended vide CCA No AWH 104067 date of issue 19-09-2019 valid 
Authorization from the GPCB shall be obtained up to 01.12.2021. Copy of both CCA is attached as Document No-

22 

for collection/ treatment/ storage/ disposal of 8 & 8 A and CCA Compliance report of both is attached as 
hazardous wastes. Document No -10. 

Hazardous waste sludge shall be packed and 
stored in separate designated hazardous waste 
storage facility with impervious bottom and 
leachate collection facility, before its disposal. 

TRUE COPY 
~tJV1 

I 
ADVOCATE 

Complied 
A separate hazardous waste storage room with PCC floor and 
leachate collection facility is provided. Photograph as below 
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26 

27 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIM/ GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/l(d)/71/2012 

ETP sludge shall be sent to the common TSDF. 

The used oil/waste shall be sold only to the 
registered recyclers/refiners 

Status of Compliance 

Complied 
We are disposing ETP sludge to TSDF for the same we have obtained 
membership of TSDF name as Saurastra Enviro Project Pvt Ltd, 
certificate number 1200000158 valid up to 07-07-2021 is attached as 
Document no -13. 
Complied 
The used oil/waste is selling to the registered recyclers/refiners only. 
Certificate of Used oil recyclers name as Aman Petroleum is attached 
as Document No -14 

The discarded containers/ barrels/ bags/ liners Complied 
shall be sold only to the registered recycler Discarded barrels are selling to registered recyder along with used 
after decontamination. oils. 

For storage of fly ash, closed silos of accurate Complied 
capacity shall be provided. No ash pond shall be aosed silos of 1852 M3 X 2 no's for Fly Ash, and 1111 M3 X 1 no's 
constructed in the project. for Bottom Ash are provided for storage. Ash Pond not constructed at 

project. 

The ash shall be supplied to the manufacturers 
of ash based products such as cement, 
concrete blocks, bricks, panels, etc. The unit 
shall strictly comply with the Fly Ash 
Notification under EPA and it shall be ensured 
that there is 100% utilization of ash to be 
generated from the unit. 

Photograph of Fly Ash Silos 

Complied. 
Fly Ash is sold toCement Plant & Fly Ash Traders for utiliztion in 
Cement, bricks etc. 
Fly Ash utilization for year 2019-20 was 99.32 % .. 
Flys Ash Generation and Utilization for period April 2019 to March 

2020 is tabulated as Table -11 
Table -11 

Sr. No Generation details 
1 Car Forward 
2 Generation in FY 2019-20 
3 Total Generation till end of FY 2019-2020 

Details of Utilization in F 2019-20 
4 To Cement Plant 626 
S To Fl Ash Traders 6754 
6 Total Utilization till end of FY 2 19-2020 7380 
7 Net Balance 3-6 end of F 2019-2020 so 
8 % e of utilization 99.32% 

A- 4 Safety 

28 

Fire protection system based on National Fire Complied 
Protection Association (NFPA) approved Fire Protection system containing fire hydrant, water sprinklers, water 
guidelines shall be provided. It shall consist of spray at transformer, fire detection system and manual call/ alarm 
the fire hydrant system all-round the plant area system. Fire System is provided all around the plant area including 
and storage yards, high velocity water spray storage yard. 
system for transformer, automatic fire detection 
and alarm, manual fire alarm system, portable 
fire extinguisher etc. 
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32 

33 

34 

35 

36 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/l(d)/71/2012 Status of Compliance 

Personal Protective Equipment shall be provided Complied 
to workers and its usage shall be ensured and We provided Safety Shoes, Helment, Ear plug / muff, Chemical 
supervised. resistant apron, Leather Apron, Handgloves bases on nature of works 

as Personal Protective Equipments are provided to man power. We 
are ensuring the uses of PPEs through supervision and training. 

First Aid Box and required antidotes for the Complied 
chemicals used in the unit shall be made readily 25 nos First Aid Boxes are provided in the unit which are made 
available in adequate quantity at all the t imes. readily available. First Aid Box containing medical items in accordance 

to Factory Acts / Rules. 

Hazardous materials storage shall be at an Complied 
isolated designated location. Storage and use of Hazardous materials storage is at an isolated designated location and 
hazardous chemicals shall be minimized to the all necessary precautions are taken to mitigate the risk if any 
extent possible and all necessary precautions associated with it. 
shall be taken to mitigate the risk generated out 
of it. 
Storage of hazardous chemicals shall be in 

multiple small capacity tanks/containers instead 
of one single large capacity tank for safety 
ur se. 

All the storage tanks shall be fitted with 

appropriate controls to avoid any leakages. 
Bund/dyke walls shall be provided for the 
storage tanks. Oose handling system for 
chemicals shall be provided. 

All transporting routes within the factory 

premises shall have paved roads to minimize 
splashes and spillages. 

Training shall be given ID all workers on safety 
and health aspects. 

Occupational health surveillance of the workers 
shall be carried out on a regular basis and 

records shall be maintained as per the Factory 
Act and Rules. Pre-employment and periodical 
medical examination for all workers shall be 
undertaken as per the statutory requirements. 

Complied 
We are storing chemicals in multiple small capacity tanks / containers 
in shed of one single large tank / shed area. 

Complied 
All the storage tanks are fitted with appropriate controls to avoid any 
leakages and bund/dyke walls are provided for the storage tanks. 

Photograph of Dyke Wall as below 

Complied 
All transporting routes within the factory premises are paved roads. 

Complied 
Safety training is provided on an average 725 workers on daily basis 
on topics of 

1. Safe Material Handling including Chemical Handling 
2. Behaviour Safety 

3.Safe Work Practices 
4.Fire Prevention and Protection 
5.Health Awareness 

Complied 
Pre-employment and periodical (annual) medical examination for all 
workers is undertaken as per the statutory requirements and 
occupational health surveillance of the workers, records are 
maintained. Sample copy is attached as Document 15 

TRUE COPY 

~ 
ADVOCATE 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
Status of Compliance SEIAA/GUJ/EC/l(d)/71/2012 

A- 5- Noise 

37 

To minimize the noise pollution the following 
noise control measures shall be implemented: 

Selection of any new plant equipment shall be 
made with specification of low noise levels. 

Manufacturers/ suppliers of major noise 
generating machines/ equipments like air 
compressors, feeder pumps, turbine generators, 
etc. shall be instructed to make required design 
modifications whenever possible before supply 
and installation to mitigate the noise generation 
and to comply with national /international 
regulatory norms with respect to noise 
generation for individual units. 

Regular maintenance of machinery and 
vehides shall be undertaken to reduce the noise 
impact. 

Noise suppression measures such as 
enclosures, buffers and/or protective measures 
shall be provided. 

Employees shall be provided with ear protection 
measures like earplugs or earmuffs. 

Proper oiling, lubrication and preventive 
maintenance shall be carried out of the 
machineries and equipments to reduce noise 
aeneration. 
Construction equipment generating minimum 
noise and vibration shall be chosen. 

Ear plugs and/muffs shall be made compulsory 
for the construction workers working near the 
noise generating activities/ machines/ 
equipments. 

Ear plugs and/muffs shall be made compulsory 
for the construction workers working near the 
noise generating activities/ machines/ 
equipments. 

Vehides and construction equipments with 
internal combustion engines without proper 
silencer shall not be allowed to operate. 

Construction equipment meeting the norms 
specified by EP Act 1985 shall only be used. 

Noise control equipment and baffling shall be 
employed on generators especially when they 
are operated near the residential and sensitive 
areas. 

TR~ JFV 

Ai.J\ ;:A '7E 

Noted & Complied 

Complied 
Selection of any new plant equipments are being done with 
specification of low noise levels 

Complied 
Manufactures/ Supplier of major noise generating machines 
/equipments like air compressor, feeder pumps, turbine generators, 
etc are being instructed to make required design modification 
whenever possible before supply and installation to mitigate the noise 
generation and to comply with national / international regulatory 
norms with respect to noise generation for individual units. 

Complied 
Regular maintenance of machinery and vehide are being undertaken 
to reduce the noise impact. 

Complied 
Noise suppression measures such as enclosures, buffer~ and or or 
protective measures are provided at D.G. Area. 

Complied 
We provided Ear Protection measures like ear plug / muffs to 
employees. 

Complied 
Proper oiling, lubrication and preventive maintenance are being 
carried out of the machineries and equipments to reduce noise 
I generation. 

Complied 
We chosen minimum noise and vibration generating construction 
equipment. 

Complied 
Ear plug and muffs are made mandatory for construction workers 

Complied 
Ear plug and muffs are made mandatory for construction workers 

Complied 
Engine without proper silencers are is not allowed to operate. We 
have provided silencer to vehicle and construction equipments with 
internal combustion. 

Complied 
We used only construction equipment meeting the norms specified 
under the Environmental Protection Act 1986. 
Complied 
Noise suppression measures such as enclosures, buffers and or 
protective measures are provided at D.G. Sets Room. 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no Status of Compliance 
SEIAA/GUJ/EC/l(d)/71/2012 

Complied 

Noise level shall be reduced by the use of Mufflers are provided at D.G.Sets, Turbine and applicable motorised 

adequate mufflers on all motorized equipment. equipments 

The overall noise level in and around the plant Complied 
area shall be kept well within the prescribed Noise control measures including acoustic insulation, hoods, silencers, 
standards by providing noise control measures vibration dampers etc are provided on all sources of noise generation 
including acoustic insulation, hoods, silencers, to meet all statutory requirements. 
enclosures, vibration dampers etc. on all 
sources of noise generation. The ambient noise We are doing workplace Noise Level Survey near by machinery in 
levels shall conform to the standards prescribed accordance to Factory Act & Rules & Ambient Noise survey at MQMS 
under the Environment (Protection) Act and with the help of in-house lab and by external NABL accredited Lab 
Rules. Workplace noise levels for workers shall name as Greenleaf Envirotech Pvt Ltd, Certificate no TC-5446, valid 
be as per the Factory Act and Rules. up to 12-01-2021. Copy NABL Accreditation Certificate is attached as 

Document no -4. 

Summary of results for the period 3rd May 2020 to 10th May 2020 of 
Workplace Noise Surveys and Ambient Noise survey are tabulated in 
Table -12 & Table -13 respectively. 

Table -12 (Unit dBA) 

Location / Sources Limit Max Min 
D 75 65 55 

Near D.G.Set 
55 42 N 70 

Turbine Floor 
D 75 74 69 
N 70 69 65 

Near Switch Yard 
D 75 55 50 
N 70 45 39 

Near Main Gate 
D 75 58 49 
N 70 47 39 

Coal Crusher House 
D 75 68 52 
N 70 56 47 

Boilers Area 
D 75 70 60 
N 70 65 59 

carbon Reactor Area 
D 75 65 61 
N 70 59 56 

ETP / WTP 
D 75 58 53 
N 70 49 44 
D 75 65 59 

ZLD 
N 70 57 51 

Mixing area 
D 75 67 62 
N 70 58 54 

Tire Building 
D 75 69 62 
N 70 59 56 

Table -13 (Unit - dBA) 

Location, D / N Limit Max Min 

MQMS-1 
D 75 65 56 
N 70 52 45 

MQMS-2 
D 75 62 51 
N 70 49 42 

MQMS-3 
D 75 60 52 
N 70 30 28 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/i(d)/71/2012 Status of Compliance 

A-7 - Greenbelt & Other Plantation 

39 

The unit shall develop greenbelt in at least SO 
acre area within the premises. Greenbelt shall 
comprise of rows of varying height tail native 
trees with thick foliage in the periphery of the 
factory premises. 

Cajanus cajan (Cz XIII. 5) 

Bou ainvillea Cz XIII. 5 

Complied 
As on Nov 2019 total Green Belt developed at area equivalent to 
4,03,227 sq mtrs i.e aprox 101 acre, comprising of trees, herbs which 
are suitable for our terrain and also tall with thick foliage. 
Photos of Green Belt as below. 

Table-14 

Nos of Trees 

Descriptions Till Nov 
2018 2019 Total 2017 

Trees at Periphery 15000 4750 10975 30725 

Trees at Plant 
6520 1000 400 7920 Premises 

Total Trees 21520 5750 11375 38645 

1000 Trees per acres planted. 

Table-15 
Area wise bi-fraction 

Descriptions Till Nov 
2018 2019 Total 2017 

Lawn & Shrubbery 248667 0 0 248667 

Trees at Periphery 59980 19000 43900 122880 

Trees at inside plant 
26080 1600 31680 premises 4000 

Total Area 334727 23000 45500 403227 

We developed trees / shrubs in accordance to listed in CPCB guidelines and suitable for Kutch Region., mainly 
consisting Neem, Cornocarpus as big trees and herbs and shrubs as listed in guidelines. 

Table-16 

Expenditures for Green belt development 

FY Amount 

Till Fy 217-18 11 Cr 74 Lakh 

2018-19 15 Lakh 

2019-20 34 Lakh 

Carissa (Cz XIII. 5) Total Expenditures 12 Cr 23 Lakh 

Hamelia Patens 
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40 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/ 2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l (d)/ 71/ 2012. 

Condition of EC no 
SEIAA/ GUJ/ EC/ l(d)/ 71/ 2012 

The unit shall also take up adequate plantation Complied 

Status of Compliance 

at suitable open and on road sides and other We developed green belt at outside land along the road belong to 
open areas in nearby villages or schools in Forest Department and planted 2,500 nos of tree. Copy of request 
consultation with the Gram Panchayat/GPCB letter and action plan submitted to Forest Department is attached as 
and submit an action plan for the same for next Document -16. 
three years to GPCB. 

....,.... 

Green Belt at Out Side Open Land 

B - General Conditions 

41 

42 

43 

44 

In the event of failure of any pollution control 
system adopted by the unit, the unit shall be 
safely closed down and shall not be restarted 
until the desired efficiency of the control 
equipment has been achieved. 

Complied 
Close down / Shut down procedure defined and implemented. 

The company shall vigorously follow the Complied 
recommendations mentioned in the Charter on CREP notification is applicable with Tire & Tube Plant (Non EC plant). 
Corporate Responsibility for Environment We are doing monitoring as per CREP directive issued by CPCB for 
Protection (CREP) published by Central Pollution Tire Plant and records for same are attached as Document No - 17 
Control Board. 
All the issues raised and commitments made in 
the public hearing held on 22/11/2011 shall be 
comprehensively addressed /compiled with in a 
time bound manner. 

A separate Environment Management Cell 
equipped with full-fledged laboratory facilities 
and qualified personnel shall be set up to carry 
out the environment management and 
monitoring functions and a separate budget 
shall be allocated for this purpose 

Complied 
We are doing compliance of issues raised and committed in PH held 
on 22-11-2011. Updated compliance report of PH is attached as 
Document No -18 

Complied 
A separate Environment Management Cell equipped with full-fledged 
laboratory facilities and qualified personnel has been provided to 
carry out the environment management and monitoring functions and 
a separate budget is allocated for this purpose. 
Environment Cell is reporting to Unit Head. 

Table - 17 -List of Lab equipments 

Name of Equipment 

RDS PM 10 
RDS PM 2.5 
Stack Monitorin Kit 
BOD Incubator 
COD Di ester 
Hot Air Oven Multioas Detector 

Environment Cell Man Power 

Name Designation Qualifications and Exp in yr 
Bhawesh Pathak AGM (HSE) B.Sc (Chemistry) + PDIETM 
Sanjay Barot Manager (HSE) M,Sc (Environment) 
Bhavdeep Vaishnav Sr. Officer (HSE) B.E (Env) 
Poojan Gor Officer (HSE) M.Sc.(Water) 
Lab Chemist 2 nos Chemist 12th Science 
Lab Boys 2 nos Lab Boys 10th Pass 
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47 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
SEIAA/GUJ/EC/l{d)/71/2012 

The funds earmarked for environment 
protection measures shall be maintained in a 
separate account and there shall not be any 
diversion of these funds for any other purpose. 
A year-wise expenditure on environmental 
safeguards shall be reported. 

Details of Environment Safe Guards 

Coal Yard & Coal / Fuel Handling Unit 

Chimney 

Ash Silo & Ash Handling Unit 

Internal Pacca Road 

Online Analyzer for SOx / NOx & SPM 

Provision of ETP for Industrial Waste Water 
Treatment 

RO - MEE for recycling 

STPs for Domestic Waster Treatment ( 3 Nos) 

Hazardous Storage Area 

Provision of Rain Water Harvesting Pond 

Green Belt development 

Set up of Environmental Lab / Cell 

Total Expenditure 

Pucca flooring/impervious bottom shall be 
provided in the work areas, chemical storage 
areas and chemical handling areas to minimize 
soil contamination. 

Leakages from the pipes, pumps shall be 
minimal and if occurs, shall be arrested 
promptly. During material transfer, spillages 
shall be avoided and garland drain be 
constructed. 

Status of Compliance 

Complied 
A separate account for expenditure under environmental safeguard is 
being maintained, and summary of expenditures are tabulated in 
Table -18 

Table -18 
Expenditure in Cr. 

Till Fy 2017-18 2018-19 2019-20 Total 

11.36 0 0 11.36 

4.59 0 0 4.59 

10.04 0 0 10.04 

7.75 0 0 7.75 

0.25 0 0 0.25 

2.5 0 0 2.5 

6.99 0 0 6.99 

1.5 0 0 1.5 

0.65 0 0 0.65 

0.28 0 0 0.28 

11.74 0.15 0.34 12.23 

0.15 0 0 0.15 

57.8 0.15 0.34 58.29 

Complied 
Pucca flooring/impervious bottom are provided in the work areas, 
chemical storage areas and chemical handling areas. 

Complied 
We are doing regular preventive maintenance to avoid leakage from 
pipes and pumps. Also we we do prompt action to arrest if in case 
happened. We had sealed all storm water drainage outlets. We had 
provided check wall (minus pits) equipped with Auto pumping 
installed at all storm water drainage prior to outlet at compound wall, 
so that if in case any accidental leakage occurred, we are able to 
captured the same water and transfer to nearby STPs / Plantation. 
We had blocked storm water drainage internally at various location so 
that deaning water, and plantation watering can be captured 
between blocked drainage line and pumping to near by ETP / STP. 
We are ensuring / avoid any outside see e from our units. 
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53 

Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l (d)/ 71/2012. 

Condition of EC no 
Status of Compliance 

SEIAA/GUJ/EC/l(d)/71/2012 

The project management shall vigorously Complied 
implement the recommendation / suggestions All the recommendations of EIA report are vigorously implemented. 
stated in EIA report of the project. Updated compliance report of EIA report is attached as Document 

No-19 
The company shall carry out socio-economic Complied 
developmental/community welfare activities in We are carrying out Socio - Economic development/ community 
consultation with the District Development welfare activities in consultation with local Panchayat, District 
Officer /District Collector. Development Office/District Collector. Details of socio - economic 

development works for the period April 19 to March 20 and five year 
plan is attached as Document No - 22, 

The project proponent shall also comply with Complied 
any additional condition that may be imposed No additional condition is imposed by SEAC or SIAA after issuance of 
by the SEAC or the SEIAA or any other EC. We are complying with the conditions mentioned in issued EC. 
competent authority for the purpose of the 
environmental protection and management. 

No further expansion or modification in the 
Complied 

plant likely to cause environmental impacts 
EC J-11011 / 162 / 2017-IA II (I) dated 08-01-2018 is obtained for 

shall be carried out without obtaining prior 
expansion (i.e. addition of Carbon Black Manufacturing Unit) 

Environmental Oearance from the competent 
authority. 

The applicant shall inform the public that the Complied 
project has been accorded environmental An advertisement was published in Divya Bhaskar (Gujarati 
dearance by the SEIAA and that the copies of Newspaper) and Times of India (English Newspaper) dated 
the clearance letter are available with the GPCB 31/03/2012. Copies of Advertisement is as below. 
and may also be seen at the Website of 
SEIAA/SEAC/GPCB. This shall be advertised 
within seven days from the date of clearance l ' .i: ~~~ Iii~!~~-letter, in at least two local newspapers that are l ...o..~ffi, ...... 1,,. , .. o., .. '¥11,.. : ~1-, • • • ,.. ~ . 

widely circulated in the region, one of which 1'1•'-l':'1•rt~'-'hoinA•. ~ ' . 
f ~~"'•~;:~-~~:.~-w.N.-tt 1: ~~;·:;~~:-;~":] shall be in the Gujarati language and the other ; - -~"!~~::.-:~:.-=-:~ .. :.".!!"':"":':,,· ... ..-- .......... ..._ 

in English. A copy each of the same shall be ,t -K~ .. ~ill'°l:1t1,,,,.•♦1111""' ~-- I ....... _., __ ,,.., ... ,_ ... ,,_, 
~ :.~~~-~ ... ~!~:~~~~~~-~ : ..U,--•=-- ........ -.............. 

forwarded to the concerned Regional Office of ::..;.;=·:.1!::~:.::~:;a: • :::·;.:..::. ::'= .:.:.-:!."; 
the Ministry. ~ ,...t,,.,,.,.1t,,,u,,.._,.__,.~•-""'4 I ==~-:;;;;:..-:-.:.: ~= f •1'•l • i~•• 1~tlt•~•~·lt " 11U1 -----·--~ ~ ~ rt;:.!t:;:!:'" ........ ◄ i , 

__ .....,._ .. .._ _________ 
;; ~"~"-l.~»41: 1..t ! :::·: ... :-:;.-::--... _ ... ____ 

-····~ '-·•~-~--.,~ 

It shall be mandatory for the project Complied 
management to submit half-yearly compliance We are submitting half-yearly compliance report in respect of the 
report in respect of the stipulated prior stipulated in environmental dearance in hard copies to the regulatory 
environmental clearance terms and conditions authority as per stipulated frequency. 
in hard and soft copies to the regulatory 
authority concerned on 1st June and 1st Last Half Yearly (June to Nov 2019) return of EC Compliance report is 
December of each calendar year. submitted vide letter no HSE / BKT / ENV / 2019-20/43 dated 01-12-

2019 vide mail (soft copy) in accordance to notification issued vide 
SO 5B45 (E) dated 26th November 2018 

Table - 19 (Period of Compliance Report, Doc No and Date of Submission) 

Name of Agencies June - Nov 18 Dec 18 - May 2019 Remarks 

SEIAA 
Document No -

Copy of Hard Copy by 

RO- MoEF&CC - Bhopal Document No - HSE / 
HSE/BKT/ENV/2019-

hand and post or e· 
BKT / ENV 2018 -19 / 

20/10 dated 
mail attached as 

GPCB- HO 249 dated 01.12.2018 Document No - 23 
GPCB - RO 01.06.2019 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No • J-11011/162/ 2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no 
Status of Compliance SEIAA/ GUJ/ EC/ l(d) /71/ 2012 

The project authorities shall also adhere to the Complied 
stipulations made by Gujarat Pollution Control Compliance report of CCA & CT'E are attached as Document No 10 
Board. &11. 

The project authorities shall inform the GPCB, Complied 
Regional Office of MoEF and SEIAA about the We are submitting half-yearly compliance report in containing status 
date of financial closure and final approval of of project including date of start of project. 
the project by the concerned authorities and 
date of start of the project. Last Half Yearly (June to Nov 2019) return of EC Compliance report is 

submitted vide letter no HSE / BKT / ENV / 2019-20/43 dated 01-12-
2019 vide mail (soft copy). 

Table - 20 (Period of Compliance Report, Doc No and Date of Submission 

Name of Agencies June - Nov 18 Dec 18 - May 2019 Remarks 

SEIAA 
Document No -

Copy of Hard Copy by 

RO- MoEF&CC - Bhopal Document No - HSE / 
HSE/BKT/ENV/2019-

hand and post or e-

BKT / ENV 2018 -19 / mail attached as 
GPCB - HO 249 dated 01.12.2018 

20/10 dated Document No - 23 
GPCB - RO 01.06.2019 

The SEIAA may revoke or suspend the 
clearance, if implementation of any of the 

Noted above conditions is not found satisfactory 

The above conditions will be enforced, inter-alia Complied 
under the provisions of the Water (Prevention CCA & CT'E obtained from GPCB and attached as Document no 08 & 
and Control of Pollution) Act, 1974, Air 09. 
(Prevention and Control of Pollution) Act, 1981, 
the Environment (Protection) Act, 1986. CCA No AWH 85243 date of issue 12.04.2017, amended vide CCA No 
Hazardous Wastes (Management and Handling) AWH 104067 date of issue 19-09-2019 valid up to 01.12.2021. 
Rules, 2003 and the Public Liability Insurance 

Act, 1991 along with their amendments and 
rules. 

This Environmental Clearance is valid for five Noted - Project Established and Operational 
years from the date of issue. 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
Status of Compliance 

IA - II ( I ). 
Toe Ministry of Environment, Forest and Complied 
Oimate Change has examined the proposal for Surveys / Plot nos are revised vide EC amendment order dated 20th 
Environmental Oearance to the project 'carbon May 2019. Copy EC amendment order is attached herewith as 
Black manufacturing unit' of capacity 11500 Documents No - 25 
TPM in a total area of 12,12,560 m2 at plot 
No.470, 544/1, 545/1, 555 at village Paddhar, Carbon Plant of production capacity of 6,000 TPM is commissioned 
Taluka Bhuj, District Kutch (Gujarat). Toe and commercial production started from the month of July 2019. 
details of proposed products are as under 

Remaining capacity equivalent to 5,500 TPM is under construction 

Table -21 (Production Details month wise) 

Product & Limit Dec-19 Jan-20 Feb-20 Mar-20 Apr-20 May-20 

Tyre & Tube - 10,000 TPM 8679.59 8286.7 8895.1 6266.5 1805.2 9230.98 

CPP- 20 MWH 13.7 12.8 15.4 11.2 3 17.60 

carbon Black -11,500 TPM 4054.99 2974.6 4744.3 3793.6 708.36 5167.06 

Total Land area is 12,12,560 m2. Industry has Complied 
already developed greenbelt in an area of Toe statement i.e "Industry has already developed greenbelt in an 
4,00,144 m2, thus covering 33% of the total area of 4,00,144 sq mtrs is amended with statement " industry is 
project area. There are 8 reserved forests intend to developed greenbelt in an area of 4,00,144 sq mtrs. Copy 

within 10 km of the project site. Pur river (dry) of EC amendment dated 20th May 2019 is attached and marked as 
is at 7.9 km in the WSW and Sana river (dry) is Documents No - 25 .As on Nov 2019, we have developed green 
at 6.03 km in the NE. belt in an area 4,03,277 sq mtrs. 

Toe estimated project cost is Rs.120 crores. Complied 
Total capital cost earmarked for pollution Carbon Plant of production capacity equivalent to 6,000 TPM is 
control measures is Rs.58.57 crore (Rs.43.57 commissioned and commercial Operation started in month of July 
crore for existing Tire & CPP + Rs.15 Crore for 2019. Remaining capacity equivalent to 5,500 TPM is under 
carbon Black Plant) and the recurring cost construction. Project capital Cost of Carbon Plant till date 100 er 
(operation and maintenance) shall be~ Rs.144 expenditures completed. 
lakhs/annum for CPP & Tire+ Rs. 8 Cost of Pollution Control Measures expenditures Tire Plant 58.29 Cr 
lakhs/annum for carbon Black Plant. It has and carbon Plant 11 Cr and Total 69.29 Cr. 
been proposed to allocate Rs.6 crores @ 5% The recurring cost for pollution control measures during Fy 2018-19 
towards Corporate Social Responsibility. & 2019-2020 are 495 Lakh & 247 Lakh for Tire Plant, 00 lakh and 4 

lakh for carbon Plant. Expenditures under CSR for FY 2018-19 & 
2019-20 are Rs 1,05,36,253 and Rs 1,35,43,378 respectively. Details 
of expenditure under CSR taken up to FY 2019 -20 and five year plan 

lie:. _ ........ ~<:: ...._ __ ,. ____ ., IU""'- -,-, 

Total water requirement is estimated to be Complied 
6600 cum/day (existing 5155 cum/day+ Fresh water required met from GWIL, and permission has been 
additional 1445 cum/day) . Out of that, fresh obtained. Copy of Permission is attached as Document No -1. We 
water requirement would be 5500 cum/day are achieving Zero Liquid discharge. Summary of Water uses are 
(4136 cum/day for the existing & 1364 cum/day tabulated under Table - 22 
for the proposed product) to be met from 

Table ·22 (Unit - KLD) 
Gujarat Water Infrastructure Ltd {GWIL), for 

Dec-19 which permission has been obtained. The 
categories Limit Max Min Avg remaining of 1100 cum/day is proposed to be 

Fresh Water 5500 2893 1689 1852 met through treated water, thus achieving Zero 
Liquid Discharge. Recyded Water 1100 725 625 659 

Total Water 6600 2511 
categories Limit Jan-20 

Fresh Water 5500 2753 1422 1880.7 
Recycled Water 1100 780 650 707.7 

Total Water 6600 2588.4 
categories & Limit Limit Feb-20 

Fresh Water 5500 3414 1983 2598.9 
Recycled Water 1100 705 545 663.4 
Total Water 6600 3262.3 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d}/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
status of Compliance IA- II (I). 

Max Min Avg 
Categories & Limit Limit 

Mar-20 

Fresh Water 5500 3629 705 1985.1 
Recyded Water 1100 665 395 515.8 
Total Water 6600 2500.9 
Categories & Limit Limit Apr-20 
Fresh Water 5500 3222 621 882 
Recyded Water 1100 305 108 240 

Total Water 6600 1122 
Categories & Limit Limit May-20 

Fresh Water 5500 4520 2587 2986.35 
Recyded Water 1100 1009 355 611.11 
Total Water 6600 

Total industrial effluent is estimated to be 1222 Complied 
cum/day (existing 1132 cum/ day + additional Industrial Effluent are recycled in to process and Treated Domestic 
90 cum/day) and the domestic effluent as 900 Waste Water reused for gardening purpose. Records are Tabulated in 
cum/day (existing 880 cum/day+ additional 20 ITahlP - '>':l 

cum/day). The effluent generated shall be Table - 23 (Unit - KLD) 
treated in ETP followed by RO and MEE Categories Limit Dec-19 

Max Min Ava (existing capacity 1320 cum/day+ additionallO0 
Effluent - Existinn 1132 705 615 640 cum/day) and treated water shall be 
Effluent -Additional 90 28 10 19 recycled/reused back in process. Domestic Total Effluent 1222 725 625 659 

Sewage shall be treated in STP (existing: 600 Sewane - Existinn 600 295 265 280 
cum/day and proposed: 300 cum/day) and Sewaae -Additional 300 15 8 10 
reused for gardening and dust suppression. Total Sewaae 900 305 275 290 

Cat...,ories Limt Jan-20 
Effluent - Existino 1132 745 630 680 
Effluent -Additional 90 -:ii; 18 27.7 
Total Effluent 1222 780 650 707.7 
Sewane - Existinn 600 285 226 242 
Sewane -Additional 300 15 3 8 
Total Sewaae 900 290 2-:in 250 
Catenories Limt Feb-20 
Effluent - Existina 1132 695 530 640.4 
Effluent -Additional 90 34 12 23 
Total Effluent 1222 705 545 663.4 
Sewaae - Existina 600 305 268 281 
Sewaae -Additional 300 12 5 Q 

Total Sewaae 900 315 275 290 
Cateaories Limt Mar-20 
Effluent - Existi na 1132 640 375 498.8 
Effluent -Additional 90 27 10 17 
Total Effluent 1222 665 395 515.8 
Sewaae - Existina 600 334 278 302.5 
Sewane -Additional 300 15 6 8.4 
Total Sewaae 900 345 285 310.9 
Cat..,,ories Limt Aor-20 
Effluent - Existinn 1132 295 105 230 
Effluent -Additional 90 15 8 10 
Total Effluent 1222 305 108 240 
Sewane - Existinn 600 265 227 246 
Sewaae -Additional 300 14 4 8 
Total Sewaoe 900 275 248 254 
Catenories Limt Mav-20 
Effluent - Existina 1132 1000 350 590 
Effluent -Additional 90 32 8 21.11 
Total Effluent 1222 611.11 
Sew"n" - Existina 600 485 390 430 
Sewaoe -Additional 300 40 8 15 
Tatal Sewane 900 445 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l (d)/ 71/2012. 

Condition of EC no l-11011 / 162 / 2017 -
Status of Compliance 

IA- II (I). 

The power requirement, after expansion shall Complied 
be 23.5 MW induding existing 18 MW proposed 
to be supplied by Paschim Guj arat Vij Company Power Requirement of 23.5 MW is met with CPP 20 MW and PGVCL 
Ltd (PGVCL) (sanction load is 7.5 MVA) and CPP 7.5 MVA. 
(20 MW). Existing Unit has 4 DG sets, 2 of 250 
kVA, 1 of 2000 kVA and one 4 .2 MW capacities 4.2 MW D.G.Set X 1 No, and 250 KVA X 2 Nos D.G.Sets are on stand 
as stand by. No additional DG sets shall be by. 2000 KVA D.G.is not installed at site. 
required for proposed carbon plant. No Additional D.G set is installed for Carbon Plant. 

At present, there are 6 boilers and 3 DG sets. Complied 
Due to proposed carbon Black plant, there will There are changes in nos of Boilers and D.G.Sets, it had been 
be additional 7 boilers and 3 dryers, with the brought into the notice of MoEF&CC for amendment in EC. 
detail as under 

The revised Boilers and D.G.Sets are associated w ith nre & Tube 
Plant (Non EC product) and CTE for installation of revised Boilers and 
D.G sets is obtainted from GPCB vide CTE No 99784 dated 06-05· 
2019. 

Revised list are tabulated in Table -24 and Copy of CTE No 99784 is 
attached as Document No 9A. 

Table-24 

EXISTING (approved under EC) 

Nos of 
Stack 

Stacks attached & capacity Fuel Used 
Stack 

Height in APCM Operating Status 
mtrs 

Boiler- I for 20 MW CPP - (66TPH) Coal 1 84 ESP O=rational 
Boilcr-2 for 20 MW CPP - (66TPH) Coal 1 84 ESP Ooerational 
Boiler-3 (20TPH) Coal 1 40 ESP 

Operational Boiler-4 (20 TPH) Coal 1 40 ESP 
Boiler-5 (2.8 TPH) FO 1 30 

(stand by) 

Boi ler-6 (9 5 TPH) Off gas 1 105 Stacks Operational 
Boiler-7 (45 TPH) Offgas 1 80 Under Construction 
Boiler-8 (WHRB) 

Boiler-9 (WHRB) Operational 
Boiler-IO (WHRB) Waste heat Not Applicable 
Boiler- I I (WHRB) 

Under Construction Boiler-12 (WHRB) 

DG Sets ( 250 KV A ) 
HSD/ 
LOO 

1 11 

DG Sets ( 250 KY A ) Diesel 1 11 Stacks 
Operational (stand 

HSD / 
by) 

DG Sets ( 4.2 MW) 
LDO 1 54 

Drver-1 • (240 TPD) Offgas 
1 so Common Ooerational 

Drver-2 - ( I 80 TPD) Offgas Stack 
Dryer-3 - (80 TPD) 1 so Under Construction 

Offgas 

Approved under existing EC but not to be installed at Site 

Boiler 1.5 TPH 1.STPH Not Applicable 
Not to be installed D.G.Set 2000 KVA 2000 KVA Not Applicable 

Approved under CTE no 99784 dated 06-05-2019 and proposed under EC amendment. 
DG Sets ( 2500 KVA) 1 11 
DG Sets ( 2500 KVA) HSD / 1 11 

Stacks Proposed DG Set /125 KVA) LOO 1 11 
DG Set (20 KVA) 1 11 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
Status of Compliance IA· II (I). 

Details of Solid Waste / Hazardous Waste Complied 

Generation and its management are as under Solid Waste / Hazardous waste generation and its management 

Type of Waste Limit per Generation Disposal at 
Vo~• 2018-19 2019-20 

ETP Chemical Sludge -Existing 1450 MT 38.1 MT 110.1 MT 

ETP Chemical Sludge -Proposed 60 MT 0 6MT Disposed at TSDF Membership 

Paint Waste & Residue - Existing 120 Kg 59 kg 16 kg no 1200000158 Name Saurashtra 

Paint Waste & Residue - Proposed 0 0 0 
Enviro Project Pvt Ltd. Copy of 
Membership is attached as 

Oily Cotton Waste - Existing 6MT 31 kg 17 kg Document No - 13 

Oily Cotton Waste - Proposed lMT 0 1 kg 

Spent/ Used Oil - Existing 371 MT 56.8 MT 79.26 MT 
Used Oil sold to register Recycler 

Spent/ Used Oil - Proposed SOMT 0 0 name as Aman Petroleum, copy 
Discarded container & Barrel - Existing 400 MT 0 313 nos of Authorization is attached 

Discarded container & Barrel - Proposed 25 TM 0 0 
Document No ·14 

The project/activity is covered under category A 
of item S(e) Petrochemical based processing' of 
the Schedule to the Environmental Impact 
Assessment Notification, 2006, and requires Noted. 

appraisal at central level by the sectoral EAC in 
the Ministry. 

The ToR for the project was granted by Ministry 
vide letter dated 25th July 2017and the public 

Noted. 
hearing was conducted by the SPCB on 26th 
Seotember 2017. 
The proposal was considered by the Expert 
Appraisal Committee (lndustry-2) in its meeting 
held during 23-24 November, 2017. The project 
proponent and their accredited consultant M/s 
Kadam Environmental Consultants presented 

Noted. the EIA / EMP report as per the ToR. The 
Committee found the EIA / EMP report as 
satisfactory and complying with the ToR. The 
Committee has recommended the proposal for 
grant of environmental clearance. 

Based on the proposal submitted by the project Complied 
proponent and recommendations of the EAC 
(lndustry-2),the Ministry of Environment, Forest Surveys / Plot nos are revised vide EC amendment order dated 20th 
and Climate change hereby accords May 2019. Copy EC amendment order is attached herewith as 
environmental clearance to the project 'Carbon Document No -25 
Black manufacturing unit' of capacity 11500 
TPM by M/s Balkrishna Industries Limited at 
plot No.470, 544/1, 545/1, 555 at village 
Paddhar, Taluka Bhuj, District Kutch (Gujarat), 
under the provisions of the EIA Notification, 
2006, subject to the compliance of terms and 
conditions as below. 

Consent to Establish/Operate for the project Complied 
shall be obtained from the State Pollution We have obtained Consent To Establish (CTE) no 90922 dated 
Control Board as required under the Air 20.02.2018 issued by Gujarat Pollution Control Board as required 
(Prevention and Control of Pollution) Act, 1981 under the Air (Prevention and Control of Pollution) Act, 1981 and the 
and the Water (Prevention and Control of Water (Prevention and Control of Pollution) Act, 1974. Copy of CTE is 
Pollution) Act, 1974. attached and marked as Document No -9 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
Status of Compliance 

IA· II (I). 

As already committed by the project proponent, Complied 
Zero Liquid Discharge shall be ensured and no We operated our Zero Liquid Discharge unit efficiently and recycle all 
waste/treated water shall be discharged outside treated water in to process. No waste / treated water discharged 
the premises. outside the premises. 

Necessary authorization required under the Complied 
Hazardous and Other Wastes (Management and Under the Hazardous and Other Wastes (Management and Trans-
Trans-Boundary Movement) Rules, 2016, Solid Boundary Movement) Rules, 2016, we have obtained Consent to 
Waste Management Rules, 2016 shall be Establish from Gujarat Pollution Control Board (GPCB) vide no 90922 
obtained and the provisions contained in the and Consent to Operate (CCA) no AWH 85243 date of issue 
Rules shall be strictly adhered to. 12.04.2017 amended vide CCA No AWH 104067 date of issued 19-09-

2019 valid up to 01.12.2021 

Copies of Consents (CCA & CTE) are attached as Document No - 8, 
Document 8 A & Document No -9. We are complying with 
norms mentioned in both Consents. Updated compliance statuses of 
both consents are attached as Document No - 10 & Documents 
No -11. 

National Emission Standards for Organic Not Applicable 
Chemicals Manufacturing Industry issued by the The National Emission Standard for Organic Chemical Manufacturing 
Ministry vide G.S.R. 608(E) dated 21st July, Industry issued by Ministry vide G.S.R 608 (E) dated 21st July 2010 
2010 and amended from time to time shall be and amended from time to time is applicable for flare system. We 
followed. don't have Flare System. Therefore this standard is not applicable 

with us. 

To control source and the fugitive emissions, Complied 
suitable pollution control devices shall be To control the fugitive emission, we have installed Bag Filters at 
installed to meet the prescribed norms and/or Carbon Black Plant. 
the NAAQS. The gaseous emissions shall be 
dispersed through stack of adequate height as We also provided Bag filters at Coal Handling units. 
per CPCB/SPCB guidelines. 

Adequate uate height of stacks as per guideline has provided for 
gaseous emission. 

Solvent management shall be carried out as 
follows: 

Reactor shall be connected to chilled brine 
condenser system. 

Reactor and solvent handling pump shall have 
mechanical seals to prevent leakages 

The condensers shall be provided with sufficient 
HTA and residence time so as to achieve more 
than 98% recovery. Not Applicable 
Solvents shall be stored in a separate space We are not using solvent in our process therefore, these are not 
specified with all safety measures. applicable. 

Proper earthing shall be provided in all the 
electrical equipment wherever solvent handling 
is done. 

Entire plant shall be flame proof. The solvent 
storage tanks shall be provided with breather 
valve to prevent losses. 

All the solvent storage tanks shall be connected 
with vent condensers with chilled brine 
,_,_ ,.1~ .. ~~ 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No· J-11011/162/2017-IA-ll(I) and EC No SEIM/ GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
Status of Compliance IA· II (I). 

Complied 
Over all average consumption of fresh is 2018 KLO. Daily maximum, 
minimum and avg consumption month wise are tabulated as below in 
Table -1. Fresh water is supplied by GWIL. Copy of permission is 
attached as Document no -1. 

Table-1 
Total fresh water requirement shall not exceed Dec-19 Jan-20 
5500 cum/day proposed to be met from Gujarat Unit KLD Unit KLD 
Water Infrastructure Ltd (GWIL). Prior Max I Min I Avo Max I Min I Avn 
permission in this regard shall be obtained from 2893 11689 11852 2753 11422 I 1880.7 
the concerned regulatory authority/CGWA. Feb-20 Mar-20 

Unit KLD Unit KLD 
Max I Min I Ava Max I Min I Ava 

3414 11983 12598.9 3629 1705 I 1985.1 
Anr-20 Mav-20 

4 Unit KLO Unit KLD 
Max I Min I Ava Max I Min I Avn 

3222 1621 1822 4520 12587 I 2968.35 

Process effluent/any wastewater shall not 'be 
Complied 

allowed to mix with storm water. Storm water Process effluent collection system and storm water drainage line are 

drain shall be passed through guard pond 
separate to avoid mix. Guard Pond provided in Storm Water drainage 
line. 

Hazardous chemicals shall be stored in tanks, Not Applicable 
tank farms, drums, carboys etc. Flame arresters No Hazardous chemical are store at site. All others chemicals are 
shall be provided on tank farm and solvent stored in tanks, tanks farms and small carboys etc. All necessary 
transfer through pumps. safety arrangement has provided. 

Process organic residue and spent carbon, if Complied 
any, shall be sent to cement industries. ETP No process organic and spent carbon generated. 
sludge, process inorganic & evaporation salt ETP sludge and MEE evaporation salt has disposed off to the TSDF. 
shall be disposed off to the TSDF. 

The Company shall strictly comply with the 
Not Applicable. 
Hazardous chemical are not used and stored at site. 

rules and guidelines under Manufacture, 
Storage and Import of Hazardous Chemicals 
(MSIHC) Rules, 1989 as amended t ime to time. 
All transportation of Hazardous Chemicals shall 
be as per the Motor Vehide Act (MVA), 1989. 

The company shall undertake waste 
Noted. 

minimization measures as below: 

Metering and control of quantities of active Complied. 
ingredients to minimize waste. Metering provided 

Reuse of by-products from the process as raw Complied. 
materials or as raw material substitutes in We re-use Off Gas (By product of Carbon Black Plant) as fuel for 
other processes Boiler attached with 20 MW CPP. 

Complied. 
Use of automated filling to minimize spillage. Automated filling / unloading provided at Tank Farms and respected 

area of plant. 

Use of Close Feed system into batch reactors. 
Complied. 
Close Feed system has provided 

Venting equipment through vapour recovery 
Complied 
Venting equipment have provided with reactor of Carbon Black Plant 

system. 
through vapour recovery system 

Use of high pressure hoses for equipment Complied 

clearing to reduce wastewater generation. We are using high pressure hoses for equipment clearing to reduce 
1 ... ~-- ... ~•=• 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
IA- II {I). 

The green belt of 5-10 m width shall be Complied 

Status of Compliance 

developed in more than 33% of the total We have developed green belt of 5-10 m width developed in more 
project area, mainly along the plant periphery, than 33% of the total project area, mainly along the plant periphery, 
in downward wind direction, and along road in downward wind direction, and along road sides etc. Selection of 
sides etc. Selection of plant species shall be as plant species are as per the CPCB guidelines. 
per the CPCB guidelines in consultation with the 
State Forest Department. Our developed green belt is area (equivalent) 4, 03,277 M2 (till Nov 

2019) i.e. more than 33 % of total project area of 12, 12,560 sq 
meters. Phot raph of Green Belt is as below 

T bl -14 
Nos of Trees 

Till Nov 
Decriptions 

2017 2018 2019 Total 

Trees at Periphery 15000 4750 10975 30725 

Trees at Plant 
6520 1000 400 7920 Premises 

Total Trees 21520 5750 11375 38645 

1000 Trees per acres planted. 

Table -15 

Area wise bi-fraction 

Decriptions 
nil Nov 

2018 2019 Total 2017 

Lawn & Shrubbery 248667 0 0 248667 

Trees at Periphery 59980 19000 43900 122880 

Trees at inside plant 
26080 1600 31680 premises 

4000 
Total Area 334727 23000 45500 403227 

We developed trees / shrubs in accordance to listed in CPCB guidelines and suitable for Kutch Region., mainly 
consisting Neem, Cornocarpus as big trees and herbs and shrubs as listed in guidelines. 

Table-16 
Ex enditures for Green belt develo ment 

FY Amount 

Till Fy 217-18 11 Cr 74 Lakh 

All the commitments made regarding issues 
raised curing the public hearing/ consultation Complied 
meeting held on 26th September, 2017 shall be Updated Status of MOM of PH dated 26/09/2017 is attached as 
satisfac:orily implemented. Document No- 20 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
Status of Compliance 

IA- II (I). 

At least 2.5% of the total project cost shall be Complied. 
allocated for Enterprise Social Commitment 
based on public hearing issues and item-wise Details of expenditure under ESC till FY 2019-20 and five year plan is 
details along with time bound action plan shall is attached as Document No-22 
be prepared and submitted to the Ministry's 
Regional Office. 

For the DG sets, emission limits and the stack Complied 
height shall be in conformity with the extant D.G.Sets of 2 X 250 KVA & 1 X 4.2 MW are available at site. 
regulations and the CPCB guidelines. Acoustic 
enclosure shall be provided to DG set for Stack hieght of 11 mtrs and 54 mtrs are provided with 250 KVA & 4.2 
controlling the noise pollution. MW D.G.Sets respectively. 

Acoustic endosure is provided at D.G.Set for controlling of Noise. 

We are doing emission monitoring of D.G.Set in conformity of limit 

prescribe under consents issued by GPCB with the help of NABL 
accrediated external lab neme Greenleaf Envirotech Pvt Ltd, 

certificate no TC- 5446, valid up to 12-01-2021. Copy of NABL 
accrediation is attached Document 4. 

Emission levels are below the stipulated limit mentioned in Consent to 
Operate issued by GPCB. All D.G Sets are on stand by mode, only 

trial run did in month of Feb 2020 and analysis done during trial run. 
Analysis report for the month of Feb 2020 is tabulated in Table no -
7. 

Table-7 
D.G.Set - 250 KVA - No l 

Parameter & Unit 
Result 

Limit Feb-20 
Nox + HC (g/kW-hr) s 4.0 2.92 

CO (g/kW-hr) s3.5 2.06 

PM (g/kW-hr) s 0.2 0.106 

Smoke limit 
s0.7 0.18 

'Liqht absorbtion Coefficient) (m"1
) 

D.G.Set - 250 KVA - No 2 

Parameter & Unit Result 
Limit Feb-20 

Nox + HC (g/kW-hr) s 4 .0 1.48 

CO (g/kW-hr) s 3.5 1.12 

PM (g/kW-hr) s 0.2 0.083 

Smoke limit 

(Light absorbtion Coefficient) (m"1) 
s0.7 0.09 

D.G.Set - 4.2 MW 

Parameter & Unit 
Result 

Limit Feb-20 

Nox + HC (g/kW-hr) s 4.0 2.92 

CO (g/kW-hr) s 3.5 2.06 

PM (g/kW-hr) s 0.2 0.106 

Smoke limit 

(Light absorbtion Coefficient) (m'1) 
s0.7 0.18 

Complied 
The unit shall make the arrangement for Fire Fighting System consisting of Fire Hydrant, Fire Extinguishers, 
protection of possible fire hazards during Fire Detection and Alarm panels have provided 
manufacturing process in material handling. 

Fire fighting system shall be as per the norms. 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no l -11011 / 162 / 2017 -
Status of compliance 

IA· II (I). 

Occupational health surveillance of the workers Complied 
shall be done on a regular basis and records Occupation health check of workmen is carried out and records are 
maintained as per the Factories Act. maintained. Sample copy attached as Document No - 15 

Complied 

Raw material storage should not exceed 3 days Raw Material Storage allowed to store for 30 days vide EC 

at any point of time. amendment order dated 2oth May 2019, copy is attached herewith 
and marked as Document No -25. Raw Material is stored for 
maximum 30 davs. 

Continuous online (24X7) monitoring system for Complied 
stack emissions shall be installed for Continuous online (24X7) monitoring system for stack emissions have 
measurement of flue gas discharge and the installed for measurement of flue gas discharge and the pollutants 
pollutants concentration, and the data to be concentration, and CEMS is connected with CPCB / GPCB server for 
transmitted to the CPCB and SPCB server. For transmission of data. 
online continuous monitoring of effluent, the 
unit shall install web camera with night vision We have installed web camera with night vision capability at ETP for 
capability and flow meters in the channel/drain online continuous monitoring of effluent, and flow meters provided to 
carrying effluent within the premises. monitoring qty. 

The grant of Environmental Clearance is further 
subject to compliance of other generic Noted 
conditions as under:-

Complied 
The project authorities must strictly adhere to 
the stipulations made by the state Pollution We are complying with conditions mentioned in CTE & CCA issued by 
Control Board (SPCB), State Government and/ GPCB, updated status of CCA compliance is attached herewith as 
or any other statutory authority. Documents No -10 & Document No •11. 

No further expansion or modifications in the 
plant shall be carried out without prior approval 
of the Ministry of Environment, Forest and 
Climate Change. In case of deviations or 
alterations in the project proposal from those 

Noted and shall be complied submitted to this Ministry for clearance, a fresh 
reference shall be made to the Ministry to 
assess the adequacy of conditions imposed and 
to add additional environmental protection 
measures required, if any. 

The locations of ambient air quality monitoring Complied 
stations shall be decided in consultation with 3 nos of AAQM stations have provided in consultation with the GPCB 
the State Pollution Control Board (SPCB) and it RO (Bhuj) Office. One station is installed in the upwind and two 
shall be ensured that at least one stations each stations are installed in downwind direction so that maximum ground 
is installed in the upwind and downwind level concentrations can be captured. 
direction as well as where maximum ground 
level concentrations are anticipated. Copy of AAQM intimation letter to GPCB is attached as Document 

No-12 

The National Ambient Air Quality Emission Complied 
Standards issued by the Ministry vide G.S.R. We are doing regular monitoring of ground level concentration of PM 
No. 826(E) dated 16th November, 2009 shall be 2.5, PM 10, NOx & 502 in accordance to limit stipulated by GPCB 
complied with. vide issued CCA No 104067 Dated 19/09/2019 & AWH 85243 dated 

12.04.2017 valid up to 01.12.2021. Copy of both CCA is attached as 
Document no 8. & SA. 

We have provide three numbers of AAQMS and intimated to GPCB 
vide letter no BKT/HSE/ENV/2019-20/47 dated 17-12-2019. Copy of 
letter is attached as Document No •12. 

We are doing analysis of Ambient Air Quality at internal lab and NABL 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
Status of Compliance IA- II (I). 

Certificate no TC-5446, valid up to 12-01-2021. Copy NABL 
Accreditation Certificate is attached as Document no -4. 

2 nos of Sample per week per AAQMs are carried out and summary 
of AAQM and found emission levels are below the stipulated limit 
mentioned in Consent to Operate issued by GPCB. Ambient Air 
Quality monitoring results for period Dec 19 to May 2020 are 
tabulated in Table -10. 

Table-10 

Location Pollutant Unit Results 
Limit Max Min 

AAOMS 1 
80 

15.2 14.1 
AAOMS 2 502 µg/m3 19.27 17.2 
AAOMS 3 so 

17.9 16.8 
AAOMS 1 

80 18.23 15.3 
AAOMS2 N02 µg/m3 15.23 14.2 
AAOMS 3 40 

22.4 20.3 
AAOMS 1 

100 55.42 52.3 
AAOMS 2 PM 10 µg/m3 58.14 53.4 
AAOMS 3 60 

52.3 50.3 
AAOMS 1 

60 26.79 22.9 
AAOMS 2 PM 2.5 µg/m3 30.65 28.6 
AAOMS 3 40 

28.16 26.8 
The overall noise levels in and around the plant Complied 
area shall be kept well within the standards by Noise control measures including acoustic insulation, hoods, silencers, 
providing noise control measures including vibration dampers etc are provided on all sources of noise generation 
acoustic hoods, silencers, enclosures etc. on all to meet all statutory requirements. 
sources of noise generation. The ambient noise 
levels shall conform to the standards prescribed We are doing workplace Noise Level Survey near by machinery in 
under Environment (Protection) Act, 1986 accordance to Factory Act & Rules & Ambient Noise survey at AAQMS 
Rules, 1989 viz. 75 dBA {day time) and 70 dBA with the help of in-house lab and by external NABL accredited Lab 
(night time). name as Greenleaf Envirotech Pvt Ltd, Certificate no TC-5446, valid 

up to 12-01-2021. Copy NABL Accreditation Certificate is attached as 
Document no -4. 

Summary of results for the period 3rd May 2020 to 10th May 2020 of 
Workolace Noise Survevs and Ambient Noise survev are tabulated in 

Table -12 Unit dBAl 
Location I Sources Limit Max Min 

Near D.G.Set D 75 65 55 
N 70 55 42 

Turbine Floor D 75 74 69 
N 70 69 65 

Near Switch Yard D 75 55 50 
N 70 45 39 

Near Main Gate D 75 58 49 
N 70 47 39 

Coal Crusher House D 75 68 52 
N 70 56 47 

Boilers Area D 75 70 60 
N 70 65 59 

Carbon Reactor Area D 75 65 61 
N 70 59 56 

ETP / WTP D 75 58 53 
N 70 49 44 

ZLD D 75 65 59 
N 70 57 51 

Mixing area D 75 67 62 
N 70 58 54 

Tire Building D 75 69 62 
N 70 59 56 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No • J-11011/162/2017-IA·ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 • 
Status of Compliance 

IA · II (I). 

Table ·13 Unit· dBA) 
Location D/N Limit Max Min 

AAQMS -1 D 75 65 56 
N 70 52 45 

AAQMS-2 D 75 62 51 
N 70 49 42 

AAQMS -3 D 75 60 52 
N 70 30 28 

The Company shall harvest rainwater from the Complied 
roof tops of the buildings and storm water Rain Water harvesting pond of size 180 X 45 X 4.5 Mtr is provided. 
drains to recharge the ground water and utilize 
the same for different industrial operations 
within the olant. 
Training shall be imparted to all employees on Complied 
safety and health aspects of chemicals Safety training is provided on an average 725 workers on daily basis 
handling. Pre-employment and routine on topics of 
periodical medical examinations for all 1. Safe Material Handling including Chemical Handling 
employees shall be undertaken on regular 2. Behaviour Safety 
basis. Training to all employees on handling of 3.Safe Work Practices 
chemicals shall be imparted. 4.Fire Prevention and Protection 

5.Health Awareness 
The company shall comply with all the Complied 
environmental protection measures and Update of EIA / EMP recommendation is attached as Document No 
safeguards proposed in the documents 21 
submitted to the Ministry. All the 
recommendations made in the EINEMP in 
respect of environmental management, risk 
mitigation measures and public hearing shall be 
implemented. 

The company shall undertake all measures for Complied 
improving socio-economic conditions of the CSR under taken and copy of CSR report is attached as Document 
surrounding area. CSR activities shall be No-22 
undertaken by involving local villagers, 
administration and other stake holders. Also eco 
developmental measures shall be undertaken 
for overall improvement of the environment. 

A separate Environmental Management Cell Complied 
equipped with full-fledged laboratory facilities A separate Environment Management Cell equipped with full-fledged 
shall be set up to carry out the Environmental laboratory facilities and qualified personnel has been provided to 
Management and Monitoring functions. carry out the environment management and monitoring functions and 

a separate budget is allocated for this purpose. 

Environment Cell is reporting to Unit Head. 

Table - 17 -List of Lab eauioments 
Name of Eauioment Name of Eauioment 
RDS PM 10 Hot Plate 
RDS PM 2.5 S=ctroohotometer 
Stack Monitorina Kit Filtration Aooaratus 
BOD Incubator PH. Conductivitv. TDS DO Turbiditv Meters 
COD Dinester Sound Level Meter & Lux Meter 
Hot Air Oven Multiaas Detector 

Environment Cell Man Power 
Name Desianation Oualifications and Exo in vr 
Bhawesh Pathak AGM (HSE) B.Sc (Chemistrv) + PDIETM 
Saniav Barot Manaaer (HSE) M Sc (Environment) 
Bhavdeeo Vaishnav Sr. Officer (HSE) B.E (Env) 
Pooian Gor Officer <HSE) M.Sc.(Water) 
Lab Chemist 2 nos Chemist 12th Science 
Lab Bovs 2 nos Lab Bovs 10th Pass 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIAA / GUJ / EC/ l(d)/ 71/2012. 

Condition of EC no l-11011 / 162 / 2017 -
IA· II (I). 

The company shall earmark sufficient funds 
towards capital cost and recurring cost per 
annum to implement the conditions stipulated 
by the Ministry of Environment, Forest and 
Oimate Change as well as the State 
Government along with the implementation 
schedule for all the conditions stipulated herein. 
The funds so earmarked for environment 
management/ pollution control measures shall 
not be diverted for any other purpose. 

Status of Compliance 

Complied 
Fund for Environmental Management is earmarked. And details of 
expenditure are given in sr. no 4. 

A copy of the dearance letter shall be sent by Complied 
the project proponent to concerned Panchayat, Copies of aearance sent vide normal post to all concerns. 
Zila Parisad / Municipal Corporation, Urban local 
Body and the local NGO, if any, from whom 
suggestions/ representations, if any, were 
received while processing the proposal. 

The project proponent shall also submit six 
monthly reports on the status of compliance of 
the stipulated Environmental aearance 
conditions induding results of monitored data 

Complied 
We are submitting half-yearly compliance report in respect of the 
stipulated in environmental dearance in hard copies to the regulatory 
authority as per stipulated frequency. 

(both in hard copies as well as by e-mail) to the Last Half Yearly (June to Nov 2019) return of EC Compliance report is 
respective Regional Office of MoEF&CC, the submitted vide letter no HSE / BKT / ENV / 2019-20/43 dated 01-12-
respective Zonal office of CPCB and SPCB. A 2019 vide mail (soft copy) in accordance to notification issued vide 
copy of Environmental Oearance and six SO 5845 (E) dated 26th November 2018 

monthly compliance status reports shall be 
posted on the website of the company. 

Name of Agencies 

RO- MoEF&CC - Bhopal 

Link of Website - bkt-tires.com 

June - Nov 18 Dec 18- May 19 Remarks 

Copies attached as 
Document No 24 

RO - CPCB - Vadodara HSE/BKT/ENV/2018-
1------------------< 19/248 dated 01-12-

HSE/BKT/ENV 2019-
20/09 dated O 1-06-

2019 

GPCB - HO 2018 

GPCB- RO 

The environmental statement for each financial Complied 
year ending 31st March in Form-Vas is 
mandated shall be submitted to the concerned We are submitting Environmental Statement to Regional Office of 
State Pollution Control Board as prescribed MoEF&CC by e-mail. 
under the Environment (Protection) Rules, 
1986, as amended subsequently, shall also be 
put on the website of the company along with 
the status of compliance of environmental 
clearance conditions and shall also be sent to 

Environmental statement (Form V) for FY 2019-20 is submitted vide 
letter dated 18.05.2020 and vide e-mail to RO - MoEF&CC dated 22-
05-2020. 

the respective Regional offices of MoEF&CC by Copy of e-mail is attached as Document No 26. 
e-mail. 

Copy of Environmental Statement for FY 2019-20 is attached 
Document no 27. 

Link of Website is bkt-tires.com 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I} and EC No SEIAA / GUJ / EC/ l (d)/ 71/2012. 

Condition of EC no J-11011 / 162 / 2017 -
IA- II (I). 

The project proponent shall inform the public 
that the project has been accorded 
environmental clearance by the Ministry and 
copies of the clearance letter are available with 

the SPCB/Committee and may also be seen at 
Website of the Ministry at http://moef.nic .in. 

This shall be advertised within seven days 
'from' th e date of issue of the clearance letter, 

at least in two local newspapers that are widely 
circulated in the region of which one shall be in 

the vernacular language of the locality 
concerned and a copy of the same shall be 

forwarded to the concerned Regional office of 
the Ministry. 

11'\i : ll!;Qt, <11\111 :· iijT, f\-c-6) :• N , m :-~ 
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....... .:.. . 

Status of Compliance 

Complied 

Information regarding EC obtained had published in two daily news 
paper Divya Bhaskar (Gujarati) & Time of India (English) on dated 1 
01-2018. 

The same have been informed to MoEF&CC Regional Office (WZ) vide 
letter number 222 dated 25-06-2018. 

News Paper cutting 

GRANT OF ENVIRONMENT ClEARANCE TO BALICRISHANA 
INDUSTRIES LIMITED FOR SETTING UP CARBON BLACK 
MANUFACTURING UNIT IN EXISTING PLANT AT VILLAGE 
PAOOHAR, TALUICA : BHUJ. DISTRICT : KUTCH, GUJARAT FOR 
M/S. BALKRJSHNA INDUSTRIES LIMITED .. 

This is to inform to the public that Ministry of 
Environment, Forest and Oimate Change, Government 
of India has accorded Environment Clearance to M/s. 
Balkrishna Industries Limited for setting up a 11,500 
TPM Carbon Black Manufacturing Facility in the ir 
existing plant at llillage : Paddha r, Taluka: Bhuj, District: 
Kutch, State : Gllja rat for M/s. Balkri.shna Industries 
Limited. The environmental clearance has been gra nted 
vide letter no. J•llOll/162/2017 · IA II (I) dated : 8"' 
January 2018 u'l<1er Environment Impact Assessme nt 
Notification, 2006 (as amended). Copy of environment 
clearance is available with Gujarat Pollution Control 
Board and may l lso be seen at website of Ministry at 

http://moef.nicf 
, M/5. 8AUCJUSftNA INDUSTIIIES UMmX> 

The Ministry may revoke or suspend the Noted. 
dearance, if implementation of any of the 
above conditions is not satisfactory. 

The Ministry reserves the right to stipulate 
additional conditions, if found necessary. The 

company in a time bound manner will Noted. 
implement these conditions. 

The above conditions will be enforced, inter-alia Complied 
under the provisions of the Water (Prevention & CCA obtained. 
Control of Pollution) Act, 1974, the Air 
(Prevention & Control of Pollution) Act, 1981, 
the Environment (Protection) Act, 1986, the 

Hazardous Waste (Management, Handling and 
Trans- boundary Movement) Rules, 2016 and 
the Public Liability Insurance Act, 1991 read 
with amendments therein. 

TRUE COP( 

~ 
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Combine Six Monthly EC Compliance Report for period Dec 2019 to May 2020 for 

EC No - J-11011/162/2017-IA-ll(I) and EC No SEIM/ GUJ / EC/ l(d)/ 71/2012. 

Compliance of Amendment in EC J-11011 / 162 / 2017 - IA - II (I) 

Condition status of Compliance 

The Ministry vide letter dated 8th January 2018 
has granted environmental dearance in favour 
of Balkrishna Industries Limited to the project 

Noted. 
for Carbon Black manufacturing facility of 
capacity 11,500 TPM at Village - Paddhar, 
Taluka - Bhuj, District - Kutch (Gujarat). 

Now amendment in the said environmental 
clearance had been sought in respect of survey Noted. 
nos, green belt area and raw material storage. 

The proposal was considered by Expert 
Appraisal Committee (Industry-2) in its 
meeting held on 24- 26 September 2018 and 
29-31 January 2019. The Committee has Noted. 
recommended for the proposed amendment in 
the said environmental dearance dated 8th 
January 2018 as under 

Para 2 & 13, Plot no 470, 544/1, 545/1, 555 to 
be read as : Plot no 470, 471, 539/1, 539/2, 
541, 543, 544/Pl, 547, 548/Pl, 548/P2, 551, 
552, 553, 555, 556/Pl, 556/P2, 558, 559, 
560/Pl, 560/P2, 560/P3, 560/P4, 561/Pl, 562, 
563/1, 563/2, 564, 566, 567/Pl/P2, 567/Pl/P3, Noted. 
567/P2, 568/Pl, 568/P2, 568/P3, 741/1/P28, 
540/Pl, 542/Pl, 542/P2, 545/Pl, 545/P2, 546, 
554, 567/Pl/Pl, 567/Pl/Pl/Pl, 741/P3, 544/P2 
& 565 at village Paddhar, Taluka Bhuj, District 
Kutch (Gujarat) 

Para 3 to be modified as Complied 
" .... Greenbelt will be developed in an area of We have developed green belt at area equivalent to 4,03,277 sq mtrs 
4,00,144 sq mtr, covering 33 % of the total (as on Nov 2019. Details of Green belt is given above. 
project area" 

Para 13 (s) to be read as Complied 
In case of raw materials identified as the Raw Materials are not fallen under hazardous chemical as defined 
hazardous one under the MSIHC Rules 1989, under MSIHC Rules 1989 
the statutory provisions contained therein shall 
be continue to be followed. For the remaining Complied 
raw materials, storage shall not exceed 30 days We are storing Raw Materials for maximum 30 days. 

l:.t ;inv rmint of time. as on date Raw Material store for 25 davs. 

Based on recommendation of the EAC, the 
Ministry hereby accord the approval of the 
proposed amendment in environmental 

Noted. 
clearance dated 8th January 2018 as per para 4 
above, will all other terms and conditions 
stipulated therein remaining unchanged. 
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• GWIL 

DOCUMENT-1 

Gujarat Water Infrastructure Limited 
(A Govt. of Gujarat Undertaking) 

Or. Jlvraj Mehta Bhavan, Block No. 1, First Floor, Sector- I 0, Gandhinagar - 382 010. 
Phone . (079) 23239537 ♦ Mobile · 9978441147/48 ♦ Fax (079) 23222396 

e-mail : gwllcompany1@gmail.com 

Date : No/GWIUKutch/renewal/2016-17/ 2 o 2..~ 

To, 
. Senior Manager, 

GWIL, 
Anjar 

Sub: Renewal of water sales Agreement 

/0912016 

Balkrishna Industries Limited has executed the renewal agreement for Qty. of 5.00 MLD on 26th September-2016 for water requirement as minimum 4.00 MLD and Maximum 5.50 MLD. The copy of renewal agreement executed by them is enclosed herewith for 
releasing water connection, for your information and further necessary action in the matter. 
Minimum chargeable quantity is 4.00 MLD. 

You are requested to ensure that, Balkrishna Industries Limited has to install new 
flow meter. lnline Electromagnetic/Ultrasonic with Data logger, totalizer, and battery operated 
(5 years life), IP 68 protection. with SMS every 24 hrs. (0.00 hrs.) daily to Manager/DEE/Sr. 
Manager/EE and Head Office with reading content of-Name of Location, Flow Rate, Totalizer. 
On tempering high and low flow rate threshold, suitable up to 7 MIS, Line pressure 16/kg/cm2. 
Integrated design, sealing and tempering alert, AMR specification and calibrated by NABL 
accredited lab/Institute or the institute as in agreement. 

Hence purchaser is requested to take note of the above. 

Encl.: Copy of renewal Agreement 

Copy f.w.c.s~: Balkrishna Industries Limited, Village: Padhdhar, Tai: Bhuj Dist.-: Kutch c..../" (Copy of Renewal Agreement) ' 

Copy to: Company Secretary, GWIL, and Gandhinagar, (Encl.: Original Renewal Agreement) 
Copy to: Manager (F) for information. 
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DOCUMENT-2 

EEFFLUENT TREATMENT PLANT DETAILS 

SIZE· & CAPACITY OF ETP & ZLD 
Sr. No. Name of the Unit No. of units Capacitv/size 

l. ETP I 1320 + 90 KLD 
2 SECOND STAGE RO I working + I stand by 56 m3/hr 
3 MEE I 7m3/hr 

·--f--- I - - ;-------r------Jf----+----"--- -+--4-----l ---

--

-=-- I -~--+- -+-=~+---- --=;~:_ 
I ·-- --·-1 I . 

·-··- ··--·-·- ·- ·· ··-··- - - I I ! . . . .-_.. 

-- --
·- ---- ·-····--- -r------,-; - - -l--
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Source of Domestk 

Waste Water H 

DOCUMENT-3 

PROCESS FLOW CHART OF STP 

Bar Screen 
Olamber H Oil & Grease Trap 

Equalization TW H-~----
~ 

Activated Carbon 
Filter 

Collection Tank 

for Gardening. 

Quenching udspny 

ineo.Jyw 

. 
Biolooal Tmk 

Mdti ~ filter 

Sludge Cdlection 

Tmt 
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DOCUMENT-4 

National Accreditation Board for 
Testing and Calibration Laboratories 
(A Constituent Board of Quality Council of India) 

CERTIFICATE OF ACCREDITATION 

GREENLEAF ENVIROTECH PVT LTD 

QCI 

has been assessed and accredited in accordance with the standard 

ISO/IEC 17025:2005 

"General Requirements for the Competence of Testing & 
Calibration Laboratories'' 

for its facilities at 

304, KANKAVATI COMPLEX, SIGANPOR-CAUZWAY ROAD, KATARGAM, SURAT, GUJARAT, INDIA 

Certificate Number: 

Issue Date: 

TC-5446 

13/01/2019 

in the field of 

TESTING 

Valid Until: 12/01/2021 

In view of the transition deadline for 1S0/IEC 17025:2017, the validity of this accreditation certificate 'YHll cease on 30.11.2020. 

This certificate remains valid for the Scope of Accreditation as specified in the annexure subject to continued 
satisfactory compliance to the above standard & the relevant requirements of NABL 

(fo see the scope of accreditation of this laboratory, you may also visit NABL lWbsite fflffl'.nabl-india.org) 

Signed for and on behalf of NABL 

Anil Rella 
Chief Executive Officer 
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Document No 6 

Real Time Report : Balkrisbna Industries Limited 

BhuJ, Guiarat D POWER PLANT I C Refresl> 

Da.11 Wt 1Kit1\td on 

7 minutes &!O 

C'PCB La,t t:1><1o1e Tun• 

17 ru.wutn igo 

Live Readings 

~btffl.t 

~ 0.0mg/Nm3 

LE Stacl:_l_Boder_l_66TPH-1'0x 

1s ~n. A•s= o.oo .,r-;,.3 
Limit: SA m~mJ R.ugo: 0. 1000 

84.39 mg/Nm3 

SQcl: _ l_Bouer _ 2 _ 66TPH-1'0x 

15 '\fin A,·c.: 7?.21 mt'\"a:\ 

Limit: !\A •~•J R.o•tt: 0 • 1000 

All 

Wnfi!"U1•uoo L'pd,.ted Qfl 

3yHnago 4 montlua.~ 

• f'@ 0.0mg/Nm3 

1..J:.1 Stacl:_l_Boiler_l_66TPH,PM 

15 ,1bi A, g: 0.00 me,"\ml 

Lunil: 5.Q mgR\mJ R.angt: 0 ~ 1000 

• I@ 44.32 mg/Nm3 

1....r:J. Stacl.'._2_Bo,ln_1_6HPH-PM 

15 llio "'T 4J.07 111;"-mJ 

Limit: 50 •~..:l Rans<= o - 1000 

• 

• 

~ 7.35 mg/Nm3 

[E Stacl.'._I_Boder_l_66TPH-S0l 

15 ,11a Ave: 5.tl msf'mJ 

Lirul<: Zl'A ,.~m3 R...,g,: 0 - 1000 

~ 366.92 mg/Nm3 

LE Stael<_2_Bo,Jtt_2_66TPH-S02 

15 :\Ua ,._,,, 350.lJ •&l'iml 

Limit: NA mgr..mJ Ra111e: 0 • 1000 

Help O 

• 

• 
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DOCUMENT-7 

Report 

PERFORMANCE EVALUATION OF AIR POLLUTION 

CONTROL EQUIPMENTS 

For 

GROWING TOGETHER 

BALKRISHNA INDUSTRIES LIMITED 

Village: - Padhdhar, Taluka: - Bhuj, District: - Kutch, Gujarat 

Ph: -(02832)248300 

Submitted by 
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1. INTRODUCTION 

The office of the National Productivity Council (NPC), Gandhinagar, Gujarat, has been 
entrusted a study on "Performance Evaluation of Air Pollution Control Equipments" by 
M/s Balkrishna Industries Ltd., Bhuj. The company is engaged in the manufacture of 
tires and has a Coal based Captive Co-generation Power Plant of 20 MW capacity. 

2. SCOPE AND METHODOLOGY 

The following scope of work and methodology has been adopted for the execution of 
the study: 

1. Source sampling was undertaken at the Stack outlet (Stack S-2) attached to the 
ESP for the 66 TPH Boiler - 2 with respect to Temperature, Particulate Matter, 
Oxygen, Carbon Dioxide, Carbon Monoxide, Moisture Content, Sulphur Dioxide 
(SO2) and Nitrogen Oxide (NOx); 

2. Source sampling was undertaken at the stack outlet (Location S-4) of the Pulse 
Jet Bag Filter attached to Vibrating Screen with respect to Temperature and 
Particulate Matter; 

3. Source sampling was undertaken at the stack outlets of the Pulse Jet Bag Filters 
attached to Mixer 5 and Mixer 6 respectively with respect to Temperature and 
Particulate Matter; 

4. The Pressure Drop across the ESP and the Bag Filters could not be determined 
as there was no provision for monitoring at the inlet ducts; 

5. The physical observations during the field study at the company were noted; 
6. Baseline details with respect to Production, Fuel used and Air Pollution Control 

Equipments were sought from the company; 
7. Based on the monitoring findings and physical observations, NPC has arrived at 

suitable conclusions; 
8. Preparation of the report and submission. 

3. PROJECT TEAM 

Team Leader 

Team Members 

Mr. Natarajan Pratap, Director (Environment) 

Mr. Anil Makwana, Project Associate 

Mr. Satendra Kumar, Project Associate 

Environment Group, National Productivity Council, Gandhinagar 
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4. AIR POLLUTION CONTROL DEVICES INSTALLED 

The flue gas generated from the Captive Power Plant Boiler(s) pass through the Air 
Preheater and Electrostatic Precipitator (ESP) before being let off from the Stack. The 
boiler details are provided below; 

SI. 
Boiler Particulars No. 

1. Make ISGEC Heavy Engineering Ltd./Water Tube 
Boiler 

2. Type AFBC 
3. Steam Temperature at 515° C 

Superheater Outlet 
4. Steam Pressure at 89 kg/cm2 

Superheater Outlet 
5. Maximum Continuous 66TPH 

Evaporation 
6. Year of Manufacture 2011 

The brief details of ESP are mentioned below: 

SI. 
ESP Particulars No. 

1. Nos. of Working Fields 04 
(in series in each gas pass) 

2. ESP Collecting Area 5400 sq. meters 
3. Rapping System Tumbling hammer type directly driven by geared 

motor with microprocessor based controller 
4. Dust Hopper Pyramidal & Point Discharge (4 Nos.) 

In addition, the company has installed Pulsejet Bag Filters at the following locations; 

i. Crusher House 
ii. Transfer Tower - 1 
iii. Bunker House 
iv. Mixers 

2 

Environment Group, National Productivity Council, Gandhinagar 
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5. EMISSION MONITORING FINDINGS 

The NPC team has undertaken field study at the company during the period between 
2nd and 4th March 2020. Emission Monitoring was undertaken at the following locations; 

i. Stack outlet from the ESP attached to the Boiler 
ii. Outlet duct of Pulse Jet Bag Filter attached to the Crusher House 
iii. Outlet duct of Pulse Jet Bag Filter attached to the Mixer 5 
iv. Outlet duct of Pulse Jet Bag Filter attached to the Mixer 6 

The Emission Monitoring was undertaken as per details provided below; 

• Temperature was measured using thermocouple; 

• Gas Velocity was measured using S-type Pitot Tube; 
• The Particulate Matter measurements and SO2, NOx were carried out using "In­

stack Sampling Train" comprising of Thimble-probe assembly, Condenser, Silica 
Gel, Dry Gas Meter, Rotameter, Vacuum Pump and connecting hose pipes; 

• Flue Gases such as Oxygen, Carbon Dioxide, and Carbon Monoxide in 
emissions were monitored using calibrated Flue Gas Analyzer. 

The company has installed Continuous Emission Monitoring System (CEMS) at the 
Boiler Stack Outlet, for continuous monitoring of the emission quality. Indonesian Coal 
was used as the fuel for the boiler. 

Environment Group, National Productivity Council, Gandhinagar 
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I. STACK OUTLET (ESP ATTACHED TO THE BOILER -2) 

PARTICULARS UNIT VALUE 

Date of Monitoring 3rd March 2020 

Sampling Location S-2 Stack 

Ambient Temperature (DC) 24 

Stack Temperature (oC) 112 

Moisture Content % 10.16 

Sulphur Dioxide ppm 113.42 

Nitrogen Oxide ppm <1 

Particulate Matter mg/Nm3 8.78 

Environment Group, National Productivity Council, Gandhinagar 
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II. STACK OUTLET (PULSEJET BAGFILTER ATTACHED TO COAL 
CRUSHER VIBRATORY SCREEN) 

PARTICULARS UNIT VALUE 

Date of Monitoring 3rd March 2020 

Sampling Location S-4 

Ambient Temperature (OC) 25 

Stack Temperature (OC) 37 

Particulate Matter mg/Nm3 22.86 

5 

Environment Group, National Productivity Council, Gandhinagar 
Page No 44 

'TRUE copy-, 
[\~ 

i- ADVOCATE 



3692

DOCUMENT-7 
Report on "Performance Evaluation of Air Pollution Control Equipments" 

Ill. STACK OUTLET (PULSEJET BAGFILTER ATTACHED TO MIXER 5) 

PARTICULARS UNIT VALUE 

Date of Monitoring 3rd March 2020 

Sampling Location Mixer 5 Outlet Stack 

Ambient Temperature (DC) 25 

Stack Temperature (DC) 34 

Particulate Matter mg/Nm3 7.34 

6 
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IV. ST ACK OUTLET (PULSEJET BAG FILTER A TT ACHED TO MIXER 6) 

PARTICULARS UNIT VALUE 

Date of Monitoring 3rd March 2020 

Sampling Location Mixer 6 Outlet Stack 

Ambient Temperature (oC) 24 

Stack Temperature (OC) 34 

Particulate Matter mg/Nm3 9.85 

7 
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6. CONCLUSION 

As per the Consolidated Consent and Authorization (CC&A) Order No. AWH - 85243 
dated 12/4/2017 valid up to 01/12/2021, issued by Gujarat Pollution Control Board 
(GPCB) to M/s Balkrishna Industries Limited, the prescribed flue gas emission norms 
are specified hereunder; 

Stack 
Air 

Permissible SI. 
Stack attached to height in 

Pollution 
Parameter Limit No. Control 

meters Eauipment (mg/Nm3) 

Particulate 
50 Boiler for 20 MW Electrostatic Matter 1. 

CPP-66 TPH 83 
Precipitator SO2 600 

NOx 300 

The process gas emission norms are as specified below; 

Stack Air 
Permissible SI. Pollution 

No. Stack attached to height in 
Control Parameter Limit 

meters 
Equipment (mg/Nm3) 

1. Mixer Plant 30 Bag Filter Particulate 
150 Matter 

The em1ss1on monitoring findings indicate that the Particulate Matter concentration 
monitored at the ESP outlet stack (attached to the Boiler - 2) and Pulse Jet Bag Filters 
attached to the Crusher House and Mixer 5 and Mixer 6 respectively are found to be 
well within the GPCB prescribed limits. 

With respect to the flue gases emanating from the Boiler (at the ESP outlet) are 
concerned, the concentration of Sulphur Dioxide and Nitrogen Oxide in emissions was 
found to be well within the GPCB prescribed limits. 

Based on the monitoring findings and NPC observations, the ESP attached to the Boiler 
- 2 for 20 MW CPP - 66TPH, Pulsejet Bag Filter attached to the Crusher House, Mixer 
5 and Mixer 6 were found to be performing satisfactorily. 

8 
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GUJARAT POLLUTION CONTROL BOARD 

PARYAVARANBHAVAN 
Sector-10-A, Gandhinagar 382 010 

Phone (079)23222425 
(079) 23232152 

GPCB Fax (079)23232156 
Website : www.gp~~-R.'r>vAi.'o. 

In exercise of the power conferred unoer sectk>n-25 of the Wal.er (Prevention and 
Control of Pollution) Aci-1974, under section-21 of the Air (Prevention and Control of 
Potlution)-198\ aod Authorization under rule 6(2) of the Hazardous & Other Waite 
(Management & Transbovndary Movement) Rules-2016. framed under the Environmental 
(Protect.ion) Act-i986. The board has granted the consent orde1" no. AWH-71628 vide lette< 
No. PC/CCA-KUTCH-825(2YID-295971323881 . dated 11/08/2015 wh;en is valid up to 
01/12/2016. 

And whereas Board has received applicatoon inward no. 115208 da1ed 01/02/2017 
tor the Renew.al Consolidated Consent and Authoriz.atioa (CC&A) of the Board under the 
provisions / rules of the aforesaid Acts. Consents & Authorization are hereby granted as 
under; 

CONSENTS AND AUTHORISATION: 
(Under the proytSjons /Nies of the aforesaid environmental acts) 

rishna Industries Ltd., 
470, 54411, 54511, 555, 

Village: Paddhar, Ta. Bhuj, 
Dist. Kutch - 370 105 

,, 

1. Consent Order No. AWH.$5243 Date of Issue: 121_[Ml2017. 

2. The consent shall be va5d up to 01/12/2021 !or \ ~ nufacturing olfotlowing prOducts: 

Sr. 
No. Produ~ Quantity per Month 

- ·-
1, Tyres and Tubes 10000 MT 

2, Electricity (Captive ~Plant) 
-----

20~ 

SUBJECT TO THE FOLLOWINo'SPECIFIC CONDITIONS: 

1, You shall comply, with the condibons mentioned in letter no 
SEiAAIGUJ/EC/1(dO /2012. dated 20/03/2012 Issued by SEIM. 

2. No ground W~ shafl be withdrawal without obtaining prior permission from 
competent a.uthonty. 

3. You shall ~y MoEF&CC Notification S.O. 3305 (E) dated 7"' December, 2015. 

4. You shaJl~ mp!y with Fly Ash Notification. 

3. CONDf1lONS UNDER WATER ACT 1974: 

3 1 \~ unit shall reduce spec,fic water consumption up to maximum of 3 5 m3/MWH. 
"'1/'rs shall be achieved by 1• December. 2017 

Clean Gujarat Green Gujarat 
ISO -9001-2008 & 1S0-14001 - 2004 Certffied O<gao;sahon 
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Karnatak, Anumeha

From: Karnatak, Anumeha
Sent: Tuesday, 25 January 2022 6:39 PM
To: 'sadiyarohmakhan@gmail.com'; 'meenaz@hrln.org'; 'senv@nic.in'; 

'dhruvpal.legal@gmail.com'; 'dharmendrasingh441994@gmail.com'
Cc: Rajadhyaksha, Meghna; Gupta, Lalan; Vaz, Atika
Subject: Bhavnaben Yogeshbhai & Ors. v. Union of India & Ors. [Appeal No. 57 (THC) of 2018 

(WZ)] | Before the National Green Tribunal, Western Zone Bench

Dear Sir/ Ma’am, 
 
1. We write to you on behalf of our client, Balkrishna Industries Limited, the Respondent No. 2 in the 

captioned proceedings.  
 

2. Please find below the link to access the scanned copy of the Additional Reply dated 24 January 2022 filed 
on behalf of the Respondent No. 2 in Appeal No. 57 (THC) / 2018 (WZ). 

 
https://amsshardul.sharefile.com/d-s3796d55689db4c8295758b459f138e4f 

 
3. Please treat this e-mail as service of the aforementioned Additional Reply upon you.   
 
Regards,  
 
For Shardul Amarchand Mangaldas & Co. 
Counsel for the Respondent No. 2 

53468
FreeText
PROOF OF SERVICE�
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